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LEGISLATIVE ASSEMBLY.
Monday, 21st March, 1938.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

MEMBER SWORN.

Mr. Noel James Roughton, C.I.LE., M.L.A. (Government of India:
Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS.

HaJ PILGRIMS FROM CERTAIN PORTS AND RAILWAY TACILITIES GIVEN TO
THEM.

1834. *Maulvi Muhammad Abdul Ghani: Will the Secretary for Educa-
dion, Health and Lands please state:

(a) the total number of pilgrims to Hedjaz booked from the ports of
Bombay, Karachi, Calcutta and Rangoon, during 1936-37 and
1937-88, i.c., for previous and this year Haj pilgrimage;

(b) whether any Railway Company issued concession tickets; and

(c¢) whether any special train was run by any Railway Company from
Bombay, Karachi or Calcutta?

Bir @irja Shankar Bajpai: (a) A statement is laid on the table.
(b) and (c). No.

Statement.

In 1036-37, 12,623 pugrims and in 1937-38, 19.681 pilgrims sailed from Bombay,
RKarachi and Calcutta. Pilgrims from Burma sail from either Bombay, Karachi or
Calcutta as Rangoon is not a pilgrim port and the figures given include those from
Burma.

EMPLOYMENT OF THE ‘‘ DUFFERIN >’ CArETS.

835. *Seth Govind Das: Will the Commerce Secrecary please state:

(a) the number of situations secured by Government for ‘‘Dufferin’”
cadets in the ships of the Peninsular and Oriental Company
during last year;

(b) the number of situations Government are securing in  the
Peninsular and Oriental Company’s ships during this year for
the ‘‘Dufferin’’ ex-cadets;

+Answer to this question laid on the table, the questioner being absent.

( 1851) A



1852 LEGISLATIVE ASSEMBLY. [21sT Marcr 1938.

(¢) whether Government propose bringing forth legislation, making
it obligatory on the part of foreign as well as shipping con-
cerns trading on coastal waters to employ in their ships a
fixed number of ez-‘‘Dufferin” cadets;

(d) whether Government propose by way of passing legislation, or
otherwise, to compel non-Indian shipping concerns to take
a fixed number of ez-cadets in their services; and

(e) if not, the reasons of Government therefor?

Mr. H. Dow: (a) and (b). Situations are secured by the cadets them-
selves with Government assistance. During 1937, no cadet was em-
loyed as an officer by the Peninsular and Oriental Steam Navigation
mpany. During the current year that Company has employed two out
of the four which it proposes to take.

{c) and (d). No. There is no occasion to adopt this course.
(e) Because the situation does not warrant the measures suggested.

Mr. N. M. Joshi: May I ask when the two remaining situations will be
given by the Peninsular and Oriental Company to the ‘‘Dufferin’’ cadets?

Mr. H. Dow: I cannot answer that exactly, but I imagine that they
will be appointed as soon as possible. There are four ships and it is pro-
bably impossible to fill these other posts until a vacancy occurs, but I
will bring the Honourable Member’s question to the notice of the company
and make further inquiries.

Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member in-
form this House whether he is aware of the fact that there has been
considerable reduction in recruitment to the ‘‘Dufferin’’ on account of ships
not taking their cadets into their service?

Mr. H. Dow: No; I am not aware of that: I am aware that there has
been a considerable decrease in recruitment, and if Honourable Members
wiil cast their minds back they will remember that at the last Session I
warned them that this was likely to be the result of the propazanda that
was then going on. It is quite untrue that there is any refusal on the
part of the ships to take these boys and in fact there is no unemployment
whatever amongst ‘‘Dufferin’’ boys at present.

Lieut.-Colonel Sir Henry Gidney: Ts it or is it not a fact that the
Government have found considerable difficulty in getting the P. & 0. Com.
pany to accept ‘‘Dufferin’’ cadets?

Mr. H. Dow: The Peninsular and Orjental Company had never under-
‘taken to accept ‘‘Dufferin’’ boys. As a result of representations made from
time to time by the Government, the Peninsular and Oriental Company
have now agreed to accept a certain number of boys.

~ Lieut.-Colonel Sir Helry @Gidney: Will the Government state whether
full advantage is taken by shipping companies to recruit these cadets
when they need officers aud apprentices or iz it not a fact that they do
not do so and have to be persuaded to do so? If so, will Government
atop giving monev to them, be it as subsidy, contribution or tribute for
services rendered ?



STARRED QUESTIONS AND ANSWERS. 1858

Mr. H. Dow: I am afraid that the supplementary question goes far
beyond the original question. There is no question of Government giving
any subsidy to any of these companies; and, as I pointed out, there is no
lack of employment for these boys on the companies’ ships.

Seth @Govind Das: Ix it not a fact that though the Government are no
giving any particular subsidy but the Peninsular and Oriental Company is
earning so much on account of various contracts with the Government?

Mr. President (The Honourable Sir Abdur Rahim): I am afraid that is.
going beyond the scope of the original question.

Mr. T. S. Avinashilingam Ohettiar: May 1 know whether the Peninsular
and Oriental Company have agreed to take these four people within any
time limit?

Mr. H. Dow: Nou. I have already answered that, I think. There
was no time limit, but I have no doubt that the company will employ
these boys as soon as opportunity offers, and I have promised to address
the company on that matter.

Mr, K, Ahmed: Is it the fact that the Honourable the Commerce
Secretary has himself admitted and said just now that there is no under-
standing between the Peninsular and Oriental Company and they are not
bound to take.

Mr. H. Dow: I said no such thing . . .

Mr. K. Ahmed: What he has said is taken down and there is no get-
ting out of it—may I ask whether the Honourable Member compelled the
Peninsular and Oriental Company to take sufficient steps to take these
cadets, in view of my Honourable friend, Sir Henry Gidney’'s question
on the subject?

Mr. H. Dow: The Honourable Member asks his question roundly, and
I should like to be able to answer it squarely; if he understood me to say
that there was no obligation on the Penirsular and Oriental Company to:
employ ex-*‘Dufferin’’ cadets, he has entirely misunderstood me. There is
now an obligation on them to employ four cadets, and they have accepted
that obligation.

NoN-INDIAN CONCERNS ESTABLISHING IN INDia.
936. *Seth @Govind Das: Will the Commerce Secretary please state:

(a) whether Government are aware that during the last few years:
non-Tndian concerns are being established in this country,
behind the tariff wall and are in some instances, keenly com-
peting with Indian enterprises and in other cases preventing
the growth of Indian enterprises;

(b) whether Government propose taking any steps to put an end to:
the: non-TnA*an concerns establishing themselves in this.
country; and

(e) if so, what those actions are?

Mr. H. Dow: (a) The answer to the first portion of this part o1 the
question is in the affirmative but the Government of India have no reason-
to helieve that the results on Indian enterprises are undesirable,

A2



1854 LEGISLATIVE ASSEMBLY. [21sT Marcr 1938.

In this connection reference is invited to the finding of the External
Capital Committee, 1925, that any general measures discriminating against
external capital, or penalising it either by way of tuxation or by way of
control, would, so far from assisting the development of Indian resources
or fostering the interests of the Indian investor, be definitely injurious to
both, as they would impede the growth of new industries, and restrict the
transferability and consequently the market value of the holdings of the
Indian investor.

(b) No, Sir.
(c) Does not arise.

Prof. N. G. Ranga: In view of the fact that this External Capital
Committtee has made its report more than fourteen years ago, will Gov-
ernment examine this question again and see whether this investment of
external capital in India is in the interests of India?

Mr. H. Dow: No.

Seth Govind Das: Are the Government aware that fourteen years ago
there were practically no foreign companies doing business here and there
has been a recent growth and under these circumstances will they iavesti-
gate the matter again?

Mr. H. Dow: No; the Honourable Member is quite incorrect in making
that statement.

Seth Govind Das: Is it not a fact that fourteen years ago there was
practically no foreign concern investing its money in India?

Mr. H. Dow: It is entirely incorrect, and indeed the opposite of the
Honourable Member’'s statement which was one of the main reasons, 1
understand, in appointing this committee.

Mr, T. 8. Avinashilingam Chettiar: May [ know to which country
‘these non-Indian concerns mostly belong?

Mr. H. Dow: | cannot answer that in detail without notice, but for
the most part they are British.

Prot. N. G. Ranga: Are Government watching the situation to see
whether the increasing investment of external capital in India is in the
interests of India or not?

Mr. H. Dow: I have already answered that. 1t seems to me that if
India wants to develop her industries and indigenous capital is not avail-
able, it is to her interest that the development should go on with the aid
«f foreign capital.

Seth Govind Das: Is it not a fact that within the last five years there
has been more of external capital employed in Tndia?

Mr. H. Dow: If that is so, it seems to me that the Honourable Mem-
ber ought to congratulate himself upon the fact.
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Mr, Manu Subedar: Have Government examined the desirability of
seeing that every new company which is promoted in India by foreign
interests offers to Indian investors reasonable opportunities of taking up
its shares?

Mr. H. Dow: That is u matter on which I am not prepared to give
a reply by way of answer to a supplementary question.

SHIPPING RATE WAR oN THE KONKAN COAST.

837. *Mr. T. S. Avinashilingam Chettiar: Will the Commerce Secretary
state:

(a) whether there is prevalent a shipping rate war between various
compunies in the Konkan Coast;

(b) whether Government have received any representations in the
matter from any of those concerned, and, if so, from whom;
and

(¢) what action Government have taken in the matter?

Mr. H. Dow: (a) Yes. ,

(b) Yes, a representation has been received from the Bombay Steam
Navigation Company, Limited.

(c) The Government of India have addressed certain companies operat-
ing on the west coast of India asking them whether they are willing to.

submit all matters in dispute to arbitration. Replies have not yet been
received from all the companies addressed.

Mr. Manu Subedar: Have Government power to compel the com-
panies to go to arbitration instead of indulging in rate wars?

Mr. H. Dow: No.

NEGOTIATIONS FOR INDO-BRITISH TRADE AGREEMENT.

838. *Mr. T. S. Avinashilingam Chettiar: Will the Commerce Secretary
state:

(a) whether, by a recent Order in Council, the date of the prevalence
of the Ottawa preference to Burma has been changed from
31st March, 1938 to 30th November, 1938;

(b) whether the Ottawa negotiations are expected to be concluded

before that date; and )
(¢) whether they will be put before the Simla Session of the Assem-

bly before final ratification?

Mr. H. Dow: (a) Yes; but the only tariff preferences affected are those
accorded in the United Kingdom to goods produced or manufactured in
Burma.

(b) The negotiations affected by the Order are those understood to be
in progress between the Government of Burma and His Majesty’'s Gov-
ernment in the United Kingdom and in which the Government of India.
are not participating.
~ (c) Does not arise.
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The Honourable Member will understand that 1 have answered parts
{b) and (c) of his question on the assumption that they are intended to
refer to the same subject as part (a). If this is however not so, and the
Honourable Member can make his meaning clear, I shall do my best with

your permission, Sir, to give him the information he requires as an answer
to a supplementary question.

Mr. T. S. Avinashilingam Chettiar: May | know whether the Govern-
ment expect the Tndo-British trade negotiations or the revision of the
Ottawa Agreement to be finished within the next few months?

Mr. H. Dow: The question, as 1 have taken it, did not relate to the
Indo-British trade negotiations. Does the Honourable Member mean
that he intended part (b) to relate to the Indo-British negotiations?

Mr. T. S. Avinashilingam Chettiar: Yes.
Mr. H. Dow: Then will the Honourable Member repeat his question?

Mr. T. S. Avinashilingam Ohettiar: May I know whether the Govern-
ment expect that the Ottawa negotiations would be finished in the near
future?

Mr. H. Dow: That depends upon the Honourable Member’s idea of
what is near future. I think they will be,—Yes.

Mr. T. S. Avinashilingam OChettlar: What is the Honourable Mem-
ber’s idea of near future?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has said, Yes.

Mr. T. S. Avinashilingam Chettiar: The Honourable Member used the
words ‘‘near future’’. I want to know what his idea of near future is.

Mr. President (The Honourable Sir Abdur Rahim): It is a common
eoxpression. The Honourable Member himself (Mr. Avinashilingam
Chettiar) used that expression. Next question.

ACTIVITIES OF THE SUPERVISOR OF RArLway LaABOUR.

839. *Pandit Sri Krishna Dutta Paliwal: (a) Will the Secretary for
Labour be pleased to state if the Supervisor of Railway Labour is an officer
-of the Railway Department? If so, has he any special experience of Labour
problems? If not, why has he been appointed?

(b) Will Government be pleased to state the places which he has visited
during the last eight months?

(c) Has he submitted any inspection report to the Secretary for Labour?
If not, why not?

(d) Has he made any recommendations regarding the improvement of
labour conditions on railways? If so, what action, if any, has been taken
by the Agents of the various railways?

Mr, A. G. Clow: (a) The reply to the first part is in the affirmative.
As regards the second part, the Supervisor of Railway Labour has consi-

derable experience of labour on railways. The third part of the ques-
tion does not arise.
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(b) A statement showing the stations inspected by the Supervisor of
Railway Labour during the months of July, 1937, to February, 1938, is
placed on the table.

() No. None has been called for.

(d) The Supervisor of Railway Labour is concerned with the adminie-
tration of Chapter VIA of the Indian Railways Act and the Payment of
Wages Act. His duties do not extend to making recommendations regard-
ing the improvement of labour conditions on railways.

Statement showing Places inspected by the Supervisor of Reilway Labour from July,
1987, to February, 1938. :

Lahore, Moradabad. Howrah, Calcutta. Sealdah. Trichinopoly, Madras, Bombay,
Kalyan, Dadar, Poona, Bina, Simla, Kalka, Lucknow, Gorakhpur, Cawnpore, Rawal-
pindi, Lalamusa, Bhopal, Wazirabad. Patna, Kasur. Fevozepore. Itarsi, Bhusawal,
Amritsar, Grant Road, Muttra, Bulsar. Baroda, Surat, Jaipur, Rewari, Ajmer,
Mirzapur, Moghalpura, Lillooah, Agra Cantonment. Idgah.

Mr. Mohan Lal Sakssna: With reference to the answer to part (a)
of the question, may I know what experience he has had?

Mr. A. G. Clow: He is a railway officer of considerable experience and
has dealt with railway labour.

Mr. Mohan Lal Saksena: In what capacity had he worked?
Mr. A. G. Clow: I have not a list of the posts which he has held.

Mr. Mohan Lal Saksena: Is it not a fact that he was 8 D. T 8., or
a Traffic Superintendent or something like that? '

Mr. A. G. Clow: I think it might be true. I am quite prepared to
take the Honourable Member's word for it,

Prof. N. @. Ranga: Is it one of his functions to examine representa-
tions that may be made to him from time to time by the labour unions
on the railways for which he has been appointed?

Mr. A. G. Clow: Only if they relate to his functions, which are the
enforcement of certain statutory provisions relating to railways.

Prof. N. @. Ranga: Will they relate to the employmert of labour?

Mr. A. @. Clow: If the allegation be that the labour is being employed
in contravention of the law, yes, but not otherwise.

Mr. Mohan Lal Saksena: Has he any experience of workshop labour?

Mr. President (The Honourable Sir Abdur Rahim): I think the
Honourable Member has already put all those questions.

Lieut.-Colonsl Sir Henry @idney: Will the Honourable Member
inform this House as to what exactly this officer has done in the wav of
iahour problems and experience?
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Mr. A. @, Olow: I am not quite clear as to what the Honourable
Member means. He has been familiar with railway labour in the course
of his duties.

Lieut.-Colonel Sir Henry Gidney: In appointing a man as & special
Labour Advisory Officer, surely Government would have seen that he
possesses special qualifications for the job. What are this gentleman’s
special qualifications?

Mr, A, G. Olow: 1f the Honourable Member means ‘has he made an
academic study of labour questions throughout his career?’ then the
answer is in the negative.

Lieut.-Colonel Sir Henry Gidney: Not academic but practical.
Mr. President (The Honourable Sir Abdur Rahim): Next question.

PROPOSED APPOINTMENT OF DR. WRIGHT AS DIBECTOR FOR THE IMPERIAL.
DaRY RESEARCH INSTITUTE.

840. *Mr. Mohan Lal Saksena: (a) Will the Secretary for Education,
Health and Lands be pleased to state if Government contemplate the ap-
pointment of a Director for the Imperial Dairy Research Institute as re-
commended by Dr. Wright? If so, is it a fact that Government contem-
plate appointing Dr. Wright himself?

(b) What is the salary which Dr. Wright is drawing in England, and on
what salary is it proposed to appoint him?

(c¢) Does Dr.- Wright possess the qualifications which he himself recom-
mended for the Director?

(d) What are the qualifications of Dr. Wright? What research work,
if any, has he done in the Institute regarding Dairy Cattle and Dairy In-
dustry in England?

(e) Is it not a fact that Dr. Wright, who was brought to India to report
on the development of dairy industries in India, is a physiological chemist
and has had no experience of dairy or animal husbandry?

(f) Is it a fact that there are a number of men in Government service
in this country, who have done considerable research work in animal
husbandry and in dairying? If so, why was Dr. Wright brought to India
and is sought to be appointed as Director now?

Sir @irja Shankar Bajpai: (a) The answer to the first part is in the ‘
affirmative and to the second part in the negative.

(b) to (d). Do not arise.

(e) Dr. Wright is a physiological chemist but he is also head of one of
the most important dairy research institutes in the United Kingdom.
The suggestion in the second part of the question is not, therefore,
correct- _

(f) Dr. Wright was brought out to India for the enquiry entrusted to

him on the grounds of fitness. I have already stated that he is not.
being appointed Director.

Manlana Zafar Ali Khan: Was the appointment advertised?
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Sir Girja Shankar Bajpai: No appointment has been made.

Maulana Zafar Alli Khan: Were any applications invited from quali-
fied Indians? If not, why not?

Sir Gi.fja. Shankar Bajpai: I have already stated that no appointment
has been made.

Mr. Mohan Lal Saksena: Was there any correspondence between Dr.
Wright and the Government of India regarding the appointment of an
expert?

Sir Girja Shankar Bajpai: There has been no correspondence between
the Government of India and Dr. Wright regarding the appointment of
a Director.

Mr. Manu Subedar: Ts it proposed to supersede any of the officers at
present working in the Honourable Member’s Department?

Sir Girja Shankar Bajpai: As I have already said, the Government
of India have merely decided to create an appointment, but they have
not yet considered as to who should be appointed.

Maulana Zafar Ali Khan: Do the Government now propose to
advertise for the appointment?

Sir Girja Shankar Bajpai: We have not yet reached the stage of
!viding as to how the appointment is to be made.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

IMPORT OF MILK PrRODUCTS.

841. *Mr. Mohan Lal Saksena: (a) Will the Secretary for Education,
Health and Lands be pleased to state the total value of milk products,
like preserved milk in various forms, milk foods, butter, cheese, ete., im-
ported into India during the last five years?

(b) What is the quantity of butter imported into India from foreign
countries during the last five years?

() Have Government received any representation from the butter
manufacturers to safeguard their interests? Are the imports stated to
have affected the butter industry in India? Tf so, what action, if any,
have Government taken in the matter?

(d) What recommendations, if any, has Dr. Wright made for making
India self-sufficient, so far as these products are concerned, and what action
do Government propose to take thereon?

(e) What is the total cost of enquiry held by Dr. Wright and Dr. Russell?

Sir Girja Shankar Bajpai: (a) and (b). The attention of the Honour-
able Member is invited to the publication ‘Seaborne Trade of British
India’ copies of which are available in the Library of the House.

(c) Only fin one representation has protection against imported
butter been suggested. Government have had no time yet to examine
any of the representations.
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(d) The attention of the Honourable Member is invited to chapters
iV and VI of Dr. Wright's report, copies of which are available in the
Library of the House. The recommendations in the report are under
-consideration-

(e) About one lakh of rupees.

Mr. Manu Subedar: Have Government in view the reduction of duty
on milk powder as recommended by Dr. Wright?

Sir Qirja Shankar Bajpai: T want notice of that question.

Maulana Zafar Ali Khan: Ts not the cost of the enquiry rather
-exorbitant?

Sir @irja Shankar Bajpai: No. If my Honourable friend .will do
the honour of reading their Report, he will find that the cost is by mo
means disproportionate to the value of the reports.

Mr. Mohan Lal Saksena: When were these representations received?

Sir @irja Shankar Bajpai: They have been coming from September,
1987. and I think the last one was received in December, 1937.

Mr. Mohan Lal Saksena: Am I to understand that since September.
1987, Government have had no time to consider these representations?

Sir @Girja Shankar Bajpai: In answer to a previous question I said
that the report is a fairly bulky one. Not merely that, but we have also
to consult the Local Governments and we have not yet reached the
stage of considering individual recommendations.

Mr. Mohan Lal Saksena: May I know how long it will take the
‘Government to come to definite conclusions on the subject?

Sir @irja Shankar Bajpai: T could not predict how long they will
take to consider the question.

Mr. K. Santhanam: With reference to the answer to part (d) of the
question, will the Honourable Member please place on the table of the
House the opinions of the Provincial Governments which he has received?

Sir Girja Shankar Bajpai: 1 said that Local Governments have been
-«consulted- I did not say that opinions had been rcceived; but my Ion-
ourable friend is probably aware of the fact that the report generally was
-considered by the Imperial Council of Agriculture on which Ministers
from all provinces are represented, and the attitude of the Council was
cne of universal approval of Dr. Wright's report.

ProrosEDp APPOINTMENT OF BRITISH EXPERTS FOR RESEARCH WORK IN
INDIGENOUS MILK PrODUCTS.

842, *Mr. Mohan Lal Saksena: (a) Will the Secretary for Education,
Health and Lands be pleased to state if it is a fact that in pursuance of
the recommendations of Dr. Wright, Government are contemplating the
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appointment of British experts tc do and guide research work in indigenous
milk products in India? If so, how many?

(b) What is the total numbher of foreign experts working in the Agri-
cultural Department?

(c) Are Government aware that dairy farming is the most highly deve-
loped industry in Holland? If so, why did not Government consult some
Duteh expert?

Sir Girja Shankar Bajpai: (a) The answer to the first part is in the
negative. The other part does not arise.

(b) There are no non-British experts working in the Agricultural
Department.

(¢) It is a fact that dairying is a highly developed industry in
Holland. The language difficulty would have been a serious handicap
to a Duteh expert.

Mr. Mohan Lal Saksena: Will Goverminent consider the feasibility of
sending Indians from India to be trained in Holland?

Sir Girja Shankar Bajpai: The fact of the matter is that the great
majority of the appointments that may be created, arising out of Dr.
Wright's report, will fall to be made by Local Governments. I am quite
prepared to draw their attention to iy Honourable friend’s suggestion.

Prof, N. G. Rangd: So far as the appointments which will have to be
made by the Government of India at the Centre are concerned, will Gov-
ernment consider the suggestion thrown out by my Honourable friend
and send Indians to be trained in Holland.

Sir @irja Shankar Bajpai: That will depend upon the urgency with
which the appointment is to be filled. If we have to wait for filling an
appointment until an officer has been trained, we may have to wait too
long.

Mr. M. 8. Aney: May I know how many years' course a man has to
undergo to become an expert?

Sir Girja Shankar Bajpai: That will depend upon the nature of the
work. )

Mr. Mohan Lal Saksena: Will the Government draw- the attention of
4he Local Governments to the desirability of sending Indians for training?

8ir Girja Shankar Bajpai: [ am quite willing to consider that sue-
gestion.

{'ORRESPONDENCE BETWEEN THE (GOVERNMENT OF INDIA AND ONE MR,
SARGENT, DirRecTOR oF EpUcaTION IN CoUNTY COUNCIL IN GREAT
BrITAIN.

843. *Mr. Mohan Lal Saksena: (a) Will the Secretary for Education,
Health and Lands be pleased to state if any correspondence is going on
between the Government of India and one Mr. Sargent, Director of Edu-
cation in County Council in Great Britain? If so, on what subject? Will
Government be pleased to lay on the table copies of the correspondence?
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(b) Is it not a fact that the status of a County Council in Great Britain
is that of a District Board in India?

(c) Will Government be pleased to explain why Educational officers in
India, below the rank of the Director of Public Instructions in Provinces,
are not considered eligible for appointment as Education Advisers to the
Government of India?

(d) What are the respective salaries of Directors of Kducation of County
Councils in Great Britain and Divisional Inspectors in India?

Sir Girja Shankar Bajpai: (a) and (¢). I have nothing to add at pre-
sent to the answers which 1 gave to the Honourable Member's starred
question No. 510 on the 25th February and to the supplementries arising
out of it.

(b) and (d). Government have no information.

Mr. N. M. Joshi: May I know whether the Government of India are
waiting for the closure of the Session in order tec fill up the appointment?

Sir Girja Shankar Bajpai: The Government are not waiting for anything
of that sort.

Mr., Mohan Lal Saksena: From what ranks is the Commissioner re-
cruilted? Is it not a fact that persons holding posts lower in rank tham

that of a Director of Public Instruction are not eligible for this appoint-
ment?

8ir Girja Shankar Bajpai: As far as I remember, only people who have
held the post of Director of Public Tnstruction have been appointed to
this post.

Mr. T. 8. Avinaghilingam Chettiar: May I know whether the Govern-
ment propose to follow past tradition in this matter?

Sir @irja Shankar Bajpai: 1 have already said that while the matter

is in the confidential stage of consideration T cannot say how it will
be decided.

Mr. Mohan Lal Saksena: Will Government give an assurance that

persons lower in rank than that of Director of Public Instruction will not
be appointed to this post?

Sir @irja Shankar Bajpai: Every relevant consideration will be horne
in mind.

Mr. T. S. Avinashilingam Chettiar: Are there any Indians who are
being considered for this post? '

Sir @irfa Shankar Bajpai: T canunot disclose anything more.

ForRMALITIES OF MEDIOAL EXAMINATION UNDERGONE BY PASSENGERS FOR
AFRICA.

844, *Seth Govind Das: Will the Secretary for Education, Health and
Lands please state:

(a) whether Government are aware that emigrants (passengers) for
Africa are required to be .present at the disinfection shed on



STARRED QUESTIONS AND ANSWERS. 1863

the morning of the sailing day, lined up like prisoners, to
stand half naked in the sun at the warm shed for hours and
are subjected to a number of difficulties and found unfit to
proceed to that countiy;

{b) whether Government are aware of the corruption prevalent in
the rank and file of the officials concerned at the port of
Bombay;

{c) whether Government propose making enquiries into the matter
and relaxing the rigidity of the formalities of examination of
the emigrants entailing many hardships to them;

{d) whether Government are aware that even ladies (families of the
emigrants) arc subjected to the same formalities and worse
indignities, to bear seal on their forearms as if they were
parcels, and are required to take particular care that the
seals are not obliterated;

(e) whether Government are aware that children of the passengers
are subjected to rough handling and nakedness and as a
result of the exposure, they get fever on the ship; and

(f) whether Goverminent are prepared to take necessary steps to put
an end to this practice?

Sir @irja Shankar Bajrai: (a) A medical examination, before embarka-
tion of all intending emigrants to Africa, is essential if these passengers
are not to be exposed to severe quarantine restrictions on their arrival
in different parts of Iiast Africa and South Africa. This examination is
commenced at an advertised time and is conducted as quickly as the
numbers involved permit. The persons to be examined are accommodated
in a shed, fitted with fans, and one not exposed to the sun. Passengers
are asked to strip to the waist for examination for vaccination marks,
skin diseases and so on. No person is rejected for immigration unless he
cannot produce evidence of immunisalicn against small-pox or the condition
of his health is such as to expose him to the certninty of quarantine
detention in Africa, if he were allowed to proceed.

(b) No.
(¢) Does not arise.

(d) A temporary mark is put on the hand for identification purposes as
women and children ordinarily have no separate passports of their own
that can be used for the purpose. Government will enquire whether some
.other method of identification ecan be devised.

(e) No.
(f) Does not arise.

Seth Govind Das: The Honourable Member has said that examina-
tion is necessary and no havdship is felt in that -espect. If the Honour-
able Member had gone to that spot, he would have seen that the shed
cannot contain even 200 persons, while the number of passengers exceeds
400 and they have to stand in the hot sun outside the shed?

fir @irja Shankar Bajpai: It is perfectly true that my Honourable
friend’s wvisit to East Africa has been more recent than mine but I have
been thrice to that country and, therefore, T have had the opportunity
of seeing the conditions in that shed. T do not mean to say that in no
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case and on no occasion would there have been an overflow but for ordi-
nary purposes the accommodation in the shed is adequate.

Seth Govind Das: Is the Honourable Member aware that even the
certificates of Civil Surgeous are not accepted in the matter of vaccination
and people are made to strip naked to see their marks?

Sir Girja Shankar Bajpai: I am not aware of that fact. As a matter
of fact, my recollection is that instruction to the Post Quaranpine oﬂ’we:r
are that a certificate of a Civil Surgeon and other specified medical practi-
tioners is to be accepted as a matter of course. If my Honourable friend
will bring to my notice any specific instances where this rule has not been
observed, I shall inquire into the matter.

Maulana Zafar Ali Khan: May I know whether special arrangements
are made for first and second class passengers? Why is this invidious
distinction made between higher and lower class passengers?

Sir Girja Shankar Bajpai: I think the Honourable Member will
appreciate the fact that there is a distinction in regard to several ameni-
ties between first and second class passengers on the one hand and third
class passengers on the other. It is not pecubar tc the quarantine exa-
mination at Bombay.

Seth Govind Das: Will the Honourable Member consider the question
that if a certificate from any authorised Civil Surgeon or other medical
practitioner is shown, then there will not be any need to ask passengers.
to strip themselves to show the marks?

8ir Girja Shankar Bajpai: I have already said that according to my
recollection there are already instructions to that effect. If my Honour-
able friend has information to the contrary and will bring it to my notice,
T shall inquire into it.

Mr. K. Ahmed: In view of the fact that an Honourable Member of
this Assembly personallv went there, has seen the grievances and brought
them to the notice of the Honourable the Secretary, do Government pro-
pose for the benefit of themselves as well as the country to send a copy of
the question and answer and the supplementaries to the authorities con-
cerned. The sooner this is done the better.

Sir Girja Shankar Bajpai: T inay mention for the information of my
Honourable friend that Government made an inquiry beforehand by sending
a copy of the question to the authority concerned.

Prof. N. G. Rangd: Wil Government consider the advisability of
putting a partition vbere and appomutiug 4 woluan Ibpecior to examine

womuen, when they are asked 1o remnove their ciothes in order to show
their vaccination marks?

Sir Girja Shankar Bajpdi: The medical examination of women is
conducted by & woman doctor.

Prof. N. G. Ranga: ls there any partition as a guarantee of privacy
between men and women when they are stunding there?

Bi; Girja Shankar Bajpai: As far as I know women passengers are
examined separately but whether there is a partition 1 could nov say.
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Seth Govind Das: Will the Honourable Member take it from me that
there is no partition and it is desirable to have it?

Sir @irja Shankar Bajpai: 1 take the Honourable Member's word on
that point and T shall certainly have the point examined.

EXPENSES ON THE REPATRIATION OF BRITISHERS.

845. *Seth Govind Das: Will the Secretary for Education, Health and
Lands please state:

(a) whether the treasury of the United Kingdom ever reimbursed the-
repatriation expenses of the British nationals to the Govern-
ments of the South African colonies from which they were
repatriated;

(b) whether the British Treasury in England reimburses the Indian

treasury when Britishers are repatriated to England from this
country; and

(c) whether it is a fact that the United Kingdom Government does.
not demand security from its nationals intending to migrate
to the mandated or other colonies in Africa?

Sir @irja Shankar Bajpai: (a) and (¢). Government have no information.
(b) No.

CoNTRACT CONDITIONS FOR BUILDING THE ADMINISTRATIVE BLOCK AT DRIGH
Roap, KarRacHI, FOR THE CIVIL AVIATION DEPARTMENT.

1846. *Mr. Lalchand Navalrai: (a) Will the Secretary for Labour be
pleased to state whether tenders were called for building the Administra-
tive Block at Drigh Road, Karachi, for the Civil Aviation Department in
19377

(b) If so, were the following conditions prescribed:

(i) that in the elevation of face walls, pillars, ete., of the Ashlar
work, all vertical joints were to be in the same vertical line:

(ii) that stone to be used was to be obta.ned from Ghizree quarry in
Karachi; and lastly;

(iii) that all steel to be used in the reinforced cement concrete work
would be two per cent.?

(¢) Will the Honourable Member be pleased to lay on the table the
documents providing for these conditions? If not, why not?

(d) How many tenders were received complying with these conditions,
and was the contract given to the lowest bidder on the clear understanding
that he had to comply with all the conditions so declared in the tender?

(e) Is it a fact that after giving the contract to the lowest bidder, con-
ditions and specifications with regard to all the three items of work mention-
ed in part (b) or any of them were relaxed in favour of the contractor?

W -

(f) What was the distance of the new quarries from the works from
which stones were used? Was the distance of original Ghizree quarry
about sixteen miles and the new quarry only about four miles? If so,
by whom were these alterations authorised?

t+Answer to this question laid on the table, the questioner being absent.
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(g) If the answer to parts (e) and (f) be in the affirmative, will the
Honourable Member be pleased to state:

(i) why the contractor was allowed a change of quarry from about
sixteen miles distance to four miles;

(ii) whether the stones supplied were inferior to the stipulated ones;

(iii) whether vertical joints in Ashlar masonary were not made in the
same line according to the terms of the contract; and

(iv) whether the percentage of steel used in different parts of the
structure was less than two per cent. as provided in the origin-
al contract? '

Mr. A. G. Clow: (a) Yes.

(b) (i). The relevant portion of the specification stipulates that ‘‘all
joints shall be in line and close’’.

(ii) No special quarry was mentioned. On the contrary the specifica-
tion stated that stone should be obtained from a quarry approved by the
Executive Engineer.

(iii) The relevant item in the Schedule of Items included reinforcement
as required up to two per cent.

(c) As the Detailed Specifications and the Schedule of Items cover
151 pages of printed foolscap including over a hundred pages in tabular
forin, I do not propose to lay them on the table. But if the Honourable
Member or any other Honourable Member desires to inspect the documents,
copies will be available for inspection in the office of the Chief Engineer,
Central Public Works Department.

(d) Twelve tenders were received and the contract was given to the
lowest tenderer who agreed to comply with the condilions prescribed.

(e) No.

(f) As regards the first part of the question, my information is that the
approved quarrv from which stones were used is about seven miles off
from the Karachj mrodrome. As regards the second part of the question,
I s not aware which quarty the Honourahle Member is referring to
as the Ghizree quarry, as I understand that there is more than one quarry
at which stone which goes by this name can be obtaned. The third
part of the question does not arise in view of my answer to part b (ii) of
the ‘question.

(g) (i) Does not arise in view of my answer to part (b) (ii).

(ii) No.

(i) The contract does not contemplate that vertical joints in ashlar
masonry should be in the same line.

(iv) The specification permits a percentage of steel below two per cent.
wherever this is considered sufficient.

CoxTrACT CONDITIONS FOR BUILDING THE ADMINISTRATIVE BLOCK AT DRIGH
Roap, KaracHI, POR THE CIVIL AVIATION DEPARTMENT.

1847. *Mr. Lalchand Navalrai: (a) Will the Secretary for Labour be
pleased to state if it is a fact that contractors brought the facts that the
conditions of the contract for building the Administrative Block at Drigh

tAnswer to this question laid on the table, the questioner being absent.
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Road, Karachi, for the Civil Aviation Department, were broken entailing
loss to Government to the notice of the Chief Engineer? If so, what
steps did that officer or Government take in the matter?

(b) Is it, a fact that Mr. Mahomed Osman Soomro, Member of the
Sind Legislative Assembly, made an application bringing these facts to
the attention of Government? If so, what steps did Gevernment take to
clarify this matter?

(c) Is ity a fact that the Executive Engineer, Sind Central Division,
refused to give information, copies of plans and certain contract docu-
ments in connection with this matter, even on payment, to the afore-
said Member of the Sind Legislative Assembly, and referred him to get
the information by interpellations in the Central Legislature? - If so, will
the Honourable Member be pleased to quote the rule for it? '

(d) Is it a fact that Government have suffered a loss in this contract
by relaxation of conditions or giving concessions to the contractor? If so,
how much?

(¢) Have Government received any rebates on rates from the con-
tractor on all or any one of the items mentioned in part (b) of the pre-
ceding question? If not, why not, and what steps do Government pro-
nose to take in the matter?

Mr. A. G. Clow: (a) One of the unsuccessful contractors complained
verbally to the Chief Engineer who informed him that if the complaints
were reduced to writing he would investigate them. The contractor did
not comply with this request; but the Chief Engineer satisfied himself
that there was no truth in the complaints.

(b) Yes. Government made enquiries and came to the conclusion that
Mr. Soomro’s allegations were without any foundation and informed him
accordingly.

(c) Copies of the plans and documents wanted by Mr. Soomro were
not supplied to him. It is not the practice to supply copies of such docu-
ments, to persons other than contractors whose names are on the approved
lists,

(d) As no condition was relaxed, the question does not arise.

(e) The answer to the first part of the question is in the negative.
The second part of the question does not arise in view of the anawer to
part (d) of the question,

ArLrecep Loss oF MoNEYS OF THE INDIAN TEA MARKET EXPANSION BOARD.
848. *Mr. T. S. Avinashilingam Chettiar (on behalf of Mr. Brojendra
Narayan Chaudhury): Will the Secretary for Commerce please state:

(a) after inquiry, if any, or all, of the following employees and ex-
employees of the Indian Tea Market Expansion Board, at
any time reported to the superior officers that he had lost
moneys belonging to the funds of the Board:

(i) E. Turnock, Esq., former Superintendent,

(ii)) C. E. Kearney, Esq., former Superintendent,

(iii) R. A. Farrell, Esq., Superintendent, Dacca Division, and
(iv) Mr. Rose, Inspector, Dacca Division;

(b) if so, what are the amounts involved in each case;
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(c) if any moneys were advanced by the Board as temporary loans
to cover the whole or any part of the moneys lost;

(d) the terms for repayment of the advances;
(e) what amounts have since been recovered in each case;

(f) if any of these outstanding advances has been put down by
the Board as bad debts or written off; if so, how much;

(g) if any amount is still recoverable from those who have left
service; and

(h) how the Board proposes to recover the amount referred to in
part (g) above?

Mr. H. Dow: (a) Of the four employees mentioned, only Messrs. Rose
and Farrell reported having lost Board’s funds on the 5th July, 1937, and
the 7th January, 1938, respectively.

(b) Mr. Rose lost Rs. 200 and Mr. Farrell Rs. 1,408.

(c) and (d). Mr. Rose made good the loss immediately. Mr. Farrell
was granted a loan to repay the loss, and this amount is being deducted
monthly from his salary in instalments of Rs. 100 each.

(e) Up to date a sum of Rs. 200 has been recovered from Mr. Farrell.

(f) The reply to the first part is in the negative. The second part
does not arise.

g) No.
(h) Does not arise.

Dr. Sir Ziauddin Ahmad: Is it necessary for these persons to have
ready money in their pockets all the time?
Mr. H. Dow: T must ask for notice of that question.

Mr. T. S. Avinashilingam Chettiar: May I know how the money was
lost?

Mr. H. Dow: I do not know.

INsPEOTION OF THE OFFICE AND RECORDS OF THE INDIAN TEa MARKET
ExPansioN BoArbp.
849. *Mr. T. S. Avinashilingam Ohettiar (on behalf of Mr. Brojendra
Narayan Chaudhury): Will the Secretary for Commerce please state:

(a) if Government sent out any officer to inspect the oflice and re-

cords of the Indian Tea Market Expansion Board in Cal.
cutta;

(b)-if so, when;
{(c) if any report was submitted by that inspector,

(d) if he will lay on the table of the House the report, if uny, of
the inspecting officer; and

(e) the total amount of tea cess collected during 1936-837 and in the
previous year, and also the amounts spent in India and
abroad, separately?

Mr. H. Dow: (a) No.
(b), (c) and (d). Do not arise.

(e) A statement furnishing the information asked for is laid on the
table.
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Statement showing the amount of Tea Cess collected and the sums spent in India and
abroad during the years 1935-36 and 1936-87.

Campaign Expenditure.
Nett Cess
Year. Receipts. | In India. | Abroad.
Rs. Rs. Rs.
1935-36 . | 23,42,797 | 12,00,000 | 8,77,433
1936-37 . . . . . . . . | 22,86,507 | 16,00,000 | 12,72,944

Mr. T. S. Avinashilingam Chettiar: May I know how the Government
check the work of these officers? )

Mr. H. Dow: They do not.

Mr. K. Santhanam: May I know who audits the accounts of the
‘Board?

Mr. H. Dow: I am afraid I cannot give the name of the auditors,
but I believe the Act itself provides for the appointment of auditors.

Mr, T. S. Avinashilingam Chetiiar: In view of the fact that large
amounts of money are involved, may 1 know whether the Government of
India have any control over this post?

Mr. H. Dow: Government approve of the budget of the Indian Tea
Market Expansion Board.

Prof. N. G. Ranga: May I know what steps the Government take to
satisfy themselves that these monies are spent according to their budget
and properly ?

Mr. H. Dow: The proper control of that is provided for in the Act
itself; as I have already pointed out, the Act provides for the appointment
of auditors.

Mr. President (The Honourable Sir Abdur Rahim): Next question.
STAFF IN INDIA UNDER THE INDIAN TEA MARKET EXPANSION BOARD.

850. *Mr. T. S. Avinashilingam OChettiar (on behalf of Mr. Brojendra
Narayan Chaudhury): Will the Secretary for Commerce please state:

(a) the number of employees within India under the Indian Tea
Market Expansion Board;

(b) the amount spent in India in salaries and allowances of those
employees;

(c) the numbers of Superintendents, Assistant Superintendents and
Inspectors employed by the Board, separately during 1935-
86 and 1986-87;

(d) the salary grades of the Superintendents, Assistant Superinten-
dents and Inspectors;

{e) if they receive any special training; if 80, the nature and period
of training;

B2
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(f) how many are Indians and how many are Europeans in each of
the three grades; and

(g) the total expenditure for the salary and allowanees of the three
grades taken together in 1936-37?

Mr. H. Dow: I lay on the table a statement giving the required in-
formation.

Statement showing the Salaries, Allowances, Grades of P:.-:%1 etc., of the Employees of
the Indian Tea Market Expansion Board.

(a) 1,178 (on the 28th February 1938).
(b) Re.. 5,290,111 from the 1st April, 1837. to the 28th-. February, 1838.-

1435-36. 1936.-37.
(c) Superintendents . . . 7 10
Assistant Superintendente . 7 8
Inspectors 13 15-

-{d) Superintendents—Rs. 500—25/50—850.
Assistant Superintendents—Rs. 350—15/25—450.
Inspectors—Rs. 200—15/25—300.

(e) Candidates selected for appointment to the grades of Superintendent, Assistant
Buperintendent and Inspector are given a preliminary training in practical work under
one of the senior Superintendents of the %oard. and this training gemerally lasts for
a period of one month to six weeke.

(Ineluc}ing An'glo-lnniim}. Europoans.
(f) Superintendents . . . 1 9
Assistant Superintendents 4 4
Inspectors . . 10 5

(g) Rs. 1,33,257.

PROCEEDINGS OF THE MEETINGS OF THE INDIAN TEA MARKET EXPANSION
BoaArp.

851. *Mr. T. S. Avinashilingam Chettiar (on behalt of Mr. Brojendra
Narayan Chaudhury): Will the Secretary for Commerce please state:

(a)- if the proceedings, or summary thereof, of the meetings of the
Indian Tea Market Expansion Board are published; if not,
why not;

it} if the proceedings of the meetings held in the years 1935-36 and

1936-87 will be made available to the members of the Cen-
tral Legislature as soon as possible; and

(c) if the Commerce Secretary will lay on the table of the House a
copy of the statement of income and expenditure of the
Lcard for the years 1935-36, 1986-37 and 19387-3% us laid
before the Board for ite approval?

Mr. H. Dow: (a) The reply to the first part is in the affirmative.
The second part does not arise. :
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(b) Copies are available in the Library of the Iegislature.

(c) The Statement of Income and Expenditure of the Board which
was constituted only in 1936-37 will be found in its Annual Report for
that year. A similar statement for 1935-36 for the Indian Tea Cess
Committee which functioned before the Indian Tea Market Expansion
Board was formed will be found in the Committee’s Annual Report for
that year. Copies of both of these reports are in the Library. A similar
Btatement of the Board for the year 1987-88 is not yet available.

Prof. N. G. Ranga: Do Government obtain annual reports from this
Board to indicate as to how this particular statement of income and ex-
penditure is really carried out in actual practice, and if they have not
been receiving it in the past, will they ask the Board to submit such a
report in the future?

Mr, H. Dow: I would refer the Honourable Member to the annual
reports about which I have just given him information: they are in the
Library of the House.

STANDARDISATION OF QUALITY AND INCREASE IN QUANTITY OF URANGES
FROM ASSAM.

852. *Mr, Kuladhar Chaliha: Will the Secretary for Education, Health
and Lands please state whether the Imperial Council of Agriecnltural Re-
search have been financing schemes for the standardisation of the quality
of oranges and the increase in the quantity of oranges from Assam?

Sir @irja Shankar Bajpai: The reply is in the affirmative.
STEPS TO PRODUCE LONG StTAPLE COTTON.

853. *Mr. Kuladhar Chaliha: Will the Secretary for Education, Health
and Lands please state whether any step has been taken to produce
long staple cotton in India? If so, where is the experiment made?

Sir @Girja Shankar Bajpai: Yes. For particulars the Honourable Mem-
‘ber is referred to Appendix IX of the annual report of the Indian Central
Cotton Committee for 1936 and to section 3 of chapter I of Agriculture
and Animal Husbandry in India, 1933-36. Both publicaticns are available
in the Library.

RerorT OF MR. WRIGHT OX THE DAIRY TRADE oF INbIA.

854. *Mr. Manu Subedar: Will the Secretary for FEdueation, Health
and Lands state:

(a) whether Government have considered the recommendations of
Mr. Wright, the dairy expert, with rezard to the possibili-
ties of production of butter and other milk produets on an
economic basis;

(b) whether Government have invited the views of any represen-
tative associations engaged in any branch of the dairying
trade, or any leading firms therein. on points contained in
Mr. Wright’s report;

{¢) whether Government have received any representations from
any leading firms engaged in any branch of the dairying
trade, or any associations of such firms;

LY
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(d) what the decision of Government is with regard to the recom-
mendation of Mr. Wright for the creation of the post of
Director of Imperial Dairy Research Institute; and

(e) whether Government have any proposals on hand for import-
ing any officers in connection with research or expansion of
dairying in India, and if so, whether Government will place-
their proposals before this House before taking any such
action? .

Sir @irja Shankar Bajpai: (u) The recommendations in the report arve
under examination.

(b) and (c). The attention of the Honourable Member is invited to the
reply given to parts (a) and (b) of his question No. 614 on the 3rd of this.
month.

(d) Government have decided to create a post of Director,

(e) I would invite the Honourable Member's attention to part (a)
of Mr. Mohan Lal Saksena's question No. 842 and the answer given to
part (e) of his question No. Gl4 asked on the 3rd March, 1938.

Prol. N. G. Rangd: [s there any sub-committee of the Imperial Council
of Agricultural Research to examine the recommendations of Dr. Wright in
great detail and submit their views to the Government of India?

Sir Girja Shankar Bajpai: | think that the Advisory Board did make
a detailed examination of the recommendations of Dr. Wright and it was
on the basis of that examination that the Imperial ('ouncil of Agricultural
Research was approached.

Mr. Manu Subedar: \May 1 know what progress has been made with
negotiations with firms with regard to the possibility of the production in
India of condensed milk and milk powder?

8ir @Girja Shankar Bajpai: Ag far as I know, the plan is to examine
the yuestion with the aid of the Director when he is appointed.

Mr. Manu Subedar: With regard to the answer to clause (d), may I

know whether one of the existing officials will be appointed, or whether a
man will be imported from abroad?

8ir Girja Shankar Bajpai: Sir, I unswered that question earlier; I said
that the manner of recruiting for this post has not yet been settled.

PrioE PREFERENCE GIVEN TO INDIAN MATERIAL BY THE INDIAN STORES
DEPABTMENT.

855. *Mr. Manu Subedar: Will the Secretary for Commerce stute:
(1) what the highest preference given in price to Indian mniaterial
by the Indian Stores Department was;
(b) in which case this was given; and
(c) the reason why particulars of price preterence, when given, are
not published?

Mr. H. Dow: (a) and (b). The Honourable Member is referred to the
answer already given to his starred question No. 340 on the 17th February,
last.

(c) Because, both for strategical and financial reasons, it is not in the
public interest to do so.
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Mr. Manu Subedar: Will the Honourable Member please tell this
House what steps the Government are taking in order to inform suppliers

and the public of Government's policy of giving price preferences to Indian
material ?

Mr. H. Dow: The principle is laid down in the Indian Stores Rules
which are published. The information is well known to those people who
have to tender.

Mr. Manu Subedar: Do Government propose to supply still better and
more complete information in future by some other method?

Mr. H. Dow: No, Sir.

SOHEME PROPOSED BY THE SHRADHANAND DEPRESSED CLASSES MissioN TO
ESTABLISH A DEPRESSED Crassgs SETTLEMENT 1IN DELHIL.

856. *Bhai Parma Nand: (a) With reference to the answer {o starred
question No. 1176, asked on the 12th March, 1986, will the Secretary
fcr Education, Health and Lands please state v-hether it is a fact that
the Chief Commissioner gave a list of the depressed classes in his letter
No. 830, dated the 9th February, 1926?

(b) How many plots were granted to persons not belonging to those
classes? How were these plots allotted by the suthorities to persons not
belonging to those classes?

(c) Is it a fact that the authorities did not bring to the nciice of the
Hindu Depressed Classes Mission the irregularity of recommending any
person not included in the list of the depressed classes, before withdrawing
the privilege of recommendation from the Mission? If not, why not?

(d) What are the numes of the communities, other than the depressed
classes, to whom plots were irregularly granted?

(e) Did Government investigate the allegation that the holders of
certain plots recommended by the Mission are Rajputs? If so, has the
allegation been proved to be a fact?

(f) If Government have not investigated, what are the reasons for the
Government’s statement that the Mission recommended persons not be-
longing to those classes?

(g) Will Government please state the names of holders of the plots
who, it has been established, are Rajputs?

Sir Qirja Shankar Bajpai: (a) Yes.

(b) 36, und on the recommendation of the Mission.

(¢) The irregularity was brought to the notice of the Mission.
(1) Rajput, Rajkumar, and Mali.

(e) The reply to both parts is in the affirmative.

(f) Does not arise.

g) Enquiries have been made and the result will be communicated
to the House in due course.
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MONEY SPENT ON SUGAR RESEARCH.

857. *Maulvi Muhammad Abdul Ghani: Will the Secretdary for Educa-
tion, Health and Lands be pleased to state:

(a) the amount of money that has been spent on sugar research
during the vears 1934-35, 1935-36, 1936-87, and allocated for
1987-38;

(b) the various directions in which these sums have been spent;
and '

(c) the development made so far in promoting sugar research both
on the agricultural and on the manufacturing side?

Sir Girja Shankar Bajpai: (a) and (b). A statement giving the informa-
tion required is laid on the table.

(c) Presumably the Honourable Member requires details of the in-
formation asked for in part (b) of the question. He is referred to the
annual reports of the Imperial Council of Agricultural Research for the
year 1936-87 and previous years and the pamphlet ‘‘A summary of some
practical results of sugar-cane research in India'’ published by the

Imperial Council of Agricultural Research. Copies of both publications
are available in the Library.

STATEMENT.
Part I.—Amounts spent by the Imperial Council of Agriculturel Research on Sugar
Research.
Year. Amount spent. Directions in which spent.
Rs.

1934-35 4,01,346 1 1. Production and testing of new varieties
1935-36 4,79,088 | of sugarcane.
19386-37 3,88,627 ¥2. Devising and testing systems of cultiva-
1937-38 . 3,72,000 tion and manuring.

(Budget estimate) | 3. Study and combating of insect end fungus

pesta.
4. Research into the use of molasses as
manure and cattle food.

Part I1.—Granis sanctioned out of the allotments made from tie Sugar Excise Fund, and the
approved schemes on which they are being spent.

1934.35 1036-37 1937-38 Appoved schemes,
To and
1935-36.
Rs. Rs. Rs.
U.P. . 5,40,000 4,17,300 1. Administration of the Sugarcane Act,
1934, and the Rules framed thereunder.
2. Co-operative marketing of sugarcane.
3. Renewal of seed in areas affected by froat.
4. Development of cane cultivation in tube-
well areas.
Bihar ‘. 1,561,383 67,864 2,486,500 1. Working of the Sugarcane Act, 1934, and
the Rules framed thereunder.
2. Improvement of sugarcane cultivation.
3. Organisation and operation of Cane-
growers’ Co-operative Societies.
4, Expansion of the Bugarcane Improvement

Scheme. o
5. Acquisition and working of Musheri
Station as a sugarcane seed nursery.
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1¢34.35  1936-37. 1937-38. Approved scheme.
To and
1936-36.
Ras. Rs. Rs.
Bomiay . . 15466 7,734 12,458 1. Organisation of Co-operative Societies for

the supply of sugarcane to factories.
2, Grant to these Sociteies of subsidies for
the -entertainment of expert staff and
urchase of improved types of seed.
. Financing a portion of the Padegaon Re-
search Scheme,
Punjab . 21,160 10,580 1. Establishment of Cane-growers' Co-op-
. erative Unions for improvement of cane
cultivation and co-operative marketing.
Burma 15,416 27,836 1. Free supply of improved Java ocane
varieties to selected cultivators.
2. Free supply of fertilisers.
3. Propaganda on improving methods of

]

cultivation.
Orissa . 10,000 10,000 Improving the standard and quality of cane
y introducing improved methuds of
cultivation.
Bengal . 22,880 Organisation and operation of Co-operative
Bocieties among the cane-growers.
Madras . 44,897 Organisation of Co-operative Societies and

improvement of varieties of cane grown
in factory areas.
Imperial Council 2,560,000 For sugar research.
of Agricultur- -
al Research.
Indian Institute 17,500 35,000 Recurring grant made to to the Institute.
of ar Te-
cho ?y )
A griocultural 10,000 For augar marketing survey.
arketing
Adviser.

Part I11.—Amounts spent on the Imperial Institute of Sugar Technology, Cawnpore.

Year. Amount. Object.
1936-37 1,10,026 Research on Sugar Technology and training
" of students.

1937.38 2,86,000 Ditto.

SUGAR EXCISE DUTY MONEY ALLOCATED TO PROVINOES FOR IMPROVEMENT
OF CULTIVATION AND MABEKETING OF SUGAR-CANE.

858. *Maulvi Muhammad Abdul Ghani: Will the Secretary for Educa-
tion, Health and Lands be pleased to state:

(a) the amount of money that has been. allocated to the various
Provinces out of the sugar excise duty in the years 1934-35,
1935-36, 1936-37 and 1937-38, and proposed to be allocated
in 1938-89, for improvement in the condition of the cultiva-
tion and marketing of cane; and

{b) whether any reports have been received from any. of the Provin-
cial Governments about the amount of work that has been
done and the progress made in the improvement of cultiva-
tion and marketing of cane; if 8o, whether Government
propose to publish &’ summary of thoge reports?

8ir @irja Shankar Bajpai: (a) A statement showing the allocation of
the Sugsr Excise Fund to the various provinces in the vears 1934.35 to



1776 LEGISLATIVE ASSEMBLY. [21sT Marce 1938.

1987-38 is laid on the table. The allocation for the year 1938-39 haa not
yet been decided.

(b) No reports have been received from the Provincial Governments.

Statement showing the allocation of the Sugar Excise Fund to the Provinces.

1934-35
Province. and 1936-37. | 1937.38.
1935-36.
United Provinces . .| 5,40,000 | 4,76.000 | 7,20,000
Bihar . .| 290,000 | 246,500 | 3,42,000
Orissa . . 5,000 3.000 6,000
Madras . 57,500 31,600 42,000
Punjab . 30,000 25,500 18,000
Bombay . 30,000 25,500 42,000
Burma . 30,000 17,000
Bengal . . 20,000 25,500 30,000

Prof. N. G. Ranga: Has any decision been arrived at with regard to
the utilisation of the five lakhs grant that was made last vear for the
improvement of sugar-cane marketing, and if so, what is that decision?

Sir Girja SBhankar Bajpai: As far as I know, that grant is not made out

of the proceeds of the Sugar Excise Fund. and the question does not arise
out of this,

CosT OF PRODUCTION OF SUGAR-CANE,

859. *Maulvi Muhammad Abdul Ghani: Will the Secretarv for Educa-
tion, Health and Lands be pleased to state the actual cost of production
of sugar-cane in India, in the various Provinces and the measures taken
by them to reduce the cost of cultivation of sugar-cane with a view to
bringing it in conformity with the cost in Java, Hawaii, ete.?

8ir Girja Shankar Bajpai:  The enquiry undertuken by the Imperial
Council of Agricultural Research into the cost of production of sugar-cane
has been completed and the report will be published shortly. As for
the latter part of the question the Honourable Member is referred to the
pamphlet ‘A summary of some practical results of sugar-cane research
in India’, which is available in the Library.

CosT OF PRODUCTION OF SUGAB-CANE.

860. *Maulvi Muhammad Abdul Ghani: Does the Secretary for Educa-
tion, Health and Lands propose to publish the report of the enquiry under-
teken by the Imperial Council of Agricultural Research for determining
the cost of production of sugar-cane, and will he state whether the results
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" of the enquiry have been of any assistance in determining the ocost of
production of sugar-cane ?

8ir @irja Shankar Bajpai: 1 would refer the Honourable Member to
the reply I have given for to his question No. 859. It is not possible
to anticipate the results of the enquirv at this stage.

Mr. President (The Honourable Sir Abdur Rahim): As question No.
861 is the sixth question standing in the name of the Honourable Mem-
‘ber, that question cannot be put and answered orally.

ARFEA UNDER SUGAR-CANE.

‘861. *Maulvi Muhammad Abdul Ghani: Will the Secretary for Educa--
tion, Health and Lands, be pleased to state the total area under sugar-
cane, particularly under improved varieties from 1931-32, up to 1938-39,
and the reasons for the fall in the area during 1937-38?

8ir Girja Shankar Bajpai: A statement is laid on the tahle. In the
United Porvinces and Bihar the fall in the area in 1937-38 was due to
over-production of sugar-cane in 1986-37, in the Punjab it was due to-
_elimatic causes. Definite information regarding the other Provinces, where
there has been a decrease in the area under cane, is not available. Plant-
ing for the 1938-39 season is still in progress.

Statement <howiny area wnder Sugar-eane.

1931-32. | 1932-33. | 1933-34. | 1934-35.| 1935.36. | 1936-37. | 1937.38.

"Total area
under su-
gar-cane . |30,76,000 [34,35,000 (34,33.000 [36,02,000 [41,41.000 |44,40.000 B88,15,00"

‘Area  under
improved va-

rieties . |11,70,478 |18,45,788 |22,95.257 |24,45.719 [30.71,153 [34,59,000 | Not yes
(approxi- |ivailable.
mate.)

STATISTICS FOR SUGAR CONSUMPTION,

862. *Mr. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoola Haroon):
Will the Commerce Secretary be pleased tc state whether Government
‘have prepared any statistics showing the total and per rapite consumption
of sugar in India, for the various vears beginning with 1981-32? If so,
will Government be pleased to state whether the consumption of sugar in
India has been increasing since 1932-33 and at what rate? How does India’s
per capita consumption compare with other countries, like the United
Kingdom, the United States, Germany and Japan?

Sir @irja Shankar Bajpai: No figures of per capita consumption either
a this or any other country are available. Figures of the total amount

+Answer to this question laid on the table. the questioner having exhausted his.-
quota.
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of sugar available for consumption in India will .be found in issues of the
BReview of the Sugar Industry of India for the years mentioned by the

Honourable Member. Copies of the Review are avajlable in the Library
of the House. - ; PR T

FresH MARKETS FOR INDIAN SUGAR.

863. *Mr. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoola Haroon):
Has the attention of the Commerce Secretary been drawn to the Indian
Sugar Industry, 1937 Annual, by Mr. M. P. Gandhi, wherein he has suggest-
-ed the possibility of capturing fresh market for Indian sugar in Burma,
Nepal, Afghanistan, Ceylon, Tibet, Kashmere, ete.?

Mr. H. Dow: Yes, Sir.

Prot. N. G. Ranga: I wish to know what decision has been arrived at
by Government in regard to the expenditure of the five lakhs of rupees
which was allocated last year for a period of five years for the improve-
ment of the marketing of sugar-cane and sugar in this country?

Mr. H. Dow: I cannot see any relevance of this question to the question
‘I have answered just now.

Prof, N. G. Ranga: This question asks as to what steps -are being taken
“for examining the possibility of fresh market for Indian sugar.

Mr, H. Dow: It does not. It asks whether the attention of the Com-

merce Secretarv has been drawn to a certain passage in a certain book,
-and T have replied that it has.

Mr. T. S. Avinashilingam Chettiar: Have the Government examined
these proposals?

Mr. President (The Honourable Sir Abdur Rahim): The answer has
been given fully to the question as it was put. Next question.

BAN ON THE EXPORT OF SUGAR.

864. *Mr. J. Ramsay Scott (on behalf of Seth Haji Sir Abdoola Haroon):
Will the Commerce Seeretary please state:
(a) whether Government have put a ban on the export of sugar to
all countries except Burma for a period of five years;
-(b) whether Government are aware of the opposition of the sugar

interests and also of the adverse vote of the Indian Legis-
lative Assembly; and

(¢) whether Government are prepared to take suitable steps by
instituting immediate enquiries and devising measures for

promoting the sale of Indian sugar in Cevion, Afghanistan
and Nepal markets?

Mr. H. Dow: (a) Yes.

(b) Government. are aware of the disapproval of certain sugar in-
“erests. and also of the Resolution passed by the Legislative Assembly.
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(¢) No. Government think the trade can be trusted to take advantage
of such opportunities as offer in these markets.

Mr. K. Ahmed: Is not the ban on the export of sugar by India to
the foreign countries detrimental to the interests of the majority of the-
agriculturists who are 90 per cent. in numerical strength in India?

Mr., H. Dow: Sir, this question relates to the export of sugar not.
by sea, but over the land frontiers to Nepal, Afghanistan and so on.
There is no ban on export over the land frontiers.

Hr. K. Ahmed: In view of the fact that Burma has been exempted and
also in view of the fact that there is no definition stated in the question,
does it not follow that the ban on the export of sugar by India to the
foreign countries is detrimental to the interests of the masses among the -
Indian people? I want the answer in ‘Yes’ or ‘No’.

Mr. H, Dow: Mv reply io that is “No''. Tf the Honourable Member

wants a full discussion on the subject, I must refer him to the debates
in this House which took place last Session.

StEPs FOR PrRODUCTION 1IN INDIA OF ARTICLES REQUIRED FOR I EFEXKCE
PURPOSES.

865. *Mr, Manu Subedar: (a) With reference to his reply to a supple-
mentary question to starred question No. 339. put on the 17th of February,
1938, will the Commerce Secretary please state what enquiries are in
progress with regard to articles which are required for defence purposes,
but which are not at present produced in India?

(b) Is any negotiation going on between Government and business
firms, or, have the views of commercial associations been invited on any
subject, or, has any statement on the proposals at present under considera- -
tion, been issued?

(¢) Are Government considering the proposal for issuing a review of the
position in consultation with the Principal Supply Officers’ Committee?

Mr. H. Dow: This question should have been addressed to the Defence
Secretary.

K}

.

FarL 1N THE PRICE OF INDIAN WHEAT.

866. *Mr. Sham Lal: (a) Will the Commerce Secretarv be pleased to
state whether there has been a fall in the price of wheat?

(b) Are Government aware that this fall is due to the importation of
Australian wheat in India?

(¢) Are Government aware that Australian wheat is being imported on
account of reduction of import dutv from Rs. 1-8-0) to Re. 1 per hundred-
weight ?

(d) Are Government aware that there is an apprehension among the
public that if this reduction of duty continues, there would be a further
fall in the price of the wheat?

(e) Are Government prepared to restore the old import duty, f.e.. .
Rs. 1-8-0 per hundred-weight?
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Mr, H. Dow: (a) Yes, Sir.

(b) No, Sir.

(e) No, Sir. The Honourable Member is a year behind the times. The
-protective import duty on wheat expired in March, 1937.

(d) No, Sir.

(e) It is not the custom of the Government of India to give notice in
sdvance of their intentions with regard to the imposition of duties.

Prof. N. G. Ranga: Is it not a fact that the Australian wheat is being
imported into this country in larger quantities?

Mr, H. Dow: Larger than what?
Prof. N. G. Ranga: Larger than last year?
Mr. H. Dow: Yes, Sir, that is a fact.

Sardar Sant 8ingh: May I ask what is the quantity of wheat that
‘wag imported during the last vear from Australia?

Mr. H. Dow: I have not got complete figures but it is somewhere in
the neighbourhood of 15.000 tons. The exports of Indian wheat during
the same period were in the neighbourhood of 450,000 tons.

Maulana Zafar Ali Khan: Is it not the duty of Government to protect
the interests of Indian wheat growers and, if they are not prepared to
impose an import duty on wheat, may I ask what other steps do they
propose to take in this connection?

Mr. H. Dow: That is a tough nut for somebody to crack, but not for
me.

Sardar Sant Singh: Is it not a fact that the prices of wheat began to
fall as soon as the Australian wheat began to be imported in Bombay
and Calcutta?

Mr. H. Dow: That is not a fact.

Mr. K. Ahmed: Do Government propose to take steps to ameliorate
the conditions of the agriculturist by giving more facilities to the Indian
wheat to be exported from one province to the other for the benefit of
the people rather than give facilities to foreign wheat such as the
Australian wheat ?

Mr. President (The Honourable Sir Abdur Rahim): That is not asking
for information. '

Mr, K, Ahmed: No, Sir, that is a definite question.
Mr. President (The Honourable Sir Abdur Rahim): Order, order. Next
question.

TraDE NEGOTIATIONS BETWEEN THE UNITED KiNgpoM AND THE UNITED
STATES OF AMERICA.

867. *Mr. Manu Subedar: Will the Commerce Becretary state:
(s) whether Government have been in communication with His
Maijestv's Government with rerard to the Trade Treatv now

being nezotiated between the United Kingdom and the United
BStates of America;
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(b) whether Government have secured particulars of the general
basis on which these negotiations are taking place; and

(¢) whether Government have considered the effect on the trade
position of India, directly and indirectly through any such
treaty ?

Mr, H. Dow: (a) Yes.
{b) Yes.
(c) The matter is under examination.

Mr, Manu Subedar: Will Government take this House into their con-
fidence and give a statement of some of the information which they may
bave received on this subject?

Mr. H. Dow: They will certainly not do so at the present stage.

Mr, Manu Subedar: Will they do so at the earliest possible moment
when they think it proper?

Mrx. H. Dow: That is a question which Government have not yet con-
sidered.

RaTE WAR BETWEEN FOREIGN AND INDIAN SHIPPING COMPANIES.

8. *Mr, Abdul Qaiyum: (a) Has the attention of the Commerce
Secretary been drawn to a statement appearing in the Bombay Chronicle
of the 1st December, 1937, to the following effect:

“At a recent meeting of the Directors of Messrs. Turner, Morrison and Company
who are running the Mogul Line, it was decided to enter into a rate war”.

(b} Has the attention of Government been drawn to the repnrt.' uppear-
ing in the Bombay Chronicle of the 1st December, 1937, that Mr. French,
M.L.A., connected with the Mogul Line, in a statement, stated:

“We are determined to carry on this rate war since we cannot help it and we wil!
carry it with all our resources.”

(c) Are Government aware of the fact that this decision of the Mogul
Line to carry on a rate war against an Indian shipping company has been
put into effect and rates were reduced by it when the steamers of the
8cindia Company were on the berth in Karachi?

(d) Will Governmen! be pleased to state what action they propose to
take in order to prevent such a ruinous rate war against an Indian shipping
company ?

Sir Girja Shankar Bajpai: (a) and (b). Yes.

(c¢) Government have seen statements to this effect.

(d) Government have received a representation from one of the Shipping
Companies concerned and will consider the matter.

Mr, J. D. Boyle: Have Government any information as to which of the
Companies, in fact, initiated the ruinous rate war to which reference is
made in the question?
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Sir Girja Shankar Bajpai: The Government of India have not had an
opportunity of inquiring into the matter and, therefore, I cannot say which
Company began the trouble.

Mr. Manu Subedar: Do Government propose to recommend them to
go to arbitration on this subject?

Sir Girja Shankar Bajpai: My Honourable friend is asking me to anti-
cipate the result of an examination which has not yet commenced.

MANUFACTURE OF TRANSMITTING EQUIPMENT FOR BROADCASTING.

869. *Prof. N. G. Ranga: Will the Commerce Secretary be pleassd to
state :

(a) if any attempt is made by the Indian Stores Department through
its Industrial Research Bureau to manufacture transmitting
equipment for broadeasting?

(b) if so, what is the result; and

(e) if not, whether an experiment is proposed be made in the near
future for such manufacture by the Industrial Research
Bureau?

Mr. H. Dow: (a) No, Sir.
(b) Does not arise.

(c¢) The Industrial Rosearch Buresu has at present no proposal before
it to undertake investigation into the manufacture of transmitting equip-
ment for broadcasting.

Prof. N. G. Ranga: In view of the fact that large sums of money are
today spent upon these imports, why is it that Government are not pre-
pared to make investigations or experiments to see whether their manu-
facture is possible in this country? TIf so, how soon and by whom?

Mr. H. Dow: I think that is probably a question which should be address-
ed to the Honourable Member for Communications. The only reason why
I took this question was that the Honourable Member referred to the
activities of the Industrial Research Bureau. I understand that certain
researches are being undertaken by the All-India Radio, but I have no:
detailed information on the subject.

Prof. N. G. Ranga: Is it not a fact that it is the Industrial Research
Bureau which makes these researches into the possibilities of new indus-
tries in this country and that on the applieation of the various Departments
concerned ?

Mr. H. Dow: The research programme of the Industrial Research
Bureau is decided in consultation with the Industrial Research Council
which meets annually in order to decide what matters shall be taken up
for investigation. This particular subject is simply not one of the matters
which the Industrial Research Bureau is taking up. .

Prof. N. G. Ranga: Will Government consider the advisability of placing
this suggestion before the Industrinl Research Council at its next meeting
for its ccnsideration?
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Mz H. Dow: .1 think this.is '3 -questied WMMAeQde
thpiirs.t instance tp the Honourahle the:Communications Member. . If Je
wishes to enlist the co-operation of the Industrial Research Bureau I have

ho ddubl'. ‘that he would firid us prepm'ed to conmder i, et

'l:'%

PrOi N. G. Ranga: Will t.he HonouraHle Member pass on this questivh:
and his answer to the Honourabie the Commumcst;ons Member?

-1

Mr. !"ruident (The Homoeurdble 811' Ab&u!' Ralnm) Tbé Honouﬁblﬁ
Member .will give notice of his question. R A P

.Prol. N. G. Ranga: No, Sir; the - Honourable the: Cothntunis#tions
Memnberiis here. ' R ' v

Mr. Manu Subedar: Will the Honourable Member tell ,j;hla 'I-f;gusel
whether an annual report of the activities of the Inﬁushﬂnl Réﬁéarcﬂ Bm‘eau
i8 published?

Mr. H. Dow: Yes, Sir. R

FALL IN THE PRICE OF INDmN WHEAT.

870. *Mr. H. M. Abdullah:. Will the Secretary for Commmreg’ pldase
state:

(a) the total quantity of wheat imported into Indig in 1937;

(b) if he is aware that the 1mport of large qnanhtles of wheat 'has
resulted in the fall of price 6f the Indian wheat;

(e) for how many years an 1mport. duty wos levt&d on’ formga:l whaat
and wheat flour;

(d) if he is aware that the pnce of Indian wheat has falle-n aPpre-

: ciably and, if o, what steps Government pm‘pm to take to

raise the price of Indian. wheat; and

(e) whether Government are prepared to re-impose the import duty
on foreign wheat and wheat ﬂour?

Mr. H. Pow: (s) The Honourable Member is referred to ine Sen—horna
Trade Accounts, copies of which are in the Library.

£b) No, Sir.

(¢) Protective import duties were imposed on wheat and wheat flour i in
March, 1931, under the Wheat (Import Duty) Act, 1981. The protective
duties- ekPlred in March, 1937. Thereafter, wheat ﬁnur has béen - liable to
the revenue duty of 25 per cent. ad valorem while there is no import duty
on wheat.

(d) The answer to the first part of the.question is in the affirmative.
The question whether it is necessary for Governmen3 to take action is
under consideration.

() The Honourable Member is referred to the rephr given today to s
_slmllnr question hy Mr. Sham . Lal.

' Prof. N. G. Xanga: What is the difference between the import price nt
_A,ustrahan wheat and of the price of local whest in this country?
Mr. H. Dow: That is a question of detail for which T must ask noties’
.
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| M. T, 8. Lmun Ohettinr: When do Government -
g‘lve consideration to-tiis matter of re-imposing the import duty en ‘wl!eﬁ?

Mr. H. Dow: It is a matter which Government, have constantly undew
their consideration. Government are always watching the price oi wheat.
and -they are prepared to-teke action when neeessary;

Seth Govind Das: Now that the prices have fallen so much, do Gove'n':i-
ment consider that the time. has arisen- for rerimposition of the:-duty? <

Mr. H. Dow: That is a matter which is still under consideration.
Prof. N. G. Ranga: Do Government propose to congult the Wheat :Sub-

Committee of the Imperial Council of Agricultural Research in regard té
this matter?

M:. H. Dow: No, Sir.

Sardar Sant Singh: May I know if it is a fact that the import’ &f
Australian wheat was less during the time when the Import Duty Act ‘was

in force and as soon as 1t was taken away last year, the import has increas-
ed?

-'Mr. H. Dow: I have already answered that in reply to a supp]ement.ary
question on an earlier question.

Mr. K. Ahmed: In view of the fact that the Australian whest is getting
preference over Indian wheat, do Government propose to raise the duty
on Australian wheat specially in the town of Calcutta and thus relieve the
conditioh of the pessants in India and do Government propose to allow
the Punjab wheat to come to Calcutta cheaper than Australian wheat?

Mr. H. Dow: The Honourable Member’s premises are quite incorrect;
not that there is any particular connection between them and the conclu-
sion that he draws. But at present there is no discrimination in the treat-
ment of Indian wheat and foreign wheat. There is no preference given
to foreign wheat over Indian wheat.

Mr. K. Ahmed: The Honourable Member has admitted that Austtaliap
wheat does not pay anything extrs in the shape of import duty. In view
of the fact that Indian wheat cannot compete with the whedt coming from
Australia, do Government propose, for the amelioration of the condition of
the peasantry in India, to levy an increased rate of duty on Australixn
wheat coming into India and thus give preference to Indian wheat so thét
the masses might appreciate the benefit conferred by the Honm&rs.bls
Member remaining as Commerce Secretary?

Dr. Sir madm'm: May T put it in another form?

H.l' K. A!:uned Let. 1t be answered in the form T have put.

Dr Sl:- Ziauddin Ahmad: While fixing the ° pnce ‘of wheat 1mnort.ed into
Calcutta from Australia and the wheat taken from Lyallpur, .wilk the 4ov-
etritent consider both sides of the problem and fix a redyced rate of freight
for the wheat ‘from Lyallpur w‘hlch will have the eﬁect of mcrea.snn% the
duty. onrAustrelian wheat? : S
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‘Mr. .- Dow? 1 have no doubt thet in donsidefing tie amiGuift of any/
duty that might be found. netessary,” Governmént would taka all relevant
matters into qons:deratlon

ImporTS OF COTTON. :
. 871. *Mr. H. M. Abdullah: Will the Commerce Secretary be pleuai-‘
to state: .

(a) the total amount of cotton imported into India during the years
1935, 1936 and 1937;

(b) the effect of this import on the cctton prices in India; and

(¢) whether’ Govérnment are prepared to levy 8 duty on all 1mp0r’lé&
cotton?

Mr, H. Dow. (8) Imports of raw cotton into India dunng the cs,léndar
years 1935, 1986, and 1937 amounted to 87,055 tona, 53 930 toné anﬂ
1,07,480 tons, respectively. ¢
" (b) It ig not posmble to estimate in isolation the predisé eﬂect of” theae
imports on the prices of Indian cotton. -

(c) Yes, Sir, Government are already doing so. Cot_ton is ah'eady_ l.iablia
to an import duty of six pies per lb. ) .

Prof. N. G. Ranga: Have Government received any representations tnon:.tl
the Government of Bombay in regarrd 40 putting an’ em'hlrgo ‘on- HHperta oi
ootton?

Mr. H. Dow: We have received a communication from t.he Govemment-
of Bombay asking us to consider an increase in the amount of duty on
certain types of cotton. Is this what- the' Honourable- Member mby

amba?go? ‘ .

Prof, N. G. Ranga: Yes, Sir. Have Government come t.o any dee.mm
in’ regard to .that proposal?

Mr, H. Dow: The matter is still under consideration.

-Sardar Sant Singh: Is it a fact that India lost tremendously in ﬂott-on
slump during the last three months? -

Mr. H. Dow: 1 1maglne that that is so. ‘But T do not quite see how it
arises. ouf of this question. )

Sardar Sant Singh: What steps have the Government of India in thd
Commerce Department taken to put a stop to the logs incyrred by _the
Iridian ultivator as well as by traders in’ this regpect.

(No answer.)

Mr. M. Asat lllr Befare quest;on 7% 8"’2 is answeraﬂ I wmh to. pom
out that there is a slight clerical error. In part (b) of the question, last
lme, i¢should be 33- (3) ¢(a) and (f) end. not 33 (s) and- (D)2 .0 s we

.The Epnourabla Sir erpendu ﬂdrcar, 1 have received mt.lmatmn “abotlh
l:hls ITOr. TViomeem s Ty oty ir

03



1988 ¢ -5 BEGRLATIVE: ASSEMBEY. - .1 {2181 MarcH 1938.

ViEws oF TR CRNERAL ' LReILATORE RE. IMscussion orwdNéx-NWondSLE
i ITEMS-OF -BXPENDIPTURE . -« - - bt

872. *Mr. M. Asat Ali: (a) Will the Honourable the Leader of the -
Hnuse please state whether Gavergment have communicated to the Sec-
retary of State the result of the proceedings of a meeting of the Legislative
Asgembly held on the 2nd-March and that of the“Cotmetf of Btate held on
the 4th March, 19387 o

~(b) Are Governthent prepared to convey to His Majesty’s. Government
the views of this House in recard to the growth and ettension of conven-
tions in the matter of submitting certain token amounts of expenditure not
ogvered by section 83 (a) and (f) to the vote of this House?

The Honourable Sir Nripendra Sircar: (a) No.

_‘J.b) I am not aware that the views of this House have been gpl:es?sed
ip‘regard to the matter mentioned in this part of the question: - M
Mr. M. Asat Ali: With reference to part (a) why -ase Government nof
prepered to convey.to His Majesty’s Government the state of .affairs in
the Central Legislature? Considering the fact that the protest was enter-
ed by both Houses of Legislature against the omission of certain items of
expenditure from the Budget, was it not expected of the Government to

convey to His Majesty’s Government and find out what they felt- about
it?

1
'

.. The Honeurable Sir Nripendra Sircar: For one reason that His Majesty’s
Government must be well aware of what has taken place here, judged by
the answers which have been given to questions in the House of Com-

- Mr, M, Asat Ali: How can they possibly be aware of the exaet state of
affairs if the Government have not taken the trouble to convey it to His
Majesty’s Government. The replies that have been given in the House
of Commons. as they appeared in the Préss, are certainly extremeély: in-
sufficient. His Maiesty’s Government do not seem to he aware of ‘the

strength of protest that has been registered against the action taken by the
Government. - A nI

The Honourahle 8ir Nripendra Sircar: T do not understand what my
Honourable friend is asking me. Is he asking me how can thev be award
unless we communicated it. I have answered his question .with zeference

to what he has already asked me. The answer to the question whether
the proceedings were communicated is in the negative and I can give no

fuether answer. :
Mr, M. Asat Ali: Are Gnyemmen_ﬁ.prena.rﬁd to eonvey to Eil-Maiest;y.'u
Government all that took place in this and the other House? '

. The Honourable Sir Nrinendra Sjrear: The proceedines as a _matter of
fact are, in the ordinary course, regularly sent to the India Office!

Mr. M. Asaf Ali: With recard to clanse (h), T understond thé Honour-
ﬁng Member to sav that the yiews of thia Fnuse have not heen_exnrgssed
wordls bt exnreacsd by action. ‘Will this fact be conveyed to - His
Majgsty’s Government? IR
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..t:-The - Honoyrable- Sir Nripendra Sircar: My Honourable: friend’s ques-
tidn was -whether the views of this ‘House - have been conveyed. to Hm
Majesty’s Government, and I answered that I am not aware that.the views

f this House have been expressed. Now my Honourable friend’s question
is ' whether the action which was taken has been communicated. No, Sis.

Mr. M. Asaf Ali: Are Government L prepared to:¢onvey to His. Ma;eaby s
ovérnment that this protest has been reglstered?

The Honourable Sir Nripemdra Sircar: It is-‘absolutely unnecesary: be-
cause they know everything from the proceeding which are: semt.

; (b) WRITTEN ANSWERS.

VE"I'EBINABY Sm:cnoxs AT THE IMPERIAL VETERINARY Rr.smca Ins'ﬂrm,
. I2ZATNAGAR AND ans‘mn

4 *Syod Ghulam Bhik Nairang: (a) Will the. Secmta.ry for Educa~
" Health and Lands be pleased to state the mumber of Veterinary
employed in:the gazetted and non-gazetted permanent poste at:
the Imperial Veterinary Research Institute. Izzatnagar and Mukteswar?
1. (b) Will he. state the. mumber of the members-of the different commu-
nities employed in the above posts, and if the percentage of Muslims em-
ploved is less, whether Government are prepared to take necessary action
to ha.ve proper: representation of Muslims 4t this Instituta?

r (irja Shankar Bajpai: (a) and (b). Informatmn has been called
for and an answer will be fum1shed in due course.

NEGOTIATIONS FOR Inpo-BrITISH TRADE AGM.
874. *Mr. T. S. Avinashilingam Chettiar: Will the Commerce Secre:
tary state:

“(a) whether' the news-on page 1 of the Hindustan Fimes, -dated the
6th March, 1938, that good progress is- now being made i
the talks revnrding the Indo-British Trade Agreement. is

otrue; 4 :
(b) whether Government are in. touc.,h Wlth the H(mourable Slr

Muhamrtiad Zitrullah ' Khan, and whether agreement "has
been reached on salient pomts and

" (c) when the agreement is expected to Be_coﬁ:plgt@d ra

;.Mr, H. Dow: (a) Yes, Sir.
(b) The answer to the first portion is in the affirmative. As regards the
second portion, Government regret that they cannot disclose the nature

of the progress made so far.

(c) Government are not in a position to say whether thete will ba an
Agreement and, if there is one, when it is likely to be completed. o
AOTION ON RESOLUTIONS PASSED BY THE CENTRAL LEGISLATIVE ASSEMBLY,

_ 875. *Sardar Mangal Singh: (a) Will the Honourable the Leader of

4he House please state how many Resolutions were ca.med by this House

during 1985, 1936. and 19377 e 0
(b) Whawe action was taken oh those’ Rbsoluhons wh&h "were cafriedd? i
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i{e) Are Government prepared in future to issue 4 statement a¥ the end
af every year as to the action taken on the resolutions which are. pneed hp'
ﬂmy House?

{d). What is the procedure for the consideration (by the Govarnmant of
India) ‘of the resolutions passed by this House?

The Honourable Sir Nripendra Sircar: (a) Nine 'Resolutlons were cairned
in 1935 nine in 1936 and eleven in 1937.

(b) The m.iormatlon is b&mg cdlleebad and will be lsid on the talﬂb in
due course.

(¢) Government see no_occasion to depart from the previous practice
under which they await & spedific questfon before supplying information
of this nature.

(d) A copy of every Besolutmn passed by the Assembly’ is forwarded
to the Governor General in Council in accordance with Rule 24 of the
Indian Legislative Rules. * On receipt thereof :Government: decidé whether
any, and if so what, action should be taken on the Resclution. I am mot
prepared to disclose the procedure followed in reaching any such decision.

ArpeaEp CoRRUPTION IN THE HEALTH DEPARTMENT OF THE DELHI
MUNICIPALITY, '

876. *Mr. Akhil Chandra Datta: Will the Secretary for Education,
Ee.alth and Lands please state if it is a fact that a representafion signed
y more than 420 mehtars (sweepers) of the Delhi. Municipslity, was sent
to the Municipality in May, 1937, in which they requested the Municipality
to appoint an__officer to check the corruption and bribery in the Health
Department of the Mumc:pahty“ If 80, ls it a fact that no such officer has
buen appointed ? T

. 8ir Qirja Shankar Bajpal: Information has been called for and sn
mswer will be furnished in due course.

Levy orF Ao ProTECTIVE DUTY ON COFFEE IMPORTED INTO BRITISH INDIA,

.877..*Dr. ¥. X. DeSousza: (a) Will the Commerce. Secretary state what
quantities of coffee in the manufactured state, whether roasted and/or
ground were imported into British India from forelg'n countries during the
years 1935-36, 1936-37 and 1937-887

(b) Do Government propose to consider the advisability of checkmg ‘the
growing - volume of such imports by levying a heavy protective dut.y on
‘tnanufaetured coffee imported into British Indm" 1f not why not?

;  Mr. H. Dow: (a) Information has been called for and a reply will be
laid on the table in due course,

" (b) In view. of the large export. trade in coffee s protective duty. in-im-
f‘;)rt.s does.not appear to be a suitable method of aspisting the Indlan coffee-
dustry. Tt js, however, open to, that industry to make out a prima.facie
Rage for reference to the Tarift Bourd in accurdance with the terms of the
Government of India, Commerce Department Resolution No. 8748, dated
the 10th- July, 1923, in oase. it desires to be protécted in the local mnrket.
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. PROVISION OF MORE- QUARTERS FoR Dairrrizs IN NEw- DELEY.

- B78. *MIr. Lalchiand Wavalrai: (a) Will the Labour Secrefary please
state whether the record sbrters and daftries of the Imperial Secretariat
huve for years been asking for daftries’ quarters in New Delhi?

(b) Are Government aware that the number of daftries’ quarters so far
available in New Delhi for the Government of India Secretariat and
attached offices is 220 and the demand is for 424?

(c) Will Government please state when more quarters will be ava.ihblu

for daftries?

Mr. A. G. Clow: (a) Representations have been received from time to
time for the provision of additional accommodation for du}'tnes in New
Delhi.
(b) Yes. The number of quarters available at present is 220. Ths
demand for the current winter season was 424, but it fluctuates from year
to year, last year it was 376 and 361 in the year before.

(c) Fourteen new quarters are under construction and will be ready

within a month or two.

RESTRICTIONS ON THE ERTRY OF INDIANS INTO. CANADA.
and Lands please state:

(a) whether there are any restrictions imposed on the entry of
Indians into Canada; if so, what those restrictions are:™ -

.(b) whether Government have made representations to the Canadian
Government or to the Colonial Office with a view to remove
those restrictions; and

(¢) whether there are any restrictions unposed on the entry of
Canadians into this country?

Blr Girja Shankar Bajpai: (a) The entry of Indians into Canada, for
permanent residence, is restricted to the wife or unmarried child under 18
years of age, of any Canadian citizen legally admitted to and resident in
Canada, who is in & position to receive and care for his dependents. There
are, however, no restrictions in regard to temporary visits for purposes of
business, pleasure or study.

(b) and (c). The attention of the Honourable - Member is invited to the
reply given by me on the 18th February, 1986, to part (b) of Mr. Muthu-
ranga Mudaliar’s starred question No. 855. '

Sucar FACPORIES.

879 A. *Seth Haji Sir Abdoola Haroon: Will tha Commerce Becrehry
be pleased to state the number of sugar factories working in -1937:38 in
the various Provinces and Indian States, the number of factories smmbad
on the Bengal and North Western lewav, the Eastern Bengal Railway
the East Indian Railway, the Rohilkund and Kumaon, lewa]r, and @
various other Railways of the coumtry?

Sir Girja Shankar Bajpai: Statements giving the number- of factories,
actually in 1936-37 and the number pm]ected for 1987-38 Province
and Rallway wise are laid on the table. i~

i T s I L i T PP
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1. —Nusisbes of Sugay: F atowiss us. thevoriens Provindes. and:{rikion Diates s India.

Numl:er of sugar factories warkine in 1936-37. i
L . . . Pr
NS - 75

Provinces. |
| Came facteries,:| Gui faoterics,. Total i in 1937-38,
1 .
: !
Panggb . . .| 4 3 7
United Provinces | 73 4 71 ]
Bﬂmrtudnrlm 26 l - 1 .- 36 1
Bongal | k| . 7 1
Madras . 10 3 ) 13
< . E] . . . .
Bombay - T . L K ] .
Sipd .. . . 1 . 1 .
Indian States 7 1 ’ 3
Toted -+ . . M6 e 165 : 7
I1.—Number of Sugar Factories on the various Rm'htaya_ 2 in India.
I Number of sugar fa.ct.cmes workp
; mg in 1936 37. Projected
Railway. - : N f::-f::n
Cane. | Gur _Tot.,a.l, )
factories. | factaories. 1 1937-38.
' .i
& S £ If
Werth Western Railway R BT 3 T
East, lodian Bailway 19 2 .21 i
Shahdara Saharan: apur Light Railway 2 .. 2 |
Rohilkhand and Kumaon Railway . 11 A S ;
Reugal and Norfh Westérn Railway . 68 1 69 1
Bombgy, Baroda and Central India Rail- . . 3
way . . . _
Great Indian Peninsula Rallwny 6 : 8 ¥
Arrah Basaram Light Railway 1 1 :
Eastern Bengal Railway . 4 . 4 4 ! 1
Assam Bengal Railwa 3 3
Madras and Smthwzi ilnhmbéa Rd.ﬂwaf [ ¥ 7 ]
Bengsl Nagpur Railway . 1 R 1 k
%ov&h Indign Reilway . “l . . 3 2 5
Pg;tl-‘lauw S TR 1
arodnﬂ eMm . . 1 R |
m&t i Bikgrier: RS S S 1
ll.sndya Mysore leway . N P | ‘ 1
Nizam's Btate Railway N p I
m-mshwmw.:_ RIS FRET : .
 Total .| 14k . 19 156. 7
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INDIAN hnonmas wommm IN JAPANESE IRON MixEs 1§ JOHORE, Mu..u'
STATES.

879 B. *Mr. Abdul Qaiyum: Will the Secretary for Educatlon. Health
and Lands please state:

(a) whether he has pursued a news item in the Hindustan Times,
dated the 8th March, 1938, on page 2, under the heading
“Indian Workers as Blacklegs :

(b) whether Chinese labourers have boycotted the working of
Japanese iron mines in Johore, Malav States;

(c) whether Indian labourers have been substituted for them; and

(d) if so,; who ia responsible for the bringing in of Indians?

Sir Girja Shankar Bajpai: -(a) Yes.

(b)—(d). Enquiries-have been made and the information will be com-
municated to the House in due course.

UNSTARRED QUESTIONS AND ANSWERS.

PRICE OF SUGAR-CANB PAID TO CULTIVATORS AND UNSKILLED WORKERS
EMPLOYED IN SUGAR FACTOBIES

91. Seth Haji Sir Abdoola Haroon: Will the Secretary for Education,
Health and Lands state:

(a) the average price per maund of sugar-cane paid by the sugar
factories to the cultivators since 1931-32 till 1936-37;
(b) the total amount of money paid for cane by the factories to the
cultivators during the years 1931-32 to 1936-37;
(c) the number of unskilled workers employed ; and

(d) the total amount paid to them annually during these years?

Sir @irja Shankar Bajpai: (a) The average net price per maund of sugar-
cane paid by the sugar factories to the growers during the years 1935-36
and 1936-37 was annas -/5/- and -/4/5 respectively. Information in res-
pect of earlier years is not available.

(b) to (d). The information is not available.

SUGAR-CANE USED FOR VARIOUS PURPOSES.

92, Seth Haji Sir Abdoola Haroon: Will the Secretary for Education,
Health and Lands state the quantity of sugar-cane crushed in sugar
factories, the quantity of cane used for gur manufacture, the quantity of
cane used for Khandsari, and for chewing and planting setts, etc., during
1931-32 to 1936-37, along with the official estimate of the total cane crop
for t.hese years? . B

Sir Girja Shankar Bajpai: A statement is laid on the table.
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TOTAL CAREY OVER OF StoCKS OF SUGAR.
93. Seth Haji Sir Abdoola Haroon: Will the Commerce Becretary
state the total carry over of stocks of sugar in the country at the beginning
of each cane crushing season during the last six years®

‘Stz Girja Shankar Bajpai: Accurate figures are not available. A state-
ment giving approximate figures is laid on the table.

Staternent.
Approzimate figures showing total carry over of Stocks of Sugar in India vt the beginning of
November.

Year. Tons.
1931 . . . . -32,000
1932 . . . . . 19,000
- 1933 . . . . . 9,000
1934 . . . . . 30,000
1935 . ' . . . 23,000
1936 . . . . . 159,000
. . . B . 180,000

1937

RECOGNITION OF THE MEDICAL DEGREES OF THE ANDHRA UNIVERSITY BY THE
Inp1an MEepicar CouNciL. '

- 94. Mr. Thirnmala Bao: (a) Will the Secretary for Education, Health
and Lands please state at what stage ig the question of according recogni-
tion to the medical degrees of the Andhra University by the Indian Medical
Council ? |

(b) Are Government aware that the Madras Government made a budget
provision of about three lakhs for building construction on the lines sug-
gested by inspectors of the Medical Council?

"~ (e) Are Government aware that the ingpectors did not find fault with
the standard of teaching in their report?

(d) Are Government prepared to urge on the Indian Medical Council
to accord recognition?

Sir @Girja Shankar Bajpai: (a) The Medical Council has recently re-
quested the University to show to what extent defects revealed by pre-
vious inspections have been rectified. - The University has also been re-
quested to say whether it is prepared for an inspection on behalf of the
Couneil.

(b) Government are aware that the Government of Madras has sanc-
tioned a scheme costing Rs. 8,15,000 in this connection. The budget pro-
_vision in respect of this scheme is actually Rs. 1,50,000 for the year 1938-
89. . o

(c) This is not the case. The inspectors expresscd the opinion that
arrangements at the Medical College, Vizagapatam, ate still inadequate in
certain respects for the training of students to the M.B.B.S. standard. .

(d) In virtue of the answer to (a) this does not arise.

NON-GRANT OF SCHOLARSHIPS FOR SCIENTIFIC RESEARCH TO INDIAN
SceoLARS BY THE LoNpoN ExmieitioNn Trust or 1851,

95. Mr. Thiramala Rao: (a) Will the Secretary for Eduestion, Hénlth
and Lands state whether Government -have seen the ninth report of the
Commissioners of the Exhibition of 1851, London, covering the peried
1911—35? ,

l
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(b) Are Government aware of the fact that the princes and people of
India originally contributed nearly ene-third-of $hé funds ot the 'Exhi}l)yition
when it was started in 18512
(c) Are Government aware fhat there is'not a single Indian scholar so

far_ among the six hundred regearch scholars that received scholarship for
scientific research from this trust since 18919 R

_ (d) Are Government aware that th
giving scholarships to scholars from
and Australia except India? :
h {i_a')__l:é:.ve ?}fver}r:meng made any effort to impress upon the Commission

e injustice they have done to Indian scholars i ludi ians
the benofit of thro Tags scholars in excluding Indians from

is Exhibition trust of 1851 has been
- other Empire countries like Canada

(f) Do G_overnment propose to make efforts to secure a larger number
of scholarships with a view to making up for past neglect?

Sir Girja Shankar Bajpai: (a) No.

_ (b) Information as to what portion of the total amount collected for the
Exhibition was contributed by the Princes and peoplé of India is not avail-
able.

(¢), (d),- (e) and (). The Royal Commission for the Exhihition of 1851

id not award any scholarship to Indians until last year. Since last year

they have allotted one scholarship annually to India. The question of
requesting them to allot more scholarships to India is under consideration.

ScHEME OF SCHOLARSHIPS FOR SCIENTIFIC RESEARCH,

96. Mr. Thirumala Rao: (a) Will the Commerce Secretary please state
whether Government have seen the suggestion made in the issue of the
Science and Culture of the 9th February, 1936, pages 480-82, that the
newly created Bureau of Economic and Industrial Intelligence of the
Government of India may consider the scheme of sholarships for scientifie
research ? Lo

(b) Have Government any proposals under consideration for instituting

a number of research scholarships in science commensurate with the varied
needs of this country? o

Mr. H. Dow: (a) Yes, Sir.
(b) No, Sir.

NoN-GRANT oF TATAS SCHOLARSHIPS FOR RESEARCH TO INDIANS.

97. Mr. Thirumala Rao: (a) Will the Commerce Secretary please state
whether Government are aware that the Tatas scholarships for research i
foreign countries are given mostly to non-Indiang?

(b) Do Government propose to use their influence with Tatas on the
need of encouraging Indian talent in this direction?

Mr; H. Dow: (a) The matter is not primarily the:coneem of the Gov-
ernor General in Council and the Government .of Indiz have no informa-
Huan... -1 ’ P . co

(b) Does not arise.
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i : BupHA GAYA TEMELE. - coned .5 W .1o3i
98. Mr. Satya Narayan Sinha: Will the Secretary for Bducation, Health
apd Lands please state: . . pne izand Y
(a) who is in ‘charge of the Budhia Gaya Temple at Budha' '_Gg'ja'; :
(b) whether this temple is a private property; and o o
() if so, whose; if not, whether Government will state the reason?

Sir Glrlehmkn Bajpai: (8)—(c). " The Government of India have no
precie infprmuiop‘. 5 o L ’

ELECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS.

The Honourable Sir Thomas Sfewart (Member for Railways and Com-
munications): Sir, I beg to move:

: “OThat this Assembly do ‘proceed to ‘elect, in sich rhanner as may be approvéd by
the Honourable the President, eleven Members from the Assembly ‘who 'shall be
required to serve on the Standing Finance Committee for Railways, as provided for in
clanse 6 of the Resolution ddopted by the Legislative Assembly on the 20th September,
1824, on the subject of the ‘separetion of Railway Finance.” ) Y

Mr. President (The Honoursble Sir Abdur Rahim): Motion' moved:

_“That this Assembly do proceed to elect, in such manner ag may be approved hy
‘the Honourable the President. eleven Members from the Assembly who . shall &
required to serve on the Standing Finance Committee for Railways, as provided for in

clause 6 of the Resolution adopted by the Legislative Assembly ofi the 20th September,
1924, on the subject of the separation of Railway Finance.”

Prof. N. &. Ranga (Guntur cum Nellore: Non-Mubhammadan Rural):
8ir, nearly three years ago when a similar motion was moved in this House
gorhe of the Members expressed a wish that opportunity should be given to
this Committee to meet more often than once as had been till then the
ecase. Only for one year I think it met twice. Last year and this year [
‘fearnt it has met only once a vear, and not sufficient notice has been given
of the meetings and the agenda to the members. Naturally some of the
members at least felt that théy were verv seriouslv inconvenienced in dis-
charging their duties as memhers of this Committee. Secondly, Sir, I
have been pressing all slong that representation should be given on these
Committees to various interests, specially the peasants: q.nd aAn assuranece
‘was given that it will be examined in close detail. Two years ago the
Central Advisory Committee for Railways discussed this question and
suggested that' the Honourable Member in charge should go into it and
gee if adequate representation could not be provided for these peasants’
associations on these various local Advisorv Committees. Then Bir, T 4o
not know what happened. Last year it was again brought uyp . . . . .

The Honourahle Sir Thomas Stewatt: Sir. if I may intervena. 7 am
afraid that the Honourable Member is referring to an entirely differenc
Committee. T have maved for the appointment of members to serve on
the Standing Finance Committee. The Honourable Member’s remarks ewi-
dentlv refer to the Central Advispry Committee and to local Advisory Com-
mittees.
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Prof. N. G. Ranga: No, Sir; I am just referring to what happened before
the Central Advisory Committee itself.

Mr. President (The Honourable Sir Abdur Rahim): This motion’ déds
not relate to the Central Advisory Committee but to the Standing Finance
Committee.

The question is:

“That this Assembly do proceed to elect, in such manner as may be approved by
the -Honourable the PZeﬁde:l:ﬁ. eleven Members from - the -Ashembly who 'dagtl{l be
required to serve on the Standing Finance Committee for Railways, as provide “be“"
clanse 6 of the Resolution adopted by the Legislative Asse’t‘nbly on the 20th September,
1924, on the subject of the separation of Railway Finance.

The motion was adopted.

ELECTION OF THE CENTRAL ADVISORY COUNCIL FOR-
RAILWAYS.

The Honourable Sir Thomas Stewart (Member for Railways and Com-
munications): Sir, I beg to move:

. : by
““That this Assembly do proceed to elect, in such manner as may be approved
the Honourable the President, six nonloﬁici;l Members from t.he"Alae.mhly who shall

be required to serve on the Central Advisory Council for Railways.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That this Assembly do proceed to elect, in such manner as may be approved by
the Honourable the President, six non-official Members from the Assembly who shall
be required to serve on the Central Advisory Council for Railways.

Prof. N. @G. Ranga(Guntur cum Nellore: Non-Muhammadan Rural):
Sir, I simply want to know why it is that no action has so far been taken
on the recammendation made by the Central Advisory Cemmittee for Rail-
ways nearly two years ago to the effect that the Honourable Member in
charge of Communications should examine the advisability or otherwise of
providing representation for peasants’ associations on these local Railway
Advisory Committees. Last year it was again sought to be raised, but it
was claimed at the last minute that they did not have sufficient notice.
And I do not know what happened to the letters L had written to the
Honourable Member but anyhow the thing was not taken up for considera-
tion; and I was told by some of the members that that particular question
wag being referred to the Provincial Governments and so on. . I should liks
to know at what stage the discussion at the Railway Central Advisory
Council in regard to providing representation for peasants’ associations gn
these local Railway Advisory Committees is today, and what steps Gow-
ernment propose to take through this Council to see that adequate re-
presentation is given to all interests, including peasants, on these loenl
Railway Advisory Committees with .a view to improving and increasing

the contact between the railways and the users of the railways, particularly
the peasants.

The Honourable Sir Thomas Stewart: Sir, I do not know whether the
Honourable Member's complaint is entirely relevant to-his motion, and
he is teferring again not to the composition of the Council which this
motion seeks to set up, but on the contrary.te local Adwisory Councils.
This ‘Council is a Council composed of Members of the Tegislature. The
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local Advisory Councils are not exclusively eomposed of Members of the
Legislature, and I fail to see the relevance of his remarks to the motion
that stends in my name.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly do proceed to elect, in suclh manner as may be approved by
the Honourable the President, six non- -official Members from the Aasenﬁ'ﬂy whg shall
be required to serve on the Central Advisory Council for Railways.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): I may inform
Honourable Members that for the purpose of election of members to the
Standing Finance Committee for Railways and the Central Advisory
Council for Railways the following dates have been fixed for receiving
nominsations and holding elections, if necessary, namely:

Date for nominations. Date for election.
Standing Finance Comlmtteo for

Railways . . 23rd March. 25th March 1938,
Central Advisory Counml for
Railways . . 28th March. 30th March 1938.

The nominations will be received in the Notice Office up to 12 Noon on
each day appointed for the purpose. The elections which will be held
between the hours of 10-80 A.M. and 1 p.M in the Assistant Secretary’s
Room on the abovementioned dates will be conducted in accordance with

the principle of proportional representation by means of the single trans-
ferable vote.

THE IMPORT OF DRUGS BILL.
ArroiNnTMENT oF Mr. N. C. CHUNDER TOo THE SELECT COMMITTER.
Sir @irja Shankar Bajpai (Secretary, Department of Education, Health
12 Noon. and Lands): Sir, I beg to move:

“That Mr. N. C. Chunder be appointed to the Select Committee on the Bill to
regulate the import into British India of drugs and medicines vice Mr. George Joseph
deceased.”’

Mr. President (The Honourable Sir Abdur Rahim): The ouestion is:

“That Mr. N. C. Chunder be appointed to the Select Committee on the Bill to
‘regulate the import into British India of drugs and medicines vice Mr. George Joseph
deceased.”

The motion was adopted.

THE INDIAN COFFEE CESS (AMENDMENT) BILL.

Mr, H. Dow (Commerce Secretary): Sir, I move for leave to introduece
a Bill to amend the Indian Coffee Cess Act, 1935, for a certain purpose.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to amend tbe Indian Coﬂ'ee Cess " Act,
1835, for a certain purpose.’

The motion was adopted.
Mr. H. Dow: Sir, I introduce the Bill.



. THE MOTOR VEHICLES BILL.

The Honourable Sir Thomas Stewart (Member for Railways ead Cem-
munications): 8ir, I beg to move: L
f ! ' : I
“That the Bill to consolidate and amend the law relating to motor vehicles be
referred to a Select Committee consisting of Mr. J. A. Mackeown, Sardar Bahadur
Captain Dalpat Singh, Lieut.-Colonel M. A. Rehman, Mr. F. E. James, Mr. P. J.
Griffiths, Sir Muhammad Yamin Khan Mr. Suryya Kumar Som. Mr. Mnhammad Azhar
Ali, Khan Sahib Nawab Siddique Ali Khan Mr. Sham Lal, Mr. Satya Narayan Sinha,
Mr. K. Santhanam, Pandit Sri Krishna Dutta Paliwal, Mr."N. C. Chunder and the
Mover and that the number of members whose presence shall be negessary to copstitute

& meeting of the Committee shall be five.”

Bir, this is the third occasion within the past two years on which the
Government of India have brought forward in this House.an amending Bil
of major importance, and when I apply the term ‘‘major’’ to this Bill,
it is not because of its size but because of its subject matter and it is that
which makes it comparable with the Companies Act and the Insurance
Act amending Bills which have recently been put on the Statute-book.
The Bill is, T confess, a formidable document, and I must ask the indul-
gence of the House if I take up some little time in my endeavours to
explain what has been its origin, what is its structure and design and the
‘hackgound against which we must view it.

It will be seen from the Statement of Objects and Reasons that the
‘Bill has two main objectives: one, to codify and bring up to date the law
‘regulating motor vehicles in India, and secondly to make possible .ne co-
ordination of the various forms of transport which for so long has ueen
considered to be desirable. It is not possible to keep these two aspects
of the Bill entirely separate, and in the following summary of the cvents
which bhave led up to the introduction of the Bill, I shall confine myself to
& chronological statement of what has happened and will make no attempt
to separate out the emergence of problems of one sort or the other.

The basic law in regard to the regulation of motor vehicles is the Act
of 1914. This is a comparatively short measure of 20 sections only, and its
brevity is easily understandable when one thinks back to what was the
state of develonment of motor traffic 24 vears ago. But the Act of 1914
does not constitute the entire corpus of motor vehicle law in India. The
various Provincial Governments have from time to time taken mdvantage
of the powers given by section 11 of the Aet and have framed rules and
these rules form a very considerable volume of subsidiary law. It is
somewhat surprising that only one or two Local Governments have taken
advantage of the opportunity that was afforded by the constitutional
changes of 1919 to pass legislation supplementary to the existing Act.

In the period during the war there was little development of motor
traffic. One of the principal reasons was that it was verv difficult to get
delivery of motor cars; but by the middle of the 1920’s, the road problem
had beecome very acute and as a result of a Resolution passed in the
Council of State in February, 1927, there was appointed the: Indian Road
Development Committee under the chairmanship of Mr. M. R. Jayakar.
-This was a Committee of both Houses of the Legislature and it was asked
to examine the desirabilitv of develoning the road svetern of India and in
particular the means by which such development could be financed. The
main recommendations of the Jayakar Committee were these; thaj road

( 1898 )



THE MOTOR VEBHICLES BILL. 1899

development was eminently desirable. but adequate 1neasures for its
development were beyond the ordinary resources of the Local Govern-
ments and. loeal bodies who were responsible for the maintenance of roads
and for their development. The Committec therefore suggested that it
would be reasonable to consider that the development of a road system
was a matter of national concern and that such development should be, to
some extent at least, a fair and reasonable charge upon central revenues.
They went on to suggest that in order to finance road development a
special tax should be imposed and, contrary to usual practice, the pro-
ceeds of this tax should be applied to the one specific object of road deve-
lopment. It was suggested that a proper tax would be a surcharge on
the existing duties, excise and customs, on motor spirit. The committee
realised that if a fund was to be raised from: central taxation it was consti-
tutionally desirable that the Centre should have control over the distri-
bution of this fund and the Committee recommended that distribution
should be made to the provinees in accordance with principles laid down
by the Central Government and after a Standing Committee of this House
had approved of the individual schemes to which it was proposed to apply
the provincial contributions.  They did not suggest that the whole of the
money should be distributed to the provinces but that a certain portion
should be retained at the Centre to be applied for research, for intelligence
and, in necessitous cases, as grants-in-aid to the provinces. They also put
forward the proposal that the activities of the Centre and of the Provinces
in regard to road development should be co-ordinated and they suggested
that there should be frequent meetings between representatives of the pro-
vinces and those Members of the Government at the Centre who were
concerned with communications.  But, while they were considering the
question of road development, the Committee also considered the question
of motor regulation. They found that as they went from province to
province there was no uniformity and they very strongly recommended
that steps should be taken to evolve some harmonious scheme of codi-
fication which would remove the difficulties under which the users of
motor cars suffered as ihev moved to and fro in India.

The first step to implement the recommmendations of the Jayakar Com-
mittee was taken in the Finance Act of 1929 when there was imposed an
additional duty of two annag per gallon on motor spirit. Tt was some-
what more difficult to secure agreement with the Provincial Governments
as to the principles that were to be applied when the road fund was dis- -
tributed. At a conference that was held the provincial representatives
pressed for the recognition of an unconditional right to utilise their share
of the road fund as they chose. This was a position that the Central Gov-
ernment could not accept. though in deference to the very strong expres-
sions of opinion by the Provincial Governments, the Government of India
were prepared to limit their interference with Provincial Governments to
an examination of the schemes which the Provincial Governments pro-
posed to undertake.

As regards the codification of motor rules and regulations there was
much more unsnimity and in a conference held in 1981 between the repre-
sentatives of the provinces and of the Governinent approval was given to
a draft set of model rules. When, however, this draft came under scru-
tinity in our Legislative Department, it was found that the law of 1914
could not support so comprehensive a code, and, therefore, the project
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was necessarily held in abeyance until some more substantial basic law was
passed. What we did do wus to send to the Local Governments so much
of the code as we thought was justified by the 1914 Act and left it to
them to make such use as they could of the material we had supplied.
Meanwhile, we had been seeking to give a more concrete definition to the
principles upon which the distribution of the road fund should be based,
and in the budget Session of 1930 there was adopted by both Houses of
the Legislature a Resolution which set out in definite terms the conditions
on which the provinces were tc share in the Road ¥Fund. The main pro-
visions of this road Resolution were these. In order to provide someé
degree of continuity the duty was, in the first place, to remain in opers-
tion for five years.” Out of the total proceeds 6f the duty, ten per cent.
was reserved as au central reserve to be applied as 1 have just described,
and the remaining 90 per cent. was to be distributed smongst the pro-
vineces, minor administrations and States in the same ratic as the ‘petrol
consumption in these areas. All schemes in respect of which éxpenditure
from the road fund contribution was to be incurred required the previous
approval of the Government of India, acting on the advice of the Standing
Roads Committee. We had just at that time got into the great eéconomic
depression and in 1931 our scheme required some modifications. On the
credit side of the account we had the surcharge imposed by the Supple-
mentary Finance Act of the autumn of 1931 which meant that the Roa.d
Fund increased by 25 per cent. On the other hand, we were faced with
the position that the provincial shares, instead of being, as they should
have been, applied to develop provincial roads, in fact, became the only
means that the provinces had in order, not to develop their roads, but to
maintain them with even moderate efficiency. The fact was that a new
road at that time, because of its maintenance charges, was a liability and
not an asset or an advantage to some of those provinces, and it was with
some reluctance and only because of the sympathy for some of the more
needy provinces that the Government of India agreed to a temporary diver-
sion of the Road Fund to purposes of ordinary maintenance, and these
diversions were treated as temporary, non-interest bearing loans, which
had to be returned in due course to the Road Fund. Several of these
loans were given but ali of them have since been repaid.

From what has been said, I think it will be apparent that by 1931 steps
* had been taken to bring about a co-ordination of the rules and regulations
governing motor vehicles. There had also been steps taken to bring
about a co-ordination of road development policy, but it then became
apparent that co-ordination had to go one step further. Road develop-
ment had been pushed on without any very great regard to existing means
of communications, and, I fear, without any very great regard for the
interests of our railway systems. There was raised then the probleim
of road-rail competition and that we regarded as a matter of national in-
terest since it affected our greatest national asset. It was felt that it was
desirable to carry out an examination of the nature and intensity of this
problem, and in Julv, 1932 two officers of the-Govarnment of India, Mr.
Mitchell and Mr. Kmmeab. wave pluced on speciul duty in order that they
might investigate the problem. The Mitehell-Kirkness report was re-
ceived in January, 1983, and in April of that year there was suminohed
to Simla the Road-Rail Conference. The meeting of this Conference was
a significant event in the tramsport history of India. * It consisted' of
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representatives of the Central Government, representatives of the Local
Governments,—the Ministers or Members who were charged with admini-
stration of roads,—representatives from the railways, whether Company-
managed or State-managed, representatives from the river transport com-
panies, and, finally, from road development interests. It may be claim-
ed, therefore, that any decisions taken by that body are decisions that are
entitled to respect. When so many divergent interests have expressed
themselves in agreement, that agreemient must carry with it some consi-
derable authority. The Resolutions are interesting and those who
want to read them will find them in the appendix at the end of the printed
proceedings of the Road-Rail Conference. But I should liks to read over
to the House the first of their Resolutions because it seems wo me that it
constitutes the confession of faith of those varying interest<. The Resolu-
tion reads as follows: ' _ .

“This Conference is of opinion that, in the general -pai;lic interest, the time has
«come for increased co-opecration and a more intelligent co-ordination of  effort between
the various authorities and interests concerned, in the matter of :

(a) future Railway development, and of
{b) the future development of road communications, whether used for moto
transport or other purposes,
‘80 a8 to pecure a more comprehensive and uniform plan of general development than at
present exists.

In areas where uneconomic competition between railway and road transport has
‘been proved to exist. such increased co-operation and co-ordination may necessitate the
adoption, by mutual agreement, of measures designed to reduce such uneconomic
-competition to the minimum compatible with the maintenance of healthy competition.

Any comprehensive or uniform plan of general development must sooner or later
involve a gradual expansion of facilities for rural motor transport. complementary to
the railways and to other existing arterial forms of traunsport. but as internal district
communications—apart from the main arteries—are largely controlled by local bedies,
and intra-provincial co-ordination of effect must necessarily in the first instance be a
matter for the Local Governments and Legislatures, who. in such matters. should
-consult and, to the best of their ability. co-operate with the Railway and other interests
-concerned.”’

T venture to think that few Members here will deny that in essentials
this statement of the Road-Rail Conference is correct. 1 should also like
to make a very brief mention of two other Resolutions which were adopted
-at the Road-Rail Conference and I do so because they have a very direct
relevance to what will come later on. Firstly, the Conference was of
opinion that the Road Fund should be continued permanently and at the
-gsame time that there should be a reconsideration of the classes of roads to
which it should be applied. Previous to the Conference, there had been
a tendenov to concentrate on trunk roads and to refrain from the deve-
lopment of feeder systems. Secondly, the Conference recommended that
there should be set up both in the provinces and at the Centre some
raachinery which would ensure the permanent co-ordination of the efforts
that were being made in regard to traffic control and to road development.

The immediate results of the recommendations of the Road-Rail Con-
ference were two. The Government of India accepted the recommend-
ation that the Road Fund should be continued and they started again, in
consultation with provineial authorities, to consider whether it was neces-
sarv to make any changes in the principles laid down to govern the distri-
bution of the Fund. The same arguments as had been put forward in
1930 on behalf of the provinces were again pressed and again the Govern-
‘ment of India had to refuse to the provinces the unconditional right to
dispbae of their share of the Road Fund ns they wanted. On bhéhalf of fbc_e .

' p 2
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smaller provinces, the more backward provinces so far as road develop-
ment was concerned, the plea was put forward that the basis governing
the distribution of the Fund was unfair. The larger provinces and es-
pecially those with large cities in them naturally consumed a very consi-
derable amount of petrol. Those smaller provinces who had very little in
the way of roads and therefore very little in the way of motor traflic were
relatively in a very much worse position than the more highly developed
provinces. To meet the case of these smaller and less developed pro-
vinces it was decided that the Central reserve should be 15 per cent. of
the realisalions instead of 10 in order that there might be available a larger
fund from which grants-in-aid to provinces like Bihar, Orissa and Assam
might be given, The rules were to a certain extent liberalised in that the.
Government of India agreed that expenditure need not be confined to works
expenditure but that it would be a legitimate charge upon the fund to pay
the cost of tools or plant required in order to carry out any particular
scheme of construction. The Central Government were also at that time
willing to allow the provincial share of the Road Fund to be used for the
gervice of loans that inight have been contracted in order to carrv oyt

schemes of road development. These results were embodied in the Road
Resolution of the 21st April, 1934.

The second result of the recommendations of the Road-Rail Confer-
ence was the eetting up in the provinces of Boards of Communications and
at the Centre of the creation of the Transport Advisory Council, This
latter body consists of the Members of the Government of India who are
concerned with ecommunications and the provincial Members, or Ministers
as they now are. in charge of roads. Tt was brought into being so that
there might be afforded an opportunity to those of us at the Centre and
the concerned authorities in the provinces to discuss freely and informally
the problems of transport that were of mutual interest and concern. The:
first meeting of the Council was held in January, 1985, and there emerg-
ed from the discussions of the Council a concise statement of policy.
This was an agreed statement but it was not of course in the nature of
a protocol binding on the various Provincial Administrations. On the
contrary, it was agreed that it was subject to ratification by the Provincial
Governments and for that purpose it was circulated to all Local Govern-
ments and has to a greater or lesser extent been ratified by them all. The
recommendations of the Conference were shortly these, that all available
resources should be utilised for the development of communications which-
did not duplicate existing means of transport, should be utilised on pro-
viding transport facilities where these did not exist, and on the construe-
tion of feeders to main roads and railways so as to promote the movement
of agricultural produce towards markets. At the same time the Con-
ference was of opinion that steps should be taken towards traffic control.
They suggested the possibility of the limitation of the number of buses
and the prescription of the routes on which buses might run. They
wanted to set up reasonable standards of maintenance of vehicles. They
suggested the medical inspection of drivers, and insurance against passen-
ger and third-party risks. =~ While these questions were under the consi-
deration of Government, it became very strikingly and painfully apparent
that the development of motor transport was out-running any steps that
had been taken towards its control and co-ordination. The railways, al-
ready hard hit by the economic depression, were faced with still further
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and more serious losses, were steps not taken to control or stop fhe rot
that was setting in. The Government of India felt that they must re-
-consider their position. They could not afford to contribute from their
own resources indefinitely towards a development which was ruining their
tailways.  They thought that iwo things were desirable. Firstly, that
there should be a very early initiation of closer control over motor trans-
port, so that uneconomic competition might be eliminated.  Secondly.
they thought that the extension of the general system of communications
80 as to provide new access to railways and to open up areas inadequate-
ly served should be expedited. At that time, too, it was noticed that
gome of the Provincial Administrations had failed to utilise the contri-
butions paid to them, in the way in which it was intended that they should
be utilised, and that these sums, and considerable sums tco, were remaining
unspent and were really being utilised in order to maintain the ways and
means position of the provinces rather than for the purpose of road develop-
ment. The Government of India, therefore, placed before the Trans-
port Advisory Council in 1936 their proposals for tightening up the ad-
ministration of the Road Fund contributions to the provinces. Their
‘proposals were naturally not very heartily welcomed, but ultimately the
new regimé was accepted and was given form in the Road Resolution of
1937. The main differences that are shown in the later Resolution are
these. First of all, in order to prevent the accumulation of large unspent
balances in the hands of provinees, it was decided that the provineial
contributions should be retained at the Centre until such time as the pro-
vinces were in a position to spend the money. Provision has also been
made in the latest Resolution that the whole or part of any balanoces
standing to the credit of a province may be resumed if that province fails
‘to take adequate steps for the control of motor vehicles or even if it delays
unreasonably in the utilisation of the funds that have been placed at ite
-disposal.  Any such sums as may be resumed will in due course be dis-
tributed to the provinces that have shown co-operation. I may state, in
‘passing, that there has been no instance of resumption in regard to those
grants which have already been sanctioned. At the same time, in order
to make the control over expenditure more effective. the (Government of
Tndia withdrew the permission that they had before given in respeet of
the service of loans from the provineial confributions.

1 have departed for a minute from the chronological sequence \in order
to bring the Road Fund story up to date but I now come back to the
second Transport Advisory Council which met in July 1938. They made
four very important recommendations. First, that immediate steps should
be taken to amend the Indian Motor Vehicles Act, 1914. It was their
opinion that an interim measure should be passed pending the possibility
of carrving out their second recommendation, wviz., that a complete
overhaul of the Indian Motor Vehicles Act, 1914, should be undertaken
in consultation with the Local Governments. Their third recommenda-
tion was that a committee should be appointed to investigate the desir-
ability of compulsory motor insurance. And fourthly, they recommended
that the incomplete road code which had been prepared and then abandoned
should again be taken up. Action was at once taken on the first of these
reccramendations and in the September Session of 1986 there was intro-
duced into the Assembly a Bill to carry out the interim amendment of
Motor Vehicles Act. This Bill it was intended to send to a Select
Committee, but the Bill was somewhat hardly handled in the course of
Jdebate and Government accepted a motion for its cirenlation. 1 do not
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propose to recapitulate the arguments that were used in the course of the:
debate on that make-shift Bill, but I have no doubt that the Bill would
have been proceeded with in due course but for two important happenings.
In the cold weather of 1986 there was appointed the Indian Railway
Erquiry Committee and the terms of reference to that Committee laid
gpeciul emphasis on the question of rail-road competition. Again in that
year we accepted the recommendation of the Transport Couneil in regard
to the insurance inquiry and a Commiftee under the chairmanship of
Mr. Roughton also carried out an inquiry in that cold weather. - The
Government of India decided, therefore, instead of going on with the
meuke-shift Bill, that they should wait until they had an opportunity of
seeing what had been recommended by the Wedgwood Committee and by
the Roughton Committee and at the same time they decided to attempt
the complete overhaul of motor vehicles legislation which had been re-

conunended by the Transport Advisory Council. The result is the Bill
which is now before the House. :

1t 1s a very far ery from the Act of 1914 with its 20 sections to the
present Bill with 137 clauses and 11 schedules. T should like to tell the
Honse how we set about the drafting of the Bill. ‘We had before us a
very considerable amount of material. We had the recommendations of
the Jayakar Committee, of the various Transport Conferences that had
et : there was the Road-Rail Conference and the subsequent meetings
of the Transport Advisory Councils and on the top of this we had the
Wedgwood Report and the Roughton Report. But these recominenda-
tions were all in general form and we had to consider how. to give
practical effect to these general recommendations. The problem was
tackled in this way. Mr. Mitchell, our Consulting Roads Fngineer, to
whose share in the production of this Bill I should like to pay tribute
here, und Mr. Reynolds, a Police officer with very considerable experience
of traffic control in the Bombay Presidency, set themselves to examine
the steps that had been taken in the various provinces and in other
countries in order to meet those problems with which we are faced.
Drawing particularly on the experience of the United Kingdom, they
drew up a summary of the heads on which. legislation seemed to be
desirable and that preliminary summary was circulated to all Local
Administrations last July. We asked them to send us as soon as possible
their eriticisms and their advice after consideration of the summary. In
order to assist the Provincial Administrations still further, we sent Mr.
Mitchell and Mr. Reynolds on tour for three months. They saw the
representatives of everv Provincial Government and discussed with them
the proposals of mutual concern and mutual interest. They came back
to us with rather heartening news. Thev found in every direction a
readiness to co-operate and to assist and their impressions were confirmed
when we began to get the replies to the references which we had made to
the Provincial Gevernments in July of last year. The general opinion
appeared to be that a complete overhaul of the existing Act was called.
for and that in broad outline our summary of heads on which legislation
was proposed was acceptable to them. This opinion, of course, was
accompanied by a most reasonable reservation. No Provincial Govern-
ment was prepared to commit itself abosolutely until it had an opportunity
of seeing our legislation in its final form. They also made the very
natural reservation that, whatever the form of the legislation, it -must
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not trench upon Provincial Autonomy. Having got the opinions of the
Provincial Governments, we then proceeded within the Department to
draft a Bill which might be laid before the Transport Advisory Council
which et in December of last year. This Bill, which was, of course,
purely « departmental draft, was considered by a Sub-Committee of the
"Pransport Advisory ‘C'ouncil which modified it and changed it in certain
respects. The full Council met thereafter and considered the Bill and
accepted the modifications which had been made by the Sub-Committee.
At the samne time, it was made clear by all representatives attending the
Trausport Advisory Council that their aceeptance of all or any part of
the Bill was subject to further opinion when they had an opportunity of
studying the Bill as a whole. .I want to make it clear that I am not
trying to eonvince the House that there has been eomplete unanimity on
all sides about the jwovisions of this Bill. Tt would be, I think, too
much to hope for that in a Bill .of this size and of this scope there would
be complete agreement. There have, no doubt, been one or two differences
of opinion that may certainly be regarded as serious and to these T shall
refer Iater on. ) '

Now, I turn to the Bill itself. 1 do not propose to take Honourable
Members clause by clause through this Bill. Tt is in its nuture a highway
code and must necessarily be made up very largely of detailed and com-
plicated provisions. If these have to be discnssed. I suggest that the
appropriate time for that discussion is at the Committee stage. But I
should like to draw uttention to the general structure of the Bill and to
refer to some particular clauses where there has been any departure
from the past practice or where any particularly important matter of
principle is involved. The first Chapter is, of course, preliminary. It
consists mainly -of definitions and I think it is unnecessary that I should
refer to any of those. I would, however, invite the attention of Honourable
Members to sub-clause (3) of clause 1. "It will be seen that whereas it
is intended to put the main part of the Bill into operation at once, the
insurance provisions need not come into operation until a period of five
years has elapsed after the commencement of the rest of the Bill. That
ig a recognition of the difficulties which might be experienced in suddenly
putting into operation so revolutionary a proposal as compulsory insurance.
It will be remembered that early in my speech I referred to the two main
objectives of the Bill. the regulative aspect and the co-ordination aspect.

In Chupter 1T, we find the regulative aspect. In framing these pro-
visions we have been concerned to provide that no person who is in charge
of a motor car on a public highway should, by reasons of defects of
physique or, of discretion or of competency, be a danger to other users of
the public road. We have made provision for the issue of licences and
for their revocation or suspension when circumstances have shown that
the owner of the licence is no longer fit to hold a licence and, more parti-
cularly, in cases where his unfitness to hold a licence has been exhibited
by a neglect of the responsibilities which are inherent in the possession
of a motor driving licence. Tt may appear at first sight that we have
introduced a very high degree of regimentation of the individual and that
we are interfering with his elementary rights. Apart from the fact that

. the individual has no elementary right to be a danger to other

Bk fae people, we have provided in clause 13 some protection for the
individual agninst the arbitrary refusal of licenses. Clause 13 gives a right
of appeal. ' Though it may be true that there iz some considerable degree of’
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regimentation of the individual, I should like to point out that the regi-
mentation will be not by the Centre but by the Provinces who will be
charged with the carrying out of these provisions. We have left them
very wide rule-making powers in order that they may, according to their
own wishes, regulate their licensing system.

Whereas Chapter II dealt with the man, Chapter III deals with the
machine and lays down the conditions which must be fulfilled in order
to secure registration of motor cars. The most important change of
substance, and one that T trust will be welcomed, is to be found in
clause 28 which provides that registration in any one Province will be
recognised as valid for the whole of British India. This is a proposal
that has sometimes been looked at with a certain amount of suspicion
because of the close association that there has always been between
registration and taxation, but we make it quite clear in the clause that
though registration in one province means universal validity, it does not
convey any exemption fromn provincial taxation. We have also laid down
special conditions in regard to transport vehicles. In their case, we insist
that their registration certificate must show what is practically the maker’s
specification of the vehicle and the load for which it is designed. The
importance of this provision should be viewed in relation to later provisions
of the Act which are aimed at the prevention of overloading of vehicles.
It the controlling officer is in a position to see at a glance what is the
permisgible load for the particular vehicle he is then in a position to
determine whether the overloading has taken place or not.

In Chapter IV, we move from the regulative to the co-ordination aspect
and here we are breaking entirely new ground. There was in the 1914
Act no provision for the control of transport vehicles. The justification
for introducing these control provisions, I think, must be obvious. It
has been accepted as axiomatic that there should be co-ordination of all
forms of transport. Now, Sir, co-ordination without control is an im-
possibility. Our -scheme is this. No transport vehicle may use the roads
unless under the authority of a permit issued by a transport authority.
It will be incumbent on Local Governments to appoint Regional Transport
Authorities who will operate within specified areas within the province,
and if they so wish they may also constitute a Provincial Transport
Authority to co-ordinate the activities of the various regional authorities.
The provinces will of course have the widest discretion as regards the
composition and the jurisdiction of Regional Authorities. In the clauses
from clause 48 onwards, we lay down the general principles which should
be Iollowed by the Regional Transport Authorities. The considerations
to be kept in mind vary according to the nature of the vehicle for, which
the permit is asked and for that purpose vehicles are put into four classes.
First of all the stage carriages; that means really motor buses on recognised
and regular routes. The second class is contract carriages represented
mainly by taxis. The third class is the private carrier and the fourth is
the public carrier. As regards the first two and the last of these classes,
the considerations which we expect will be borne in mind by the Regional
Authorities are these. First of all public necessity and public convenience.
the prevention of uneconomic competition and the suitability of the roads
to carry traffic for public carriers. There is the further consideration that
while short distance traffic and the carriage of perishables by road should
-not be interfered with, long distance transport should ordinarily he left
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to the railways. We make a distinction in favour of the-private oarrier.
He is not required to justify his application as the public cafrier may be
called upon to do and provided the roads are fit to carry extra traffic, it
should be the case that the private carriers permit will be issued as a
matter of course.

In this Chapter, in clause 61, we have introduced what I think ‘is
‘probably entirely a new provision. We have laid down limits for the
hours for which the drivers of motor transport vehicles might work. It
is well known that a very frequent cause of accident is the weariness of
the driver who has been overworked and has been driving for too long a
period. 1 have informed the House that the intention of the Bill is that
it should be obligatory on the Provinces to set up Regional Transport
Authorities. To this proposal exception has been taken and it has been
proposed that the Bill should be permissive and should not be a mandatory
measure. The Government of India, 1 may say, attach the very highest
importance to the mandatory character of this particular provision. We
are very happy to acknowledge the spirit of co-operation that is being
shown in many of the provinces. We feel, however, that unless the control
of transport is on a secure basis there seems little hope of carrying out
successful and complete co-ordination, and we cannot think that control
oould ever be on a secure basis unless this particular provision is made
mandatory.

Chapter V imposes on the owners of motor vehieles the obligation to
‘maintain these vehicles in proper repair and in anefficient state, and we
have given verv wide powers to Provincial Governments to make rules to
ensure that all- motor cars operating within their jurisdiction should con-
form to standards which make for public safety and which make for public
convenience.

In Chapter VI we provide for the control of traffic. First of all, we
seek to lay down speed limits and in the Eighth Schedule will be found the
speed limits which have been suggested for various categories of vehicles:
These limits have been reached after discussion with traffic authorities and
after consideration of the safe speed in each case. The chapter goes on
to lay down the limits of weight for vehicles using the roads. This is
to some extent a safety provision but its value is greater to those who
are concerned to maintain the roads. It is of the utmost importance to
them, with their limited resources, that such vehicles should not be
allowed on the roads as will rapidly cause them to deteriorate. We lay
down these maximum limits of weight and speed, but we give Provincial
Governments full power to vary them should the particular circumstances
of any or all the roads in their provinces necessitate a modification. The
rest of the chapter resembles very much what is called the Boad Code in
the United Kingdom, that is to say, provides for the erection of traffic
signs, for the giving of manual or mechanical signals, definition of parking
places and so on. These are all matters of detail.

Again Chapter VII is not of any considerable importance. It merely
seeks to give effect to an international Convention for the circulation of
motor vehicles. It covers the case of tourists arriving in this country for
temporary sojourn. An international driving pass and international license
will be recognised under this law as an effective substitute for a local
license and registration. '

Chapter VIII requires somewhat longer mention. This is a chapter
which deals with compulsory insurance.
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Mr. President (The Honourable Sir Abdur Rahim): Perhaps the

Honourable Member would prefer to continue his speech after Lunch.
The Honourable Sir Thomas Stewart: Certainly, Sir.

The Assembly then adjourned for lLunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair..

The Honourable Sir Thomas Stewart: Sir, when the House rose far-
lunch, I was proceeding to a consideration of Chapter VIIL of the Bill.
This Chapter relates to the compulsory insurance of motor vehicles. Owr
proposals in this connection are based on the recommendations of the
Motor Vehicles Insurance Committee. In the course.of the ensuing debate
Honourable Members will have an opportunity. of hearing Mr. Roughton
who was Chairman of that Committee and he will set out the case for
insurance with greater authovity and greater ability than I can do. But 1
can only say this; that the Government. of Tndia were very greatly
impressed by the facts that were revealed by the investigations of Me.
Roughton™s Committee; and they have felt it incumbent on themselves
to put forward proposals for the protection of that unfortunately too
large number who are the vietims of motor accidents. [t was somewhat
appalling to read that the death rate from motor vehicle accidents in Indiw
is twice as high as that in any other country in the world. Whereas
in New Zealand there are killed each vear just over 7 people per 10,000
vehicles on the road, the corresponding figure for India is 100; and when
we consider that perhaps the majority o? the victims of these accidents
here are poor and uneducated and—it may be—the sole support of =«
family, on humanitarian grounds alone there appears to be an overwhelm-
ing case for compulsory insurance. I recognise the strong arguments
that ean be advanced against it. Insurance means additional operating
cost and the owners of motor vehicles who depend on them for their
livelihood have very often very little margin on which to work. But the
findings of Mr. Roughton’s Committee have encouraged us to think that
the burden that will be placed on the bus owner will not be heavy. One
anng per passenger for a hundred miles or two annas per ton of goods
for a whole day does not, I think, represent a very heavy incidence.
The proposal has received very widespread support and though all Pro-
vincial Administrations are not in agreement with us as regards the
necessity for making these provisions compulsory, we feel strongly that

we must put our view before the House and ask for the support of
Honourable Members.

I do not think that I need detain the House with a description ot
Chapters IX and X—these refer to offences, penalties and procedure. If
in the opinion of Honourable Members any of these provisions are inade-
quate or unnecessary then the committee stage will, T submit, provide
the ovportunity for putting matters right. At this stage, however, I do
not think they require our further consideration.

That, Sir, is an outline of our Bill. However detailed and however
complicated it may seem, it may, T think, be briefly described az =
measure which is designed to give effect to certain general principles the
proprietv of which has long been acknowledged, general principles more-
over which have been debated on the floor of the House on the.
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occasion of the motion on the Bill which we have now dropped. In
pursuance of the decision of this House, the 1936 Bill was circulated for
opinion ard the opinions received have been given to all Honourable
Members. This new Bill has been drafted after long and close consul-
tation with provincial authorities and there will be available to the Select
Committee and to all Honourable Members further opinion of Provineial
Administrations and of other interests before the Seleet Committee meets.
It is not our intention that the Select Committee should meet in the
present Session. It-appears preferable that it should meet some two or
three ‘months hereafter. T cannot at this moment suggest any definite
d_?te; but it will probably be in the month of July.

. . I commenced my speech this morning with a reference to the nmend-
ing Acts in connection with Company law and Insurance law. Those:
Bills were debated on the floor of this House in no party spirit but in the
realisation that they were for the common good. I trust that Honourable
Members will regard the present Bill in the same light. It promotes
the interests of no particular party, or of no particular section of the:
community and, Sir, that being the case I feel that T may confidently
commend my motion to the House.

Mr, Deputy President (Mr. Akhil Chandra Datta): Motion moved:

““That the Bill to consolidate and amend the law relating to motor vehicles be
referred to a Select Committee consieting of Mr. J. A. Mackeown, Sardar Bahadur
Captain Dalpat Singh, Lieut.-Colonel M. A. Rahman, Mr. F. E. James, Mr. P. J.
Grifiths, Sir Muhammad Yamin Khan, Mr. Suryya Kumar Som. Mr. Muhammad Ashar
Ali, Khan Sahib Nawab Siddique Ali Khan. Mr. Sham Lal, Mr. Satya Narayan Sinha,
Mr. K. Santhanam, Pandit Sri Krishna Dutta Paliwal, Mr. N. C. Chunder and the
Mover and that the number of members whose presence shall be necessary to constitute
a meeting of the Committee shall be five.”

Mr, T. 8. Avinaghilingam Chettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Am T right, Sir. in understanding that
the Honourable Member has agreed to circulate the Bill to the various
interests concerned besides the Provineial Governments, as an executive:
measure, before the Seleet Committee meets? o

The Honourable Sir Thomas Stewart: Yes; that was mv intention.

Mr. T. 8. Avinashilingam Ohettiar: Then I do not wmove the motion
for circulation.

Mr, B. Das (Orissa Division: Non-Mubammadan): When I saw this
omnibus Bill which the Honourable Member has introduced for the pur-
pose of controlling traffic of omnibuses in India. my first impression was
that it was designed to put further halters round the necks of those
innocents—the provinces, that are trving to function under the so-called’
Provincial Autonomy devised by the new Government of India Act. The
more we attempt to get responsible government in this country the more
are we denied the United Kingdom system of government here by the
Honourable Members of the Treasury Benches. And yet the Honourable
Member for Communications was pressing for everything that was good
in the United Kingdom, and he wants to introduce the United Kingdom
system of control of motor vehicular trafic in India. He says that every-
thing that is prevalent in the United Kingdom as regards such transport
system i8 good and must be introduced. But my Honourable friend
conveniently forgets - that, while the per capita income of the United:



1010 LEGISLATIVE ASSEMBLY. [21sT Marcr 1938,

[Mr. B. Das.]

Kingdom pec-ple is some“hele in the neighbourhood of £100, in India it
‘is limited to Rs. 50, and the costly paraphernalia, the costly system of
administration that is the inherent characteristic of this Bill will not
permit the provinces and various local administrations to carry out such

«control with the same meticulous standard as the United K‘i:fgdom does
in practice.

My Honourable friend is not the author of this Bill; he is rather the
foster-father, because his predecessor, not in the Deparbment of Railways
but in the Department of Industries and Labour, was in charge of the
Road Fund. The Honourable Member, though he is the Member for
“Communications, has to bear in mind that he has a very heavy respon-
sibility because primarily he is the Member for Railways and any step-
‘motherly treatment towards the newly acquired departments which have
been transferred to his portfolio from the Department of Industries and
‘Labour will react very unfavourably and he will have to handle them
very carefully and very impartiallv. I never expected that the Honour-
able Member for Communications would control the Road Fund. I
-expected that it would be under the Member for Industries and Com-
merce, but the very fact that the Governor General in Council decided
‘to hand over the coutrol of the Road Fund 1o the Member for Communi-
cations throws on the latter an additional responsibility of trying to be
impartial to that system of transport which he may forget as the con-
‘troller and boss of the mighty Indian railways which has got a capital
‘investment of Rs. 800 ecrores.

The Honourable Member's predecessor in the Industries Department
was not very happy when he moved his Resolution in 1987. That Resolu-
‘tion ‘was passed in this House when most of us were absent. When I
read through the speeches made on that occasion, two of them struck me,
-and they were the speech of our former friend, Mr. George Morgan, and
also that of you, Sir. Both of you strongly criticised the policy underlying
the control of the Road Fund, whereby the Government of India wanted
to control further the Provineial Governments in their discretion as to how
to build the roadways, as how to control the road traffic and as to how
to control the motor vehicles. If there was any idea that there -was
autonomy in the provinces, that Resolution took away the last vestige
of right of the Provincial Governments.

The Honourable Member was referring to the Transport Advisory
Council Conferences. I was looking in the Library and I found there the
Road-Rail Conference Proceedings of 1983, but the documents relating to
the conferences held thereafter are not pubhshed In the Library I found
a cyclostyle copy of the Minutes of the Second Meet.mg of the Transport
Advisory Council, July, 1936, on which the Resolution of Sir Frank Noyoce
‘was based and on which perhaps the main clauses of this Bill are based.

Mr. M. 8. Aney (Berar: Non-Mohammadan): Is it signed as a true
copy ?

- Mr, B. Das: It is a true copy. If it is not, the Honourable the Mem-’
ber for Communications might say which part is not true. Bir, at that
“time most of us were agitated as to the behaviour of the Government of
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India in the matter of their relation with the provinces. I find that most
of the provinces dissented from the subject matter under discussion. I
find on item No. 1:

“The representatives of the (overnments of the United Provinces, the Punjab and
Bihar dissented.”

Further on, it says:

““The representative of the Government of the United Provinces did mnot accept the
skeleton system proposed in their case.”

As regards Part II, control of traffic on which my Honourable friend
talked so much, I will only quote what is indicated here. 1 have not got
with me the exact view of the provinces because the Honourable Member
has not thought it fit to publish it:

“The representative of the Government of the Punjab dissented . . . The represen-
tatives of the Governments of the Central Provinces and the North West Frontier
Province could not undertake to give immediate effect to this.”

Further about the application of money . . . .

The Honourable Sir Thomas Stewart: Would the Honourable Member
be 80 good as to tell me what he is reading from? Is it a press note?

Mr, B. Das: ‘‘Concise Statement of Policy uadopted at the Second
Meeting of the Transport Advisory Council, July, 1936

An Honourable Member: Is it a newspaper report ?

Mr. B. Das: No. It is a copy of the proceedings kept in the Library
by the Industries Department. It is a cyclostyle copy. They did not
publish it and circulate it to Honourable Members. About the administra--
tive machinery about which some of the clauses in the Bill give such
detail I find:

“To this end it is desirable that wherever possible Secretaries to Boards of Commu-
nications should be appointed who have adequate leisure to carry out their duties .
thoroughly. In certain provinces it may be necessary to have a special Road Engineer
acting also as Secretary to the Board of (‘ommunications.

(The representative of the Government of the United Provinces diseented.)’’

Mr, M. 8. Aney: What did Bihar and Orissa say?

Mr. B. Das: As regards Miscellaneous, T find that the representatives:
of the Governments of Madras and the United Provinces dissented.

Mr. M. S. Aney: Let us kmow who agreed.

Mr. B. Das: Only the Government of India and the Railway Board
presumably!!

By the conditions attached to the Road Fund, the freedom of the
Provincial Governments has been taken away. I find here that four or
five conditions had been discussed in that Advisory Council of which, I
believe, Sir Frank Noyce was the Chairman. On proposal part I, Madras,
Bombav, Punjab, Assam and N.-W. F. P. dissented. About part 2, Bengal
United Provinces and the Central Provinces dissented. Then about 2 and 5.
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Bengal, United Provinces and Bihar dissented and about 8, the United
Provinces and Bibar dissented. I am not going to analyse this and make
a long speech on the subject of the conditions on which the Road Fund
grants were made.

{lHonourable friend referred to the Jayakar Committee. -Mr. Jayakar
was then the Leader of the Opposition in this House and those of us who
were his colleagues on the floor of the House welcomed this Road Fund,
that petrol should be taxed and that provinces should get more money so
that they can have extra roads in their territory, but then there was no
issue of the rail-road competition. Then the mlghtv bosses of the rail-
ways did not bring influence through the Railway Member and applied
pressure on the Member for Industries so that the Rbad Fund should be-
so distributed that provinces instead of being free agents become nothing
but handmaids of the Government of India. We were no parties to that
Resolution. 1 know my friends of the European Group did not like that
Resolution. We would have thrown that DResolution to the winds,
especially that part which is an obnoxious part, namely, that if a Pro-
vincial Government does not agree to control of the Government of India,
the Government of India will withdraw the share of that particular
province and distribute it to other docile provineces. The paragraph of the
Resolution says that if any province delays without reasonable cause the
applieation of the Road Fund and the allocation or thé re-allocation as the
case may be, then the Governor General in Council will withhold the
money and my Honourable friend now controls the functions of the
Governor General in this matter. The whole idea was that the railwavs
should not have road traffic as competitors and therefore thev passed this
Resolution whereby the Provincial Governments were directed ‘‘not to
spend any money which will create parallel traffic to the railway traffie
in this country”. Well, Sir, the House has passed it and the Government
of India have given effect to it. As a result of this Resolution, we expected
that the Government of India would introduce a motor traffic control Bill
but we never thought that the Bill would tax the Provincial Governments
s0 heavily. Some of my friends think this is a good Bill but it gives the
‘Government of India power to make rules, bye-laws and fix licencing fees
and 8o on, even to say what badges and uniform shall be worn by drivers.
Of course, they say “may’’ do so and so. I am not a lawyer but T know
that im these cases ‘‘may’’ means ‘‘must’’. Every vehicle whether it ie
a stage carrier, public carrier or private carrier can be weighed at the
instance of an officer. There will have to he weighing machines in everv
district headquarters. I am glad to know that my Honourable friend, 8ir
Thomas Stewart, is going to pay.

The Honourable Sir Thomas Stewart: On a point of explanation. We
have already paid for a considerable number of weighing machines.

Mr, B. Das: There are 250 districts in the provinees. Is it the inten-
tion of my friend that there should be a weighing machine in everv distriet
headquarters and if he takes sub-divisional headquarters also, he will want
more than a thousand weighing machines. TRepresenting as T do the.
distriets of a deficit province, I know how the provincial staff are hard
worked and the Ministers in the provinces are planning out rural develop-
ment and such other work as will benefit the masses. If this Act comes
into operation, every district must have one or two whole time officers.
in the Indian Civil Bervice or the Provincial Civil Bervice and one or two
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police assistants who may be eventually called traffic inspectors and these
will be busy to administer this Act and to catch hold of every motor car,
lorry, etc., that may be plying and levy a penalty. The provinces cannot
stand this strain, unless the Government of India provide a subsidy from
the Railway Department or enhance the petrol cess from two annas to
three annas, so that the provinces can get additional fund for the admi-
nistration of this Act. The Resolution that T referred to a few minutes
ago does not permit the provinces to spend money on the maintenance of
roads except in certain specific cases referred to by my Honourable friend,
Sir Thomas Stewart, this morning. After 1929 the Provincial Govern-
ments went into constructing a large mnuimber of long roads but the -
Government of India does not finance anything towards the maintenance
of those roads and those of us who have some experience of the mainten-
ance of oir own houses know how much it costs these Provincial Govern-
ments to maintain these roads. My Honourable friend may ask why these
provinces take the money if they can’t maintain new roads. That is a
pertinent question. T would. refer my Honourable friend to the Govern:
ment of India Act where the Governor General in Council‘or the Governor
General reserves to himself the right to develop road ecommunications in
the partially excluded areas and excluded areas and my Honourable friend
who administers the Road Fund knows it how funds are ear-marked to
build roads in these partially excluded areas. The officials may thus
incidentally have good shooting. So I did express my views on the floor
of this House in 1929 and T again repeat, my suspicion, viz., that the too
much encouragement that the Government of India wanted to give to road
construction was really a military poliey. They found that the railways
were costing them more. Therefore they wanted a net-work of roads and
bridges all over India. Most of us on this side are very familiar with
the situation in the country that commenced in 1928-20 and that went
on thereafter up to 1934. TFortunately. we are living in a quieter time.
(Mr. M. S. Aney: “‘Are we?'’) Yes, comparatively, we are not being
arrested and hunted as we used to be. Naturally, the Government of
India wanted roads all over India so that their armoured motor-cars could
go from one district to another and from one province to another,—from,
say, Bombay to Delhi and from Delhi to Calcutta. Sir, that was the grain
g p Of suspicion in my mind in 1929 and it still persists. T try to put
"7 it away but I cannot. There, Bir, it is. 8o it would have been
‘better if we had the views of the full-ledged Provincial Governments, be-
-cause now with a year’s experience of administration they could have known
how thay could utilise the Road Fund,--whether they can take the full
responsibility for maintaining these new roads that thev have built either
at the instance or at the suggestion of the Government of India, and how
much extra financial burden they would have to shoulder ir. order properly
to administer this Bill. Sir, I have suggested, and I do hope the Select
Committee will take it into their consideration, whether the time has not
come when the Select Committee should recommend that there should be
a three annas excise duty on petrol rather than two annas and which
should go to the Road Fund, and also whether the Road Fund should not
te so distributed that money should be spent on the annual maintenance
-of those roads which have been built from the Road Fund. And besider
I do hope that the Select Committee will also look into it that sll cost
of the extra expenditure incurred by anv province for the administration
of this Act for the control of motor vehicles, for licensine and so forth
should be met from ‘the Road Fund. Ewery item of it. even the publi-
cation of these ten or twenty forms at the end of this book, and even
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the cost of these beautiful road signs that are given in this Bill should
be so met from the Road Fund. Sir, this is the one instance of a Bill
that during my fifteen years’ acquaintance with measures in this House
[ have come across where we have got such beautiful illustrations
appended, and I hope it will be practised in future. But who is going
to pay for them? Most -of us have had the good fortune or the bad
fortune to visit the United Kingdom and we know those costly and
elaborate road traffic signals. Now, who are going to pay? I think the
provinces can ill-afford expenditure on these luxuries. You can compel an
Indian State to imitate or ape the United Kingdom but you cannot compel
the provinces, that are living from hand to mouth and that cannot spend
money upon education or upon the development of small industries or
upon cottage industries, to spend money upon unjustifiable objects so that
your motor-cars can go through at high speed and so that they may not
meet with any accident. I do not mind these luxuries, these-sign-posts,
ete., being provided, but the Government of India must pay every penny
of the cost.

Sir, this omnibus Bill has got many facets, as has been already alluded
to by the Honourable the Mover, but I was particularly nettled when 1
read clause 28 which was also referred to by my Honourable friend, the
Member for Communications. Clause 28 of course provides for motor-
vehicles registered in one province going safely through other provinces
but I cannot understand what clause 28 (2) means. Clause 28 (1) savs
that:

“‘a registration certificate issued in respect of such vehicle shall he effective throughe-
out British India.”

Clause 28 (2) says:

“Bubject to the provisions of scction 23 and to any prescribed conditions, a motor-
vehicle registered by a competent authority in any Indian Btate or in the French or
Portuguese Settlements bounded by India shall not require to be registered_ in British
India, and any certificate of registration issued by any such authority in respect of
such vehicle shall be effective throughout British India as if it were a certificate of
registration issued under this Act.”

8ir, I want to know where is the reciprocity that vehicles registered in
British India will pass through Indian States and French and Portuguese
colonies? Why make the Bill applicable to British India and bring the
Indian States in under disguise? If Indian States are foreign territories
to us and I do want them to be treated as foreign territories, why this
compassion for them, and why allow their vehicles to go all over Tndia?
If the Honourable Member wants to be large-hearted or large-minded,
why not apply this Bill throughout India? Why call it British Tndia?
Sir, the catch is in the Government of India Act. AH legislation must ho
for British India. There are British officials that work in Indian States
and there are those Indian Princes and their hangers on and the idea is
that they can have their free rides in India but Indians who go there from
this side must have to suffer. I do not want even to have reciprocity
with Indian States. If thev have been treated so long as foreign coun-
tries, let that be so. Now T will take up another section to which T have
great objection. '

My Honourable friend said that clause 44 (2) is designed in justifica-
tion of co-ordination scheme. It may be a good co-ordination scheme
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theoretically, but I want the Honourable Members of this House to read
sub-clause (2) of clause 44 where power is given to the Regional
Transport Authority. Then, I want the House also to bear in mind what
the proviso says. It says that the maximum or minimum fares should be
so designed that they do not exceed in any way the railway maximum or
minimum fares. Sir, to me this is one of the biggest surprises that has
come from the Honourable Member for Communications. When he was
the Secretary for the Commerce Department and the Commerce Member
used to speak, how often this House attempted 1o co-ordinate all means of
eommunications under a Communications Member and to fix maxima and
minima rates for all traffic? How often have we discussed the maxima
and minima rates of the inland and external navigation and also of coastal
trafic. I remember my Honourable friend, Mr. K. C. Neogy, had @
Bill passed a few years ago which was thrown away by the Government
afterwards whereby he wanted to tix the maxima and minima rates for
inland steam navigation. My Honourable friend has assumed the garb of
the Member for Communications but it is very difficult to justify the
mantle which he hus assumed. I think the Honourable Member for
Communications has forgotten that there is snch a thing as inland steam
navigation or coastal navigation and he has quietly handed over that funec-
tion to the Commerce Member. I am glad my Honourable friend, Mr.
Dow, is here and we will be glad to have a speech from him on the sub-
ject. I ask the Members of the Treasury Benches this question: Why
is it that the roads have suddenly become a part of the functions of the
Member for Communications snd inland or coastal navigation has been
ignored by him? Why is it that the Member for Communieations wants
to fix the maximum and minimum rates for motor vehicle traffic only?
And why is it that my Honourable friend, Mr. Dow, fights so shy as not
to fix the maxima and minima rates in inland or coastal traffic? That
is the point which the Government of India will huve to answer. Honour-
able Members might be thinking that human memory is short and the
Members of this House have forgotten those Herculean battles we had
with the Treasury Benches to fix the maxima and minima rates on the
river traffic and canal traffic. Sir, T am only trying to point out some
of the Jacuns of this Bill, thereby showing that all is not gold that
shines.

Then, 8ir, I want to refer to another eclause., clause 70. As I have
already mentioned, this clause gives power to have vehicles weighed.
My Honourable friend. Sir Thomas Stewart. is so generous that he said
that he would supply weighing machines to all provinces. T have also
one observation to make on clause 14 of the Bill about licensing. Sub-
clause (3) says:

““A licence issued under this section shall not entitle the holder to drive any motor
vehicle except a motor vehicle which is the property of the Central Government.’

8ir, T do hope that all vehicles owned by Provincial Governments and
the Central Government will pay the licensing fce. These vehicles
should be treated as ordinary commercial or private vehicles are treated
and they should pay the licensing fees. My Honourable friend, the
Member for Communications, said so feelingly that in India the number
of accidents has gone up. T find the Defence Secretary is not here, other-
wise, I would have asked him why these unlicensed Government vehicles
eause so many accidents? Why there had been so many joy-rides after
the war? Most of us can take back our memories 10 or 12 vears when
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we used to find motor cars damaged on road- sides throughout India which
were driven by officers and their sweet friends. I do not know if the
Government of India being the sovereign power in India want to give their
officers unbridled licence to do anything they like at the cost of the poor
tax-payer and to ply these unlicensed vehicles on the King’s highways and
create more accidents. - Of course, 1t does not matter if the Army Depart-
ment ‘oses 100 motor cars because the Finance Member will give them
gnother 5 lakhs to buy better motor cars of better design and the latest
model. Let the law be uniform. We are not living in war times: we are
living in normal times. Therefore, every motor vehicle belonging to the
Provineial Government or the Police officer or the Army officer must be
licensed and if the Government of India or the Provinces have to pay
for it, let them pay for it. Most of us who belong to the countryside know
very well how the Government officials do not pay their licensing fees on
motor cars. 1 think many of us can remember cases where a Distriot
Magistrate or a Sub-divisional Magistrate or a Superintendent of Police
never pays the licensing fee to the municipal authorities. I hope, Sir, my
Honourable friends who are members of the Select Committee will see
that no lacuna is-left and no loophole is left and that officials do not evade
the law and do not deprive the District Boards and Provincial Govern-
ments of their:legitimate licensing fees which they would otherwise have
tg'nﬂ.y. The officinls would not pay and the municipalities are afraid of
them. .

I am glad to welcome my Honourable friend, Mr. Roughton, on the
floor of this House once again as a Member. I would be glad to hear
his. views on motor insurance. I do not want the country to go insurance
mad.. Tf the country is forced to insure motor vehicles, then why, T ask,
the: Members -of ‘the ‘Treasury Benches should not heed the request of my
Honourable friends, Mr. Joshi snd Prof. Ranga, for introducing old age
pensinns and- insurance “for -industrial workers. T think that is a higager
liabilitv on any Government that wants to call itself a civilised Govern-
ment than compulsory legislation for insurance on motor vehicles that are
to he worked by the Provinces. ' If it is to be applied five years hence, what
right Kave the Government of India to impose on the Provincial Govern-
ments their will and still eall it Provincial Autonomy and sav that the
Provinees are controlled by Minister and that Ministers can do anvthing
the_v._iike. Sir, .. only last year this House was maddened by the agitation
of insurance people. at. Simla and Delhi: Nobody now likes to hear about
irsurance. The. insurance magnates might come again and micht pester
Hononrable Memhers outside this' House that this insurance provision must
remain in the Bill so that in anticipation of large preminms business five
vears hence, some of them.might be thinking of spending a few lakhs
more than they are spending today. I submit, Sir. insurance is necessary
to a certain extent, but I cannot agree that it should be made comnulsory.
Have. you got compulsory education in India? Today the Government of
India say they have abdicated, they say ““we are nobody, we make this
law and the Provinces will administer’’. I submit, Sir, the Government
of Tndin sit here as grandfather or granduncle or grandmother and they
want the provinces to administer this Act and thus throw the whole
resnonsibility on the provinces,. What business have the Government of
India et to saddle the provinoes with this responsibility which they are
not. prepared to shoulder themselves. : '
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_ﬁlr?. N. M. Joshi (Nominated Non-official): What abeut the pe;ople who
suffer

Mr. B. Das: 'Perhaps my Honourable friend, Mr. Joshi, did not listen
when I was saying a few minutes ago supporting his claim for old age pen-
sions, otherwise he would not have made this interruption. I want the
Members of the Select Committee to make sure that this word ‘“may’’ in
these different clauses is not made binding or compulsory on the provinces.
It is the mailed fist under the smile of the Government of India, because
the maied fist is the Resolution on the distribution of funds and there
the Government of India control the actions of every Provincial Govern-
ment. So, Sir, I am not very happy that this Bill has been introduced.
I hope my colleagues in the Select Committee will examine every aspect
and I do hope the Provincial Governments will examinz all aspects under-
lying the purpose of this Bill, hidden as well as revealed. I do hope the
debate that we are having on this motion will be circulated to the Provin-
cial Governments so that they might know what the representatives of
the people have spoken here and what were agitating their minds here.
I do not want simply a ecircular from Messrs. Kirkness and Mitchell on
the lines of United Kingdom pattern of safety on roads. We could profit-
ably have many United Kingdom patterns. When there is no chance of
the United Kingdom pattern of Government here, we are not to be forced
to have this United Kingdom pattern of luxury. Sir, this Bill will create
additional expenditure in the provinces and I am, therefore, averse to it.

- .Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, this Bill, as the Honourable Member for Communications has made
it clear, has two aspects, firstly, regulative and secondly, co-ordinative.
Regulation and co-ordination are in the abstract excellent words. But
when translated to the concrete, they may give rise to many difficu’ties
of a serious character. I myself believe that within certain limits regu-
lation and co-ordination are desirable objects, and they are necessary;
but there are various dangers which it is our duty to guard against.

Sir, I will take these two aspects, seriatim. As regards the first, it
has been pointed out that the Act of 1914 is now a quarter of a century
old and during the intervening period motor locomotion has made a great
deal of progress. In order to grapple with the problems which have
come along with the tremendous increase in motor locomotiorn, various
Committees and Conferences have been held. Now, Sir, we do not object
to regulation; but with regulation comes control. Control is also desir-
able, 'buf differences arise as to the proper measure of control and the
right methods thereof. Now, Sir, we all know it to be a notorious fact
in India that very large powers are vested with the police whenever any
legislative measure is passed. We also know how oppressive the police
are in many of the Provinces. At the present moment, I am glad to be
able to say, that in the Congress provinces a very great improvement
has taken place in the attitude of the police towards the general public.

. Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): Why not in

Bengal?
2
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Dr. P. N. Banerjea: No such improvement has become appreciable in:
the non-Congress provinces. So far as my own province, Bengal, is
concerned, I have not yet discerned any improvement at all. I should.
therefore, hesitate to vest very large powers in the hands of the police.

Coming to the second aspect of the RBill, namely, co-ordination, I
should like to ask in whose interests is this co-ordination to take place?
If this co-ordination was to be made in the interests of the general public,
I would most gladly welcome it. But the Honourable Member in charge
of this Bill observed that this was to be in the interest of the railways.
He went so far as to say definitely that long-distance traffic should be left
with the railways, whereas only short distance traffic should belong to-
motor cars and motor buses. 8ir, I do not think the general public in
India wiil agree to this solution of the problem. The general public in
India want alternative modes of locomotion and transport and they will
never agree to give away the more convenient methods of transport in
favour of the railways. If Government want to increase their railway
carnings they will have to take various measures in order to improve the
railways. They will have to increase the comforts on the railways; they
will have to reduce the fares of the passengers and take other necessary
steps, so that there may be a free and unrestricted competition between
the railways and motor traffic and still the railway revenue may prosper.
To seek to restrict competition by artificial means would be doing a great
injury to the public. I hope, therefore, that the provisions of the Bill
will be 8o amended as to secure the general interests of the public.

Sir, there are many provisions of the Bill which are of an important
character. One of these provisions is that once a car is registered, the
registration will be valid throughout British India. Also there are provi-
gions relating to the improvements of motor-cars, buses and lorries, and
I hope these improvements will be insisted on in order to serve the con-
venience of the traveliing public and not in order to improve these means
of locomotion and transport out of existence. Sir, T welcome the provi-
sion relating to insurance, although it is doubtful whether it will be practi-
cable to enforce this provision compulsorily within the next five years.

Sir, this Bill is a very complex measure and it is clear that all the
provincial Governments have not agreed to the various clauses of this
Bill. There have been considerable differences of opinion and in view of
this fact I would have supported the motion for circulation of the Bill
if it had been moved. Unfortunately, this motion which appeared on the
agenda was not moved and the Bill has to be referred to a Select Com-
mittee. I hope the Belect Committee will take the utmost care to rid
this Bill of its undesirable features and make it a beneficent measure. In
this connection I wish to lay down a number of principles which should
guide the deliberations of the Select Committee. In the first place,
nothing should be done to encroach upon Provincial Autonomy. Some of
the Provincial Governments, as has already been made clear by my
Honourable friend the Member in charge of Communications, have ex-
pressed the fear and the apprehension that Provincial Autonomy was
going to be jeopardised. This fear should be laid at rest. Secondly, we
should see that the convenience of the public in the matter of rail-road com-
petition should be our watchword. We are all interested in the revenues
of the railways but the railways should not secure large revenues by
stifing competition. Thirdly, T urge that in the matter of exercise of
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«ontrol only so much of control should be vested in the different autho-
rities as is absolutely necessary, so that there may not be any opportunity
for the exercise of excessive and oppressive powers. With these few
words, Bir, I support the motion that the Bill be referred to a Select
‘Committee.

Mr. T. S. Avinashilingam Ohettiar: Sir, this problem of road-rail
-competition has been engaging our attention for some time past. There
is no doubt that there has been a great deal of wasteful and uneconomic
competition. There is not only competition between rail and road but
in the road itself, because it is unregulated, and thers is more competi-
tion than there is business. In the report submitted by Messrs. Mitchell
and Kirkness they have given a somewhat indifferent calculation of the
losses suffered by the railways on account of road traffic. On pages 12
-and 13 they have calculated that from passenger traffic alone the railways
are suffering to the extent of about 186 lakhs. Apart from that, there
is the goods traffic from which also the railways must suffer to a consider-
-able extent. As between the motor-car and the rail, Sir, I would
-certainly choose that the buses and the cars should go away, and for a
very good reason. Even though the control of this House will be to a
certain extent taken away with the establishment of the Federal Railway
Authority, it continues to be somewhat of a national asset. But every
pie that we put into a motor car goes to the foreigner. The plug, the
screw,—in fact every part of it goes to the foreign countries and nothing
is made here. The petrol on which it runs and the mobil oil which is
necessary for running it,—even that comes from the forei'm countries.
In fact, as a friend of mine used to say, every motor car bought in this
countrv_means about 20 acres of land sold to a foreigner without a price.
“That is, we have to give the produce of 20 acres of fertile land to keep
up and maintain a motor-car in this countrv, and every bit of it goes
to a foreign country. As far as the railways are concerned, except the
purchase of locomotives and the purchase of boilers and certain other
things which we are not able to produce in this countrv, I helieve a
great deal of the profit that accrues to the railways remains in this country.

An Honourable Member: It is less than half per cent.

Mr. T..8. Avinaghilingam Chettiar: In my opinion if cent per cent.
goes to a foreign country in one matter and if there is ‘something re-
maining in this country by another alternative, I would rather choose
the alternative. And for that reason I would think, apart from the
avoidance of the wasteful competition that exists today, that wherever it
is possible it is good that we give some business to the railways. But
that does not mean that T am against competition. Competition is very
good and without competition the railways deteriorate a good deal. I
know how with this competition the railways have somewhat improved
recently. On page 30 of their report, Messrs. Mitchell and Kirkness have
given measures that the railways have taken because of the road-rail
competition. The measures that they have taken are, cheaper tickets.
cheap return tickets, running of more trains and the speeding up of trains.
It is mv experience and T hope it is the experience of all of us that
competition sharpens our outlook and the railways have been all the
better for the competition that has existed recently. The ecivilitv of the
officers today, their catering to the needs of the people and to the third
class passengers in particular is not a little due to the competition of
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the buses with the railways. Apart from the value of competition to the
railways, I would urge upon- the Railway Administration and upon the
Government that the introduction of this Bill should not mean_that with
the help of this Bill they will coerce road transport and try to eke oub
an existence for railways even where the railways are not. efficient. I
know many railway lines which are not efficient today. In my own
district there is a good example: from Podanur to Pollachi is a distance
of 24 miles and the rail takes nearly two hours and mcre, and sometimes
even 2} hours to do this distance which the bus does in an hour and a half.

Mr, M. S, Aney: You are sure to reach?

Mr. T. S. Avinashilingam Chettiar: We are sure to reach TIn these
circumstances, unless the railway authorities make up their minds to
better themselves, there is no justification for their competing with the
road traffic. I hope the Government have appreciated the view that what
we want by co-ordination is not that everything should be sacrificed to
the needs of the railway, but that the transport of the people will be
improved much more than it is today. The Mitchell-Kirkness report
says that the present need today is for closer co-ordination of various
means of transport, as that maximum efficiency may be achieved. In
guarding” the efficiency, we should have regard to the time and other
conveniences of the passengers and also of the goods traffic. I would
refer the House to clause 44 (I) (¢) which says:

““A Recional Transport Authority shall, in deciding whether to grant or refuse &
stage carriage permit, have regard to the following matters, namely :

‘the adequacy of existing passenger tramsport services between the places to be
served, the fares charged by those services and the effect upon those
services of the service proposed’.”

So also in clause 47 (a); and clause 30 (b) talks of the ‘‘desirability
of limiting long distance transport of goods by road where reasonable
facilities for suech transport already exist’’. Clause 52 (c) and (d) also
deal with the adequacy of existing transport services for the carriage of
goods upon the routes or within the area to be served and the efféet upon
those services of the service proposed. I hope these sections will not be
interpreted to mean that wherever there -are” railways ‘the road traffic
should not be ‘allowed. Road transport should not in any way be made
to serve only the purposes of the railways. The main consideration should

alwaves be the convenience of the passengers and the public concerned.
Clause 41 also says:

‘A Regional or Provincial Transport Authority shall be congfituted in one of the
following manners, namely : .

(a) as a tribunal consisting of one or more members being officials in the service
of tke Provincial Government; or .
(b) as a body of officials and non-officials, including at the discretion of Provin-

cial Governments renresentatives of persons or undertakings engaged in
the business of transport :

Provided .that, where such representatives are included. equal representation shall
be accorded to the business of motar transport, railway transport and,.
where necessary. inland water transport.” : o

T would like to know whether in the authorities controlling the raiiws;\r;
any representatives are allowed to represent road transport.. I would
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also like to know whether in those authorities which control inland water
transport, road representatives are allowed. - As far as I am aware there
are no representatives of road transport in the authorities which control
the railways or inland water transport. And if that is the case, I do not
see any reagon why it should be made obligatory that equal representation
should be accorded to representatives of rail and inland :water transport
on these road boards. ' '

At the sume time 1 want to make one thing clear, which has also
been mentioned by my friend, Mr. B. Das. We are seeking to fix maxima
and minima rates for the roads but not any maxima and minima rates
for the competing services. I dare say that inland water transport and
coastal transport services: do form competing agencies; and when no
maxima and minima rates are fixed for them, I' do not see any reason
why such rates should be fixed for the roads: that would lead to driving
the road transport off the field. If the Government gives an assurance
that they will come forward with a provision in this or some other Bill
for fixing maxima and minima rates for other forms of transport:which
may compete with this road transport, it will be good; otherwise, it will
injure greatly the road transport if this provision in the Bill becomes law.

The mext point I would like to urge is this: so many restrictions have
been imposed by clauses 44, 47 and 52, which | govern the procedure
to be followed by Regional Transport Authorities; in all these
sections I ‘find one thing common and that is—that the Regionagl
Transport Authority shall have regard to the character, qualifications nnd
financial stability of the applicant before granting the application. This
is a great danger {o the smaller owners. Today most of the buses. as
both the Government and we are aware, are owned not by very rich
‘people or very rich companies but by individual ownérs who own ome
or two or three buses, who eke out a living by that nmieans; but today
if the Government wants them to satisfy the Transport Authority that
they should have character, qualifications and financial stability, T do nrot
know what financial stability will mean; but of'“this we are quite sure.
that it will affiect adversely the smaller owners. As far as my district
is concerned, I know many small investors with Rs. 5,000 or Rs. 6.000
who run a single bus in union with others with their own timings. There
is an opportunity for small investors, where a driver and a condrecto- in
partnership nay invest a small amount and run a bus. ‘But after this
Bill as it stands is passed into law, I think it would affect the small
investor rather bard and entrust this husiness also into cepitalist hands
or hig companies. ) '

. Another matter I have not been able to understand in this Bill. and
that is the differential treatment meted out in every particular betveen
buses and cars owned by private hands and cers and buses owned by
the Governments, either Central or Provineial. I have not heen able to
get at the reasons, and as far as I see, I do not know why there should
be any difference in the treatment. it would form a ceparate caste. of its
own if such differentiation is maintained, and I do not see any d‘ffisulty
in the cars and buses owned by Governments undergoing the same formali--
ties as are undercone by the ordinary people. After all, if they have to
make any payment, what thev give with one hand will be receiveld hack
with' the other, but the formalities which theyv should go through must be
uniform for both the people and the Government.
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One more point I would like to refer to. In clause 9, sub-clause (2)—1
shall not read the whole sub-clause, as it is a long one, I will read only
the last sentence,—we have:

..... a licence issued by a competent authority in any Indian State or in the
French or Portuguese Settlements bounded by India shall be effective throughout

British India so long as the holder is a bona fide resident in the Indian State or in such
Settlements, az the casc may be."

So also in clause 28, sub-clause (2), we have:

“Bubject to the provisions {that refer to registration) of section 23 and to any
prescribed conditions, a motor vehicle registered by a competent authority in any
Indian State or in the French or Portuguese Bettlements bounded by India shall not
require to be registered in British India, and any certificate of registration issued by
any such authority in respect of such vehicle shall be effective throughout British
India as if it were a certificate of registration issued under this Act.”

May [ know whether those Governments and those Stvates eopcerned
have promised to consider the issue of licences in the British Indian pro-
vinces in the same way as we have under these two clauses promised to
consider theirs? As far as T have gone through the provisions of the Bill,
I have seen nothing to that effect, and unless this matter is reciprocal I
do not think we are justified in having two clauses to this effect us regards
registration and licences. We in South India have got States in our
adjacent territories, and when we go—I know as far as Mgysore is con-
cerned,—1 have gone many a time there,—we have been asked to pay
taxes and they make distinctions in other respects also. I do not see
any reason why, when they do not give us these concessions, we should
give the same to them. In my opinion, they should be made reciprocal,
and a proviso should be added that they should come into effect as soon
as they agree to give those concessions to us. Sir, T support the motion.

(At this stage, three Members from the Congress Benches rose to
speak.)

Mr. Deputy President (Mr. Akhil Chandra Datta): In calling Mem-
bers of the Congress Party, I have to go by the official list submitted by
the Secretary of the Party. Mr. Abdul Qaiyum.

Mr. Abdul Qaiyum (North-West Frontier Province: General): S8ir,
the Honourable Member in charge of Communications has a verv non-
violent method of putting his case, and he has thereby succeeded to a
very considerable extent in disarming opposition. There is no doubt that
the efforts made by him and his predecessors for co-ordinting the law
about road transport deserve praise, and these efforts have culminated in
this bill which secks to bring some sort of order in road transport where
so far chaos has been the rule. But there are certain dangers lurking in
the proposals which have been embodied in this Bill to which I would
like to draw the pointed attention of the Honourable Member for Com-
munications, aad 1 hope that when the Bill goes before the Select Com-
mittee due consideration and regard will be paid to these obiectionable
features or at least to those features which appear to me as objectionable.

The Honourable the Comnmunications Member has given us a very
graphic description of the history of the origin of this Bill,—how the idea
originated about 20 or 22 years ago, how the idea has developed and how
road-rail conferences took place. and how Messrs. Mitchell and Kirkness
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published their momentous report on the questions of motor transport
and road-rail co-ordination. This is ull very well. But the fact remains
that the real reason which has prompted the Honourable the Communica-
tions Member and the Government of which he constitutes a part is
obvious. The competition of the motor transport had become so intense
that the Railway Department could not hold its own against the new
competition any longer. The Honourable Member for Communications
was placed in charge of roads. He has been forced to bring a Bill which,
though outwardly it aims at co-ordinating road and rail services, in fact,
if this Bill is allowed to be enacted into law, will, instead of co-ordinating,
most certainly result in subordination of the road services to the railway
services. This thing is so obvious that it mav be easily inferred from a
mere glance at the provisions embodied in Chapter IV of the Bill.

There are some very good provisions in the other Chapters of this Bill
but I shall not refer to themi. In my speech I shall confine myself to
Chapter IV which T consider is a very important chapter of this Bill.
We start with the principle which is laid down in clause 40, that nobody
will be allowed to drive a motor bus or a stage carriage or a motor vehicle
engaged in carrying goods unless he is granted a permit by the Regional
Transport Authority which will be set up under this Bill, and the said
permit will have to be countersigned by the Provincial Transport
Authority which will supervise the activities of the various Recional Trans-
port Authorities in the province. This is the first important provision
laid down in Chapter IV, When we come to clause 41 we find that there
are provisions about the congtitution of the Recgional and Provinecial
Transnort Authorities, and here the objection which I have to uree to
this Bill becomes verv obvious. Had the Honourable the Communications
Member brought forward a Bill co-ordinating all the various transport
services—railwavs, motor transport, inland steam navigation—and had
set up a central board in Tndia for the whole of India and provinerial and
regional boards working under it, aimineg at the co-ordination of all these
services in the interests of the ¢eneral public in this country, no sane or
sensible person could possiblv have taken anv excention to it. But we
find that the co-ordination which is aimed at in this Bill is a sort of one-
sided co-ordination: it is z co-ordination in favour of the railwav servicea
at the expense of the motor transport. Tf we examine clause 41, sub-
clause (3) we find:

“A Regional or Provincial Transport Authority shall be constituted in one of the
following manners, namely :— . .”

Part (a) says that Provincial Government will have the right to appoint
certain officials on these Regional Transport Authorities. Of course, as
far as this part of the clause is concerned, there can be no possible objec-
tion, because one can imagine and one can readily believe, that the
officers who will be called upon to act on these transport bodies will be
public servants who will have the good of the community at heart and
who will be able to hold the scales even between the various competing
transport services in this country. But when we come to sub-clause (b)
of this Bill we find that the Regional Authority shall be “‘a body of officials
and non-officials, including at the discretion of Provincial Government,
representatives of persons or undertakines engaged in the business of

. trangport’’. This, Sir, to my mind, is a verv objectionable feature
ru of thig Bill. There is no doubt that a temptation has been placed
before this side of the House by leaving the matter to the Provincial
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Governments concerned, but I think that even though the Provmeml
Governments have been constituted on democratic lines, we cannot sur-
render the interests of the general public in this way even to such Provincial
Governments. -After all, the fact remains that an attempt is made here to
smuggle the railway authoritiés through the back door and to set them up
as members of these Regional and Provincial Transport Authorities. The
result will be that they will have a say in the affairs of the motor transport
industry in this country. We find that no corresponding pr(wmlon exists
like the provision laid down in sub-clause (b) of clause-41 in favour of the
motor transport. This ‘i3 an objectionable fearure of the Bill. TIf there
is going to be co-ordination, let there be an all round co-ordination. Tt is
highlv dangerous to transform one of the parties to a case into a judge,
because it would be very unfair to the other party. The result is obvious.
The motor transport will suffer because the railway interests will he

supreme in these Regional and.Provineial Transport Authorities. -Further
on, we find the following proviso:

“Where such representatives are included, equal representation shall be accorded

to the husiness of meotor transport, railway transport. and, where necéssary, inland
water transport.”

Now, two-thirds of the transport will sit in judgment on motor trans-
port. They are the interested parties who have forced the Government to
bring this measure. Though outwardly this Bill aims at co-ordination

it really means subordination of the motor transport. This is a ver_\;
objectionable feature. -

 Then there are other objectionable features. There will be contract
carriages and stage carriages under this Bill. Very elaborately defini-
tions have been set out in clause 2 of the Bill. In clause 44, we find that:

A Regional Transport Authority shall. in deciding whether to grant or refuse
a stage carriage permit, have regard to the following matfers.”

T shall only refer to bub-cluuse (c):

“the adequacy of existing passenger tranmsport services between the places .to be

served, the fares charged by those services, and the effect upon those services of the
service proposed.’’

Now, these various authorities shall have a very strong railway element
and an element representing the inland water transport service. Whenever
there is a question of the extension of motor service they will have & say
in that matter and we cannot expect them to encourage motor transport
which has hit them very hard. Then further on we find:

“and shall alse take into consideration any representations made by persons already
viding transport facilities along or near the proposed route or routes or by any

ocal authority or pohce authority within whose jurisdiction sny part of the proposed
route or routes lies.’

This is very unfair indeed. The motor business has absolutely no say in
the affairs of the railways. When you are going to open a new line or
change the fares or to attract a particular line of goods traffic, you simply
do it. But when it comes to an extension of motor transport, thete*von
‘give an effective voice to the railways and the inland water transport. This
is far from being a fair and equitable method of dealing with this problem,
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and it confirms me in my view that this is an attempt to subordinate the
motor transport to other forms of transport. Then in sub-clause (2) of
clause 44, we find:

“If it ‘appears to the Regional Transport Aufhority that it is mnecessary or
desirable in the public interest that the Regional Transport Authority should fix the
maximum or minimum fares for any service which the applicant proposes to provide
under the permit. the Regional Transport Authority may, after due enquiry, fix such
fares and make it a condition of the permit that fares shall be charged accordingly.’

By this provision, you are giving railways and inland navigation autheri-
ties a say in the matter of fixing the maximum and minimum fares of tne
motor transport business. It does seem to me that this is a highly unfair
and an inequitable method of dealing with this problem.

No doubt there are abuses in the road transport. The system is
absolutely chaotic, and some sort of order and . codification of laws is
absolutely necessary. The Act of 1914 is certainly out of date. 23 years
have elapsed and motor transport has made rapid progress in the last quarter
of a ecentury. T again contend that this is not the proper method of dealing
with this problem. You give the railway authorities a powerful weapon
‘with which to crush their enemies. This will result in hitting an industry
which provides a large amount of employment for a considerable number
of people in this country, it also gives ample scope for investment of
_capital, not only to large capitalists but also to small investors. There are
‘thousands of people in.this country who own one or two buses.and their
livelihood depends upon running that particular bus, If these sare the
methods by which Government seeks to co-ordinate the system, it will
certainly have a disastrous effect on motor transport in this country.

I now come t0 another important aspect of the Bill, namely, the con-
tract carriage permit and in this connection clause 47 becomes very im-
portant. There are, I know, very dangerous provisions in this clause and
I hope that the Select Committee will very carefully look into them. Tf
this clause is placed on the Statute-book in the form in which it appears
iin the Bill, it will simply crush the motor transport industry of this country.

Sub-clause (b) of clause 47 says:

*‘the needs of the region as a whole in relation to the provision of passenger carry-
ing tramsport (including the provision of adequate suitable and efficient services and
the elimination of unnecessary services) and tha’ co-ordination of all forms of passenger

carrying transport’ ;
—and it proceeds thus:

“‘and shall also take into consideration any representations which may then be made
or which may previously have leen made by persons already providing passenger
transport facilities in the region or by any local authority or police authority in the
region to the effect that the number of contract carriages for which permits have
already been granted is sufficient for or in excess of the needs of the region or any area
within the region.”

Now, very dangerous powers are heing placed in the hands of these
authorities. They will not only have the power to decide whether a parti-
‘eular transport company should be allowed to ply their buses or their motor-
cars on a particular route; but whether it is desirable, according - to the
wview of that particular transport authority, that such service should be
‘allowed to function at all. You do not have any corresnonding provision of
faw when vou come to deal with the railways or the inland water transport
gysterri. - Sir, as I have submitted at the very outset, this is a measure
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which aims at restricting the competition on the part of the motor trans-
port industry and when in the Bill we find mention of uneconomic com-
petition, it is obvious that it means the very keen competition which the

railways have been experiencing at the hands of the motor transport industry
in this country.

Then in clause 48 we find:

‘*A Regional Transport Authority may. after consideration of thc matters set forth
in section 47,—

(a) limit the number of contract carriages . . . . ..

(b) fix in the case of motor cabs the farcs which may be charged . . "' ete.,
ete.

Now, this is certainly killing all manner of competition.

[At this stage. Mr. President (The Honourable Sir Abdur Reahim) re-
sumed the Chair.]

There is no doubt that the motor transport in this country is providing
very cheap fares and a very easy method of transport from one place to
another not only for passengers but for goods. This has been a move in the
right direction and it has been a sort of eve-opener to the railway authorities
that a more efficient and cheaper way of moving goods and passengers has
been evolved by the motor transport business in this country: and now if
you are going to fix fares in the case of the motor-car, you are interfering
in the normal inter-plav of competitive economic forces. Tt is only these
competitive forces which can bring ahout a healthy competition as between
the various transport industries in this countrv, and it is onlv as a result
-of this open competition that the public at large can hope to benefit. But
if you are going to interfere in this manner with the motor transport
business, you are killing an industry which has been developing very
rapidly and you are thereby putting the general public to a great loss,
because they will be placed at the mercy of the railways. They will have
to put up with inecivility; they will have to put up with higher fares, and
they will have to pay higher freight for their goods. Then in sub-clause
{d) we find:

‘“‘restrict the usc of a contract carriage as a stage carriage;”’

Now, many complications have been introduced by these definitions
-which have been brought into this Bill. Stage carriages and contract car-
riages will practically be performing the same kind of duty, but the stuge
carriage will not be allowed to function as a contract carriage, and vice
persa. These are meaningless distinctions. There is absolutely no reality
in fact, and the result of these fine hair-splitting distinctions that are sought
to be brought into this Bill will be for them to operate ns great handicaps
on the motor transport services. The two broad distinctions which are very
obvious to any thinking man are these. There are motor vehicles which
take passengers to and fro and there are motor vehicles which take goods
for reward or payment. These are the two logical definitions. But ycu
go on dividing motor vehicles into those that take passengers in stage car-
riages and those that do so in contract carriages. You again divide those
vehicles which are used for taking goods into private carriers and public
carriers, and you are thereby only creating complications, and as a rasult
of these complications you are placing great handicaps on the developmcnt
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of this important national industry. This is not all. When we come to
private carriers we find in clause 50 the same principle at work which aims
at strengthening the position of the railways wvis-g-vis the motor transport
service in this country. By the way, n Regional Transport Authority will
have representatives of the railways and of inland transport upon it because
provision has been made for that without there being any corresponding
provision for the unfortunate motor transport service having any voice in the
affairs of the railways. Sub-clause (b) runs thus:

“the desirability of limiting long distance transport of goods by road where
reasonable facilities for such transport already exist.”

Now, “‘long distsamee transport of goods’’ has not been defined in that
very elaborate section 2 of Chapter I where so many other definitions huve
been laid down; we do not know what ‘‘long distance transport of goods’"
means; and we know very well that there are transport facilities provided
by railwavs practically in all parts of India for carrying goods over long
distances. Does the Honourable Member in charge of Communications by
inserting this sub-clause mean that he wants these public carriers to abso-
lutely give up the business of taking goods to and fro,—which I think is
a very legitimate business on their part which they have developed in a
very efficient manner during the very short span of twenty-three years?
8ir, it is obvious that this is not co-ordination. Any man will see that it
is directly an attempt on the part of the authorities to erush the motor trans-
port and to create a sort of monopoly for the railways. The railway system
was being run in a very inefficient manner. It had so many defects which
were only brought to light when the healthy competition of the motor
transport exposed them to the public eye.

Then we go on to clause 52 dealing with public carriers. We find:

A Regional Transport Authority shall, in deciding whether to grant or rcfuse a
public carrier’s permit, have regard to the following matters, namely :

(a) the interests of the public generally, including those of persons requiring
and of persons providing facilitiess for the transport of goods;

. - * * -

{¢) the adequacy of cxisting transport services for the carriage of goods upon
the routes or within the area to be served and the effect upon those services
of the service proposed ;

(d) the desirability of limiting long distance transport of goods by road where
reasonable facilities for such transport already exist.”

Now, in this particular Bill you are providing a very elaborate system of
control,—registration, licenses, permits, the medical examination of drivers,
the limitation of hours of work—a very desirable thing no doubt—the periodi-
cal examination of drivers, and compulsory insurance,—all these things are
going to cost a good deal of money: and after creating all these complica-
tions and placing all these restrictions on this industry, you do not even -
allow it to handle goods freely from one place to another. You lay down
a very ‘ambiguous sort of clause that they shall not be permitted to tuke
goods from one place to another if, according to the Regional Transport
Authority or Provincial Transport Authority, such & distance is considered
to be a long distance and if these authorities hold that there is a system
of transport, viz., the railways, already in existence. You create so many
rules and regulations and then on the top of that you do not even allow
them their right to freely carry goods from one place to another. Now,
this is not co-ordination. Tt is a direct blow aimed at this industry with a
view to crush it. In the same clause you find that the same authority
shall also teke into consideration any representation made by persons
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already providing tramsport facilities along or near the proposed route.
This is also a one-sided provision. The railways will be given an opportunity
to make their objections, and after their objections have been heard even
then it will not be possible for this unfortunate motor transport business
to handle a very legitimate and lucrative business, namely the carriage of
goods over long distances.

Now, in clause 58 we find that even more onerous conditions have been
inserted. I invite the attention of this Honourable House and of the
Hounourable Member in charge of Communicuations to this very dangerous
clause where it is laid down:

“The Regional Transport Authority may, after consideration of the matters set
forth in section 52 :
: . » . » »- .
* {b) attach to a public carrier’s permit all or any of the following conditions, namely :

(i) that the vehicle shall be used only on specified routes or in a specified area,”

Another complication. * You are specifying the route and you are demar-
cating and narrowing those areas. After these people have paid so much
for this new registration, for these permits, for all these medical tests and
for compulsory insurance, even then you considerably circumsecribe their
sphere of activities. You make it so narrow as to create complications for
them. Then we find ‘‘that certain specified classes of goods only shall be
carried”’. Now, this is a very dangerous provision. These various trans-
port authorities will be vested with powers to decide what particular goods
should be carried by these unfortunate transport companies. Now, in the
case of railways and inland steam navigation, no such restrictions exist.
I believe they can carry all manner of goods from one place to another for
which there are people who are willing to pay, but in the case of the motor
transport business you are making it impossible for them to carry certain
types of goods and you are laying down a law on the point making it
absolutely criminal for them to handle particular kinds of business which
may be very lucrative indeed. Then, there is another onerous restriction,
namely, ‘“that goods shall only be carried for specified persons’’. This is
the worst possible provision of all. In the case of railways you do not place
this restriction as to the persons who will have the right to use the railways
for carrying their goods from one place to another, but you bring in this
very objectionable provision in the case of motor transport in the name of
co-ordination and after stating in so many words that there was chaos in
this industry and that you want to improve it and that you want to place
it on a sounder footing. Then it is sought to be laid down:

“Any other condition appropriate to the service to be pro\rided by the vehicle which
the Regional Transport Authority thinks proper to impose in the public interest or
with a view to prevent uneconomic competition.”

~ Now, this is a very general clause. These new autocratic authorities
which are intended to be set up have been invested with so many powers
whereby they can crush the activity of the motor transport business. Not
being satisfied with what you have done you lay down # final clause giving
these authorities power to place further impediments and to heap further
restrictions on this unfortunate motor transport business.
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Now, there is one more clause of the Bill to which I wish to refer and
then I shall have done with it. It is clause 59. It says:

" “(f). Except as may be otherwise prescribed, a permit granted by the Regional
Transport Authority of any one region shall not be valid in any other region, unless
the pel;l:nit has’ heen countersigned by the Regional Transport Authority of that other
region.’

This is also a very annoying restriction. It is a well-known fact thas
buses ply between one province and another, and buses also ply between
different parts of the same province. This Bill contemplates Regional
Transport Authorities for various parts of the province and  Provincial
Authorities for different provinces. Now, supposing a bus takes on certain
goods which have to be taken from Peshawar to Rawalpindi or from
Peshawar to Attock or to Campbellpore, which is only 60 or 70 miles from
Peshawar. Now, if this Bill becomes law, the unfortunate carrier, will not
be able to take goods beyond the Attock bridge, because he will find that
a new Regional Transport Authority and even a new Provincial Transport
Authority is functioning. Now, if this dangerous provision is allowed to
stay, the inter-provincial carriage of goods will he absolutely stopped once
for all, because it will be very difficult for people to go from Peshawar to
Liahore, a distance of 300 miles, to obtainpermit from a Provincial Transport
Authority of a neighbouring province.

Now, I have gone into certain provisions of Chapter IV with a view to
show what I stated at the very outset of my speech that this is not co-
ordination but a deliberate attempt at crushing motor transport. I have
proved it by quoting chapter and verse and by citing all these various elauses
and sub-clauses that so many restrictions are sought to be placed on the
motor transport in this countrv. I wish to draw the attention of the Hon-
ourable the Communications Member to one thing. There is too much of
doctoring in this Bill, too many pills which the patient may not be able
to swallow, and too many clothes for the baby. You may find that while
you are seeking to co-ordinate these various services, while you are attempt-
ing or aiming at plaeing motor transport in this country on a sounder and
more efficient footing, you may end up by killing this very desirable and
very important form of transport in this country. This is not the way
to improve the condition of the motor transport business. It is not fair
to bring in so many restrictions all at once. By all means have some restrie-
tions which you consider absolutely necessary in the interests of eficiency,
in the interests of economic competition, and in the interests of the general
public in this country, but it is not fair in the name of co-ordination to
crush a very important business which provides employment for thousands
of people in this country, which gives considerable scope for investment of
money on the part of the small investors as well as big investors in this
country and which contains in itself the germs of considerable and even
more ranid development in the near future. I hope that when this parti-
cular Bill comes out of the Select Committee, it will really be a Bill which
will be workable and which it will be possible for human beings to under-
stand. I request the Government not to impose so many restrictions all
at once because it will be imnossible for any human being to observe all
the rules and regulations which are sought to be imnosed under the pro-
visiona of what my Honourable friend, Mr. B. Das, described as an omni-
bus Bill. With these remarks, Sir, I resume my seat.

Mr, K. Santhanam (Taniore cum Trichinopoly: Non-Muhammadan
Rural): 8ir, the Honourable Member in charge of this Bill gave us a long"
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and interesting history of this legislation. But what we are more con-
cerned with today are the actual contents of the Bill before us and the
probable effects of this Bill. This is not the occasion to enter into an
exhaustive analysis of the various and detailed provisions of the Bill, I
wish to concentrate on some of the major issues raised by this piece of
legislation.

First of all, this Bill deals with & subject included in the concurrent
list. Under the present constitutional dispensation, we, the elected Mem-
bers, are bound to be reluctant about any legislation in this list, because
there are the responsible Provinces which are empowered to legislate about
these subjects, but this House, at least those in charge of legislation, are
irresponsible. According to the provisions of the Government of Indiz Act
when this House passes a Bill, the Provincial Legislatures are prevented
from passing legislation in any way repugnant to the provisions of the
Central Legislature. Therefore, we should be careful in giving our consent
to any such legislation and we should scrutinise the provisions of such
legislation very carefully indeed. In this connection we should be very
particularly careful in matters where this legislation takes away the powers
from the Provineial Governments and vests them in the hands of the
Central Executive. To some extent at least, this Legislature is representa-
tive. It has got a majority of elected representatives but the Central
Executive is wholly irresponsible and therefore whatever powers are given
under this Bill must be exercised by the responsible Provincial Govern-
ments and as few powers as possible should be given to the Central Execu-
tive. I gladly admit that this is also the principle which has largely been
adopted in the framing of this Bill. But all the rules to be made under
Chapter VIII are to be made by the Central Government. Perhaps this is
due to the fact that matters concerning insurance and insurance business
being under the jurisdiction of the Central Legislature, it is thought fit
to entrust the framing of the rules to the Central Executive. Still, as a
matter of principle. T would object to handing over the framing of these
rules to the executive of the Central Government and I would suggest that
public opinion should be concentrated on this issue whether the Central
Executive should have this power of framing the rules under this Chapter
and not the Provincial Governments.

Another constitutional point I would like to emphasize is this. Though
this Bill at the end of every Chapter empowers the Provincial Govern-
ment to make rules on various important matters, by implication it takes
away the powers of the Provincial Legislatures to deal with these matters.
For instance, at the end of Chapter IV, which is the vital Chapter of the
Bill, the constitution of the Regional Transport Authorities and the con-
stitution of the Provincial Transport Authorities have to be made by rules
made by Provincial Governments, that is to say, Provincial Governments
are to act as agents of the Central Government and the Central Legisla-
ture and they are not to act as agents of the Provincial Legislatures. Of
course, the Provincial Legislatures have got the power to throw out their
Ministry, but they have no power to introduce a Bill regulating the con-
stitution of these regional boards and their functions. We should see that
these powers are not taken away from the Provincial Legislatures. After
all what is the importance in Provinecial Autonomy is not so much the
ministerial responsibility as the powers of the Provincial Legislatures.
Ministers mav come and Ministers mav go. Thev might be there for a short
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time. Sometimes irresponsible Ministries might, be installed just as in
the case of the last interim Ministries about whom. we had such bitter ex-
perience. These interim Ministries might make rules and these rules will
be binding. The Provincial Legislatures may be powerless to deal with
the rules in any way. We should not allow such a state of, affairs to
continue. Therefore, whatever rules are made under this Act must be
made on principles settled by the Provincial Legislatures and by the Pro-
vincial Governments as agents of their Legislatures. They should indicate
principles and provisions on which the Provincial Legislatures are expected
to legislate.

Now, Sir, coming to the substance of the Bill, much has been spoken
‘about road-rail competition. It is no doubt one of the main objects of the
Bill that it will be able to effect co-ordination of rail and road transport.
I am not one of those who think that the railways can be allowed to deterio-
rate. Though they mnay not be under popular control, yet railways form
one of the most valuable national assets and in the hope that some day
India will get Swaraj, I want to preserve this national asset quite intact.
Will this Bill help co-ordination? I submit the conditions under which this
Bill is being enacted are not favourable for this co-ordination. On the
one hand railways have been allotted to the Central Government, and
though the provinces stand to gain a little by the prosperity of the Indian
railways for the next three or four years and their interest in the financial
prosperity of the railways is very.strictly limited and is likely to vanish,
on the other hand the provinces are bound to look to motor transport to
:supply-their finances more and more. If prohibition is to be enforced," if
other schemes are to be taken in hand, the provinces have to look “to
industrial enterprises, they have to look to commercial enterprises either
directly or in some subsidised form to replenish their revenues. They have
‘no scope for direct taxation. They cannot increase their land revenue,
they cannot increase their court fees or registration fees or any other tax.
They must only look to industrial undertakings, -like electricity, they must
look to commercial undertakings like motor transport in order to increase
their revenues. I submit that motor transport has got a future which no
Provincial Governments can afford- to negleet. I think it is quite possible
for a Province like Madras to get an income of a crore or so out of this
motor transport, if it can only be properly developed. I do not think our
Congress Ministeries are going to allow the opportunity to be wasted.

Mr. ¥. E. James (Madras: European): Is the Honourable Member
suggesting that he can get a crore of . rupees out of motor tramsport in
the Madpas Presidency through taxation alone? Is that his suggestion?

Mr. K. Santhanam: If they would accept my advice, they are sure
to get that income. I would like them to nationa]_ise_. i.e., Jprov:‘nclaha'_e
motor transport or in the alternative to float a public service company
from which they will take for provincial funds a major share of profits.
By systematic exploitation of motor transport, I do think that it is quite
possible for them to get a crore of rupees to make up for the loss which
they incur on the prohibition scheme. At any rate such ideas are bound
to move them. It does mot matter whether they will get them or not.
These are ideas which are actually spreading everywhere and they will
be acted upon by the Provincial Governments. Youara giving these
-powers of co-ordination to Provineial Governments. Where the Provin-
cial - Governmente . stand to gain by -eompeting' -with. your railways,
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would you think they are lihzly to be in great earnest about this co-
ordination? BSo far as road and raml co-ordination is concerned, this
Bill is going to be a failure. 1 think the railway authorties must
take wider and better meusures, they must enter into negotiations
with Provincial Governments by which they could help the exploitation
of wotor transport, at the same time preserving the solvency of the
railways intact. I would, for instance, suggest that they should tell the
provincial authorities ‘‘we are prepared to raise cupital and finance you
by all means. Let us have a triangular board in which you will put
some capital, the railways will put some capital and the public will put
some capital. We shall have a national transport boa:d which we shall
run jointly and we shall divide the profits in some fixed ratio”’. I sub-
mit that under some such scheme it is possible to evolve co-ordination.
But if you hand it over to the Provincial Governments and ask them to
look after the interest of the railways, well, if there is any profit for the
railways, the Central Gove.nment will take them away, if there is profit
in the road transport, it will go to the Provincial Governments, and under

the circumstunces, 1 do not think it is human to expect that any real co-
ordination will be achieved.

Another omission I tind in this Bill is that there is no provision for
local bodies conducting motor transpo:t. I tind from the reports about
the United Kingdown that motor trunsport by local authorities forms an
important part, though not the major part. I understand that about 25
per cent. of the motor vehicles are owned by local authorities lLke the
wounty Councils, municipalities and such bodies.

Mr. N. M. Joshi: How is it prevented by this?

Mr. K. Santhanam: It is not prevented, but my complaint is that
this Bill does not indicate that the Government Member in churge even
-contemplated the problemn. The Government did not decide whether
they should encourage it o discourage it or do anything with it. They
have simply left the local bodies to be treated as private owners of motor
vehicles. I suggest that is not reasonable and not scientific. Local
bodies have got a separate stending and they ought to be treated in a
separate manner; you may decide either way. For instance, I should like
to encourage them because so long as the provinces do not take it up
directly, at least the district boards and municipalities should take up
these things. In big cities like Madras and Calcutta, etc., there are
nlternative agencies like tramways. Those who run the tramway com-
panies are bound to be affected by the bus services. It is to the advant-
age of these cities that all these things should be unified as in London.
The Bill has not made any provision for facilities for such amalgamation
or co-ordination or unification. .

Then, Sir, what will be the general effects of the provisions of this
Bill? I have been reading a book about the results of public control of
road and passenger tansport by Chester. It is a recent book published
in 1936, and it states that the following results have followed in the
United Kingdom; and as this Bill is closely franied on the analogy of the
Road Traffic Acts of 1930 and 1934, the same results are likely to follow
in this country also. One of the consequences is that new ent-ants into
this trade in England find it very difficult, not because the service does

Bot warrant & new entry but because the procedure becomes very compli-
?



TOE MOTOR VEHICLES TILL. 1933

cated and the existing vested interests. even though the.traffic may vary,
find it very hard to welcome a new competitor. It means a lot of ex-
penditure of money and much wire-pulling for any new -entrant to get
into this service. And an even more serious consequence of those Acts
was the elimination of the smaller man. In all disputes the bigger man
has got a great advantage. If vou create more and more authorities -and
whenever theve is a dispute before those authorities the parties will be
represented by big lawyers and the bigger firms have alwavs got a greater
advantage and the smaller man always finds it difficult. "And in this
Bill T find that there are special provisions to penalise the smaller man.
Take for instance Chapter VTII, clause 92.  If a rich man pavs to the
‘Accountant General one lakh of rupees, all his vehicles need not bhe
insured. He need not spend anything on insurance premia and he will
he cetting n snug interest on his investments; while if it is a smaller
man he will have to nay vear bv vear the insurance monev. Of course,
the justifiention for this clause 92 is that once a man deposits one lakh
of rinees, third parties are guaranteed of their- comnensation.  The
smaller man has no menev to guarantee and. therefo=e, he has to insure.
Of course. from the noint of view of the public this seems to be rensnn-
able ennugh. But what about the smaller man? You give to the richer
main an advantage in terms of operating expenses. In it the purpose of
this Bill to eliminate the smaller man and put in the larger man? If
that is the objective. we must malke it more clear. Tt is hetter to define
that a man must he woth ten lakhs of rupees before he enters this
entorprise: then at least the smaller - peonle will he saved from  the
bnther of buving motnr vehicles and trving to run them. Tf that is not
obiective. stens should be taken to nut the Iarger men and the smaller
men-in the same categorv. That should be done probablv by reaniring
hicher fers or in some wav putting the smeller men on the rame level
as the “icher men. And evervwhere it is snid that one of the eorsidera:
tions should he the financial stability or the standing of the eentleman
concerned. OF course. from nne point of view it is gnod that these buses
a“e run hv rich nannla. hut that means a further exnloitation of the poor
by eanitalists. Tn India the poor are so poor that there is little scone for
exnlnitation: and wherever we can find new earnings. they should be
secued tn them o< far as possible, if necessary, by giving some prefer-
ences to the smaller péople. C
Thirdlv. Sir, these regulations create powerful vested interects.
Whether thev are good or not, each will have to judee according to his
preferences: but there can be na doubt that as a result of all these boards
and reonlations these motor vehicles will beeome concentrated mononolies
in particulor areas. Unless we want to develon those mononolies, "special
provisions have to be irserted and snecial stens have to be taken to
prevent them and see that there is real eompetition. '

Now. T wish to sav a few words about the several Chenters of the
Bill. Though the Chapters seem to have been aranged logicallv.. T am
afraid that the clanses within each Chapter are not go logical and - there
are nnmerous drafting errors. We have not had much time to look
threnoh it earefully, but still either the Bill has been prenared in a hurry
o~ those who have been in charge of this have not taken as mpeh eare
as thev should have. Perhans. in the lanenace of the Second -Schedule
on page 47. the strain of work had created in the draftsman some sort of
#“menta] disorder or defect as a result of which. the person is found on

]
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inquisition to be of unsound mind and incapable of managing himself
and his affairs’’. I will only say that such obvious things as “‘Inqui-
sition’” "have escaped notice.

 Now, Sir, take the definitions. They have been arranged alphabeti-
eally. " That might have been convenient for getting the mechanical
aspect of it, but if you want to understand them you find almost insuper-
able difficulties. Tf the definitions had been arranged systematically and
on some logical plan, it would have been easy. Take, for instance,
definition 33,—*‘transport vehicle’’. Does it include a motor cab or not?
From part IV I am inclined to think it does finclude a motor cab, but
comparing it with definition 24,—‘‘public service vehicle’’,—vou are
inclined to think it excludes a motor cab. Again, take the definitions of
‘““goods vehicle’’ and ‘‘transport vehicle’’. A goods vehicle is something
which is ‘‘constructed’’, while a transport vehicle is something which fs
only used or adapted to be used. All these discrepancies occur and would
have been corrected if some logical arrangemént had been adopted.

I am afraid I am not able to agree with my Honourable friend. Mr.
Abdul Qsiyum, that the Bill has made too many distinctions about the
stage and contract carringes. I am rather inclined to think that it would
be better if a further distinction were made between stage and express
carriages. This distinction is made in Great Britain. A stage carriage
there, by definition, relates only to short distance vehicles which go only
three or four miles and serve any town while an express vehicle is some-
thing which goes long distances. In India buses go 50, 60, 100, 200 miles.
There should be special protection for passengers who travel in these
long distance buses, while short distance vehicles do not require so much
protection. Especially in regard to villagers, sometimes a ladv passen-
ger or other ignorant folk gets into a bus in some remote villace or rural
area, and the liability should be fixed on the - driver and conductor for
the safety of these passengers. Similar regulations are not necessary in
an ordinarv stage carriage. I think the Government should seriously
consider whether that distinction s not necessary in this country. Tt
may not perhaps be necessary immediately, but as the business expands
that distinction will become more or less vital. While all the towna are
fully served by the bus services, many of the rural areas are still not
served, and as these services expand the need ‘for the distinction will
become more and more clear. This Bill is not only for the present but
is a sort .of skeleton structure by which future interests of our neople
will be served. It will not be of any use saying after ten years ‘“There
hag been a further development and therefore we want an amendment.”

It is better to anticipate developments that might happen and provide
far them.

I would now like to say a few words about Chaptex IV which is after
all the vital part of the Bill. There is a curious mistake—I do not
know whether it is intended or unintended. Tt.is said that every nrovince
shall by notification constitute Regional Transvort Authorities. There is
no provision by which these Regional Authorities shall .covev the entire
province, because unless they do so, this. “‘shall” has no meaning. What
js the use of constituting one Regional Transnott Authority which might
nover one district and leave sll the other districte slone? 1 am afraid
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this probably is an unintended mistake. Secondly, while there is compul-
sory provision for the constitution of Regional Authorities there is an
optional provision for the constitution of Provineial Transport Authorities.
I think it is wholly illogical to constitute a large number of Regional
Transport Authorities without having a central authority in each. provinee
to coordinate them; leaving this Provincial Transport Authority in the afr
while compulsorily constituting Regional Authorities will make way for
sll sorts of confusion and trouble-

~ Then, Sir, various principles to be considered for issuing permits have
heen prescribed. It is not quite clea® from the Bill how these prineiples
are intended.to be used. 1f a Transport Authority does not conform to
these principles, will there be any action in the Courts? From the
cursory reading that I have been able to give, I presume that it is not
intended to make such a resort to Courts possible. It is perhaps intended
to-give an appeal only to the Provincial Government or to the Provincial
Transport Authority; but unless resort to Courts is positively prevented I
do not see how any one can be prevented. from going to these Courts,
bacause when a law has been made theve is always a remedy according to
the principles of jurisprudence. It is always possible for somebody to ask
for the issue of a writ for mandamus or some such thing—I am not quite
conversant with these technical formulae—some way or other the persons
will resort to Courts in order to enforce these conditions. It should be
specifically prescribed whether they should go to Courts or whether they
should be prevented from going to Courts. On the whole, I am inclined
to think that.Chapter IV is not well digested. The whole scheme should
be formulated by provincial legislation; the constitution of the Regional
Transport Authority is, if I may say so, very unreasonable. It says that
they shall if necessary include representatives of inland water transport.
T cannot imagine & compulsory law which will be resorted to if necessary.
Who is to decide f it is necessary or not? Is it necessary in Madras to
include an inland water transport representative? Of course, you can say
in.- some places there are small bits of inland water transport. Therefore,
the section ms it is drafted is not capable of being acted upon; and then
it is possible that the Regional Transport - Authority is in an area where
there are no railways. Simply because some representative of the bus
services is included in that authority, why should a representative of
railways be. sutomatically included? The section says that whevever a
representative of motor transport is included a railway representative
must be included; and only where necessary a representative of inland
water transport is to be included. When there are no railways in competi-
tion why should the regional authorty include a railway representative?
This seems to be also a matter to be considered. There are numerous
other small things which have to be corrected in this Chapter and I would
suggest to the Government to consider from now whether they should not
recast the whole Chapter, leaving it to the Provincial Legislature and
simply indicating the means by which ‘this co-ordination is to be effected.

- Many Honourable Members hdave spoken about third party insurance
and I have no desire to take the time of the House in regard to it. On the
one hand, it is no doubt neeessarv that third parties, passengers as well
a3 - those non-passengers who may be injured by the bLuses, should be
protected ;' but it should ‘be left to the Proviucial Governments to . seek
metheds. - They -aney. -for instance,- inbreese molot iexstion by, say. 10
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per cent., and make it into a fund for the purpose of paying comnpensation.
It.would be much more easy for the ordinary bus-owner to pay each time
he pays the tax, one or two rupees which will be funded by the Provincial
Governments for this purpose. )

Mr, N. M. Joshi: State insurance?

Mr. K. Santhanam: State insurance or something like that. It should
oot be said that only a registered insurer can issue these insurance policies:
if this is to be compulsorily accepted after five vears it will not be possible
even for the Provincial Governments to have their own insurance schemes:
or it may be to provide that local bodies mav make a deposit with the Pro-
vincial Government for the purpose, or that they mav be forced by legis-
lative provision to make good this compensation. Why should such an
authority be asked to insure their vehicles? 1t may be that such forms
can be thought of and this Bill may reasonablv sav that each Provincial
Government shall take steps to insure third parties: the actual mathod by
which this insurance is effected should bLe left to the Provineial Lecgisia-
tures, because after all the Provincial Legislatures contain a majonty of
representatives of the poor people and thev can be expected to safecunrd
the interests of the poor people. There is no reason why we here rhould
interfere and enforce particular provisions.

There are manv other points about age-limits, requirements for getting
licen~es, ete., which require close scrutiny. T am also afraid that aufticient
provision has not been made for the protection of passenzers. We have
been hearing so much about the enforcement of civiitv on railways; and
I thoueht that when the Member for Railwavs brought in his Bi'l he would
have put in a provision for enforcing civility to passenzers on buses. But
he has apparently forgotten to do so: thev have given powers to Local
Governments to prescribe rules and (he Provinecial (fovernments may say
in their rules that these requirements of civilitv must be ohserved. But
T do not see why a snecific provision should not be included in this Bill.
It should always be the right of every passenzer to get the name of the
driver and the conductor whenaver he has got anv complaint. I wonld
also suggest that everv bus should carry a complaint book in which every
pussenter shall have the right to record anv complaint so that these things
mav be inspected perindically by the Transport Authorities or the Licensing
Authorities.

M. President (The Honourable Sir Abdur Rahim): Docs the Honour-
able Member wish to continue his speech?

Mr. K. Santhanam: I will finish in a minute if vou do not mind. What
L T have said is enough to convince the House that the whole
° ”:" Bill requires much recasting and thorough scrutiny and T hope
that -he Government will see to it that the Select Committee proceedings
are rot hurried.. I am afraid in such big-legislation you get no time to
look into every provision, every clause in the Select Committee, and -all
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the papers are supplied just when the Select Committee meets. You do
not have time to read them. The Government should see that Members
are well equipped so that the Select Committee may go thoroughly into
the Bill and give the country a Bill which, while not offending Provincial
Autonomy, will serve the interests of co-ordination and also the develop-
ment of motor transport.

THE SIND SALT LAW AMENDMENT BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTER.

Mr. A. H. Lloyd (Government of India: Nominated Official): Sir. I
present the Report of the Select Committee on the Bill to amend the law
reluting to salt as at present in force in Sind.

The Assemblv then adjourned till Eleven of the Clock on Tuesday, the
22nd Marceh, 1938.
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